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LOK SABHA
Tuesdoy, February 10, 1959|Magha 21,
1880 (Saka)

The Lok Sabha met at Eleven of the
Clock

{Mr SPraxEr tn the Charr]
ORAL ANSWERS TO QUESTIONS
Training of Indians in Wateh
Manutactare

+
Shri B. C. Majiu

Will the Minister of Commerce and
Infustry be pleased to refer to the
reply given lo Starred Question No
869 on the 11th December 1958 and
state

fa) whether any formal offer regard
ing scholarshups to Indian nationals
for trammung in Switrerland and for
technical and financial assistance 1n
setting up a Watch Training Institute
m India with Swiss collaboration, has
since been received from the Delega-
tion of Swiss Watch Industry which
visited India 1n 1958

(b) if so the detmls of the offer
and

{c) the decision taken by Govern
ment in the matter?

The Minister of Industry (Shn
(Mannbhai Shah). (a) Not yet Sir

(b) and (c) Do not arse
M LSD-1
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Shri B. C Majhi: May I know
whether the offer has already been

rejected or 1t 15 still under considera-
tion”?

Shri Manubha: Shah The offer has
not been rejected It was an informal
offer We are awaiting a formal offer

Shri B C Majhl May I know some
details about the offer”

Shri Manuhhai Shah Broadly speak-
ing, the Swiss Delegation offered that
there will be 20 scholarships offered
to Indian boys to be trained m
Switzerland 1n the manufacture of
watches They also offered to asmst
us in setting up a horological mnstitute
in India where about 250 boys can be
trained 1n wat n manufacture every
year

Shri Subodh Hansda May I know
what percentage of financial assistance
they propose to give to set up that
institute in India”

Shri Manubhai Shah When the
formal offer 1s received we will know
the financial implications thereof

Shri 8 C Samanta May I know
whether some prnivate persons in the
country appled for being tramned in
the manufacture of watches”

Shri Mannhha: Shah As a matter
of fact after the publication of the
news that the Swiss Delegation was
here so many letters have been com
ing to the Ministry and mdividual
Mirusters, but all of them would be
considered only after the formal offer
1s received and accepted by the Gov-
ernments on both mdes
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Shri Ram Erishsn: May I know
whether any site has been suggested
by this Delegation?

Shri Manubhai Shab: No; not yet,

Shri Joachim Alva: Is the Govern-

ment aware that the Swiss operate on
a monopolistic basis in the manufac-
ture of watches? May I also know
whether Government has received
any other offer from the Germans or
Russians who also make their own
watches”

Shri Manubhai Shah: This particular
offer was for training purposes, but as
the hon House is interested in the
manufacture of watches bewng esta-
blhished m India I may say that about
12 proposals have been received by
the Government and they are under
consideration The parties have been
called i1n the third week of this month
Two or three proposals thereof seem
to be very attractive. They are not
necessarily from Swiss manufacturers,
there are German manufacturers,
Japanese manufacturers and Bntish
manufacturers who are ready to colla-
borate with Indian enterprise

Shri Tyagi. May 1 know if the
mmport of watches continues to be
banned in India”

Shri Manubhai Shah: Yes, Sir

Shri Tyagl: How long do Govern-
ment mtend to stop the import of
watches”

Shri Manubhai Shab: The foregn
exchange position being what 1t 13, the
ban continues

Shri Muhammed Elias: A number of
watch-making factories are going to be
closed resulting :n many workers being
thrown out of employment due to difi-
culty in obtaining the small paris
required for watches. May I know
whether the requirements of the coun-
iry in respect of these small parts of
watlches were taken into consideration
before the import policy was restricted?

Shri Subodh Hansda:

Shri 8. C. Bamanta:
+2, | Shri R, C. Majhi:

Shri Rameshwar Tantia:

Wil the Munasier of Works, Housiag
and Supply be pleased to state:

(a) whether there 15 any proposal
for the establishment of Central
Designs Organisation and Construetion
Agencies by the Planning Commission;

(b) if so, the object of setting wup
such organisations, and

(c) whether these agencies will be
of permanent character?

The Deputy Minister of Werks,
Housing and Bupply (Shri Axil K.
Chanda): (a) and (b) Reduction
of building costs has assumed great
urgency in the context of our deve-
lopment projects and Govermnment are
giving a high prionity to the examina-
tion of the various aspects of this
problem The methods to be employed
in order to brmg down bulding coets
would have to take into consideration
the setting up of suitable agencies for
proper and economical designing and
construction and these will have to be
studied along with other factors, such
as the proper use of building materials,
laying down norms and standards,
preparing specifications and model
plans for buildings

(c) Does not arse at present

Shri Subodh Hansda: May I know
whether Government have assemsed
the percentage of construction cost
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that would be saved by setting up
these agencies?

Shei’ Anll K, Chanda: I s afraid,
have not understond the queation

Shyl Swbodh Hansis rose—
Mr. Speaker: Shn Bamanta

Shri 8. C. Samanta: May I know
whether new designs will be adopted
in all govermmental achivites asg the
designs and standards that are being
followed now have become almost
obsolete?

Shri Anll K. Chanda: The whole
question 15 under examination There
are different types of buwldings and
the needs are also of a varied type
The whole question 15 being studied
by a team

Ghri R. C. Majhi: May I know
whether these agencies have already
been established, if so, how many*

Shri Anil K. Chandsa: There 15 no
designing agency at present except in
the Central PWD where they have
thewr own organisation for making
designs

Shrimati Rean Chakravarity: May 1
know wh ther the Central Designs
Organisation 1 only meant for design-
ing houses or does the Planning Com-
mission also envisage the setting up of
a designs organisation for plants and
machinery of any particular industry”

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): We are
not now dealing with any orgamnsa
tion for considering designs for setting
up plant and machinery That, if I
may say 50, 15 outside the purview of
the activities of my Minstry That 1t
15 necessary, of course, i1s not open to
question I would hke to say that the
question of preparmg new desgns,
going in for new specifications and
the examination and utilisation of
proper materials 1n order to economise
in construction has been continuously
under the examination of this Mims-

the Planning Commussion Naturally,
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we have mntenmfied our achivities, and
so far as my Mimstry is concerned we
have circulated a paper to all the other
Ministries which deal with construe-
tion of one kind or another, including
the Minstry of Commerce and Indus-
trv We have arculated our views to
the vanous Minstriess We have
received replies from all of them and
we are m the final stage of bemng in
a position to submat a paper about
this subject for the consideration of all
the agencies concerned It 15 hoped
that 1t wall be possible for us to do
somethung more active in this direc
tion Meanwhile, as I sad already,
this 15 a matter which has been con-
tnuously under the examination of
the Government

Shri V P. Nayar: The hon Deputy
Minister referred to economy m con-
struction matenals—in an answer to
an earlier question I want to know
whether Government have any specific
schemes for economusing cost of timber
by the substitution of non-conven-
tional timber for conventional timber
in their construction work?

Shri K. C. Reddy: Yes, Sir
Shri V P Nayar: What 15 1t?

Mr. Speaker: It cannot be expimned
now

Electrolytic Copper

-+

o3, S Shri 8. C. Samanta.
Shri Subodh Hansda

Will the Minister of Commerce and
Indastry be pleased to state

(a) what progress has so far been
made to manufacture Electrolytu
Copper m the country, and

(b) how much Electrolvtic Copper
1s 1mported every year?

The Minisier of Industry (Shri
Manubhai Shah): (a) Electrolytic
Copper 15 not manufactured in the
country at present Mjs Indian Copper
Corporation Ltd, Ghatsila, are the
only manufacturers of copper in the
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copper for 1957 and 1958 (January to
October) are as followa:—

Year Quantity Value
1957 32,750 toas  Ra.t1,48,79,576
1958(upto 25,511 tons Rs.6,61,00,093
October)

‘' Shri 8. C. Samanta: From the state-

ernment 15 thinking of manufacturing
electrolytic copper 1n the public sector?

Shri Manubhai Shah: The guestion
is really about blister copper and
copper ore. As the House is aware,
except 1n the Ghatsila mines and some
prospecting in Khetr1 munes, we have
not been able to locate copper deposits

Shri 8. C. Samanta: May I know
whether Messrs, Indian Copper Co..
have asked for any financial help to
begin the work”

Shri Manubhai Shah: No, Sir; they
have asked for the foreign exchange
required for thus plant; and, as already
mentioned in the statement, the matter
is under active consideration.

Shri Subodh Hansda: 1s it a fact
that the Indian Copper Corporation
has been granted a licence for manu-
facturing electrolytic copper? May 1
know when this licence was granted
and whether they have taken any
further steps?

Skri Manubhal Shah: All that is
included in the statement. Actually,

available’
Mr. Speaker: This is a suggestion

for action.

Shri B. K. Galkwad: May I know
what is the requirement of the coun-
try*

Sbri Manubhai Shah: It comes to
about 35,000 tons of electrolytic copper
and 25,000 tons of blister copper.

Shri Tangamaui: From the statement
we find that we import as wmuch as
Rs 10 crores worth of electrolytic
copper. May we know whether stepe
will be taken for the production of
the same as indicated in the statement
during the current year?

Shri Manubbali Shah: The basic
question :3 the availability of copper
ores before any indigenous production
of copper could be considered. The
present effort is to proceed geologically
in 85 many areas &s possible around
Khetrn and areas in Siklom. If
deposits are located, Government will
consider the installation of indigenous
capacity for the manufacture of copper.

Shri Goray: Yesterday the Address
of the President referred to certain
copper mines Does 1t refer to exist-
ing ones or does it refer to new ones?

S8hri Manubhai Shah: One is the
Ghatsila mines which 14 existing and
the others are Khetnn and Sikkim
which are being procesded with. No.
major depogits are estimated.
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Shrl :
4 J{ Shri Raghanath Singh-
Shri

(a) whether it 1 a fact that Captan
K R M Kunnier, slupper of the Indian
owned ship “Jalamam" was fined by
the Military Court :n Karach: for
refusing to fly the Pukistan flag,

(b) what action the Government of
India have taken 1n the matter, and

(¢) whether 1t 1s an international
rule that the flag of the country 1n
which the ship enters should fly on
the deck of the ship”

The Deputy Minister of External
Affalrs (Shrimatl Lakshmi Menon)
(a) to (¢) Capt K R M Kinner
Master of the Indian Shup ss *Jala
mani”, was sentenced on 28th Decem-
ber to a fine of Rs 1,000 by a Sub
Divisional Magistrate of Karachi unde:
Martial Law Regulation 20(a) which
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with apologies He was, however, not
permitted to do so0 by the police
authorities who placed him wunder
arrest and removed him from the ship

The Government of India have
lodged a strong protest with the
Palustan Government against the high-
handed action of the Pakistan authon
ties It has been pomnted out to that
Government that there is nothing in
the practice of civihzed nations that
would permit removal of the Master
of a slup from hs vessel in such cir-
cumstances, and treatment of him as a
common crminal, and that any sug-
gestion that non-hoistal of the flag
might cause a riot 15 far removed from
reality when it 1s considered that the
wharf where the ship was berthed
was a prohubited area The Govern
ment of Palistan have been asked to
take swtable action agamnst the
authorities concerned 0 as to prevent
stimilar treatment of Indian ships call
ing at Pakistan Ports in the course of
normal commerce

@t wo wo mfew & I
e g g faw
fir & 47 & vt Iu% @fwd #
Attt ¥ ok, I qg 7 W A
™ ? o qg g § At xe feefay
# g fegem & Wxf e frar
a?

sum st A dafae-ent oo
(=t wrgew s wge) : @ TEAT™ o
oft oY v foar T ) @ oA
& Tw A e fedt W e e
" | e ag wm gw & e gE
et 3% wme g vk ag o %
Anpelt o @ oy oF A @
#* % qg am o wmen 2 g g fr
Y #ST YW AL T § TE OF To Fo
w1 e
Shri Mubammed Ellas May 1 know

whether the Government of Pakistan
has informed the Government of



ed otherwise too. It was a bad m-
cident; but it was a lecal incident
between the harbour authonties and
the steamship

to engage a Defence Counse! for Capt
Kinnier; and may I also xnow whether
in the prosecution any crurinal n
tent on his part was provea”

Shrimati Lakshmi Menon An at-
terapt was made and a Defence
Counsel was engaged

Shri N. R Munisamy: May 1 know
whether the prosecution proved any
eriminal intent on the part of the
captain®

Shrimati Lakshmi Menon: The De-
fence Counsel was engaged by the
UK High Commssion

Shri Jawaharial Nehru: The Scindia
Steamship Co, for reasons best known
1o themselves, thought that because
the captain was a UK national, they
should go to the UK High Commus-
sien for relief. They did not inform
our High Commsmion to begin with
It was the UK High Commission that
engaged some Counsel to defend vm

Soeme Hon. Members— rose

Bhrt Vajpayee: My name 1, there,
Sir

Shri Nath Pal: The S::ndias  have
been apologetic when our Govern-
ment protested

Mr. Hpeaker: 1 must be able to
decide whether the gquestion has
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been sufficiently answered or not. If
hon. Members want sufficient discus-~
sion later on, let us see. I am sorry
I cannot allow further questions,

Bhilai Steel Plant

+
Shrisatl Renu Chakravartty:
Shri Radha Raman:
imnmumm:
Shri Nagi Reddy:

Will the Prime Minisier be pleased
to state

(a) whether any communication has
been received by him from the Sowviet
Prime Mimster regarding the Bhilal
steel plant; and

(b) if so, nature of the communi-
cation?

The Parilamentary Secretary te the
Minister of External Affairs (Shrd
Sadath Ali Khan): (a) and (b) A
jetter was received by the Prime
Minister from Mr Khrushchev 1in
December last This referred to
various aspects of the work being
done 1in the Bhila: Steel Plant and
made some suggestions to expedite
that work Even before Mr Xhrush-
chev's letter was received, some of the
matters he had referred to had been
attended to and, ;n  his reply, the
Prime Mmster informed Mr Khrush-
chev of the steps that had already been
taken and that would be taken to
speed up the execution of this import-
ant work so that it may be completed
as near as possible according to
schedule

Shrimati Renu Chakravarity: May 1
know whether it 18 a fact that the
Soviet Prime Minster expressed con-
cern that delays that could be avoided
were taking place and that this was
holding up the progress of work at
Bhilma which should have been
achieved earher?

The Prime Minister and Minister of
Exteraal Affairs (Shri Jawaharial
Nehru): As a matter of fact, the work
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%o me It was a personal letter he
wrote after seeing the Chief Engineer
and others [ think it was not only
a proper thing, I appreciate 1t

Shri Radha Raman. May I know
whether the letter, which the Prime
Minister received, mentioned certan
aspects of delay or whether it was a
general letter” What was the nature
of that letter®

Shri Jawaharial Nehru- I cannot go
into that personal and confidential
letter in this way in answer to a ques-
tion

8hri Aurobindo Ghosal. May I know
it the delay was on our part or on the
part of the engineers from Rusma”

Shri Jawaharlai Nehru: If the House
wants to know, 1t was neither on our
part nor on their part, it was on the
contractor’s part

Berder Viclation by Portuguese Army

*6. Shri Assar: Wil the Prime
Minister be pleased to state

(a) whether it 1s a fact that the
Portuguese Armay fired on the 28th
20th and 30th December, 1958 on the
Indian Border near Banda, Sawant-
wadi, Dstrict Ratnagiri, and

(b) 1if so, the details of the incident
and the action taken by Government”?

The Deputy Minister of Exiermal
Affatrs (Shrimati Lakshwmi Menon):
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(a) and (b). Government have
receaved no reports to show that these
meidents occurred on days and places
mentioned

Shei Joachim Alva: May I know on
which side these attacks take place
generally? 1s it Belgaum side, Karwar
side or Ratnagin mde? May 1 also
know why the mlitary police are not
called in when the cavihan police fai)
to repel these attacks”

Bhrimati Lakshmi Menon' The
answer was that there were no such
1eports

Mr BSpeaker: There have been no
reports and no mcidents How can
there be defence”

Shri Vajpayee: May 1 know whether
the attention of the Government has
been drawn to the Press reports that a
large amount of smuggling 1s going on
on this border and, if so, what steps
have been taken to stop that smug-
ghng?

Mr. Speaker: It does not relate to
that Ths relates o certam border
mncidents and not to smugghng

Shri Vajpayee: Incidents arise out of
smugghng

Shri Nath Pai: Are the Government
aware that of late there have been
efforts on the part of the armed
Portuguese naval units to iterfere
with Indian fishermen Ilegitimately
fishing m Indian waters near Daman®

Shrimati Lakshmi Menon: [ want
notice of a separate question

Ambar Charkhas

*7 Shri Keshava: Will the Minisn
of Commerce and Indusiry be plca-
ed to state

(a) the number of Ambar Charkhas
distributed 1in Mysoie State dunng
1958-59 so far

(b) the number of Charkhas which
are in operation,

(c) the total quantity of varn pro
duced there from, and

(d) whether weavers refuse to use
this yarn with the resuit that the
same remains unvold?
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The Minister of Industry (Shri
Masnbhal Shak): (a) Complete infor-
mation about the number of Ambar
charkhas distributed to spinners in
Mysore State during 1958-50 has not
yet become available. According to
reports so far received, 2,557 Amba:
charkhas were distributed in Mysore
State during 1958-50¢ upto the 31st of
December, 1958.

{b) Since the starting of the pro-
gramme in 19566-57, a total of 11,383
Ambar charkhas have been distn-
buted to spinners in Mysore State
sccording to reporis received upto
31st December, 1958, It is estimated
that on an average 10% of the
charkhas distributed usually remain
idle Therefore, the estimated num-
ber of Ambar charkhas being plied
by independent spinners in Mysore
State as on  31st December, 1858,
would be 10,254. In addition, a total
of 2000 charkhas have been distn-
buted as teaching aids mn parishra-
malayas and vidyvalayas located 1n
Mysore

(c) According to imncomplete reports
received so far, a total of 2 ¢4 lakh
1be. of yarn was produced m Mysore
State upto 31st December, 1958, from
the number of charkhas referred to
in part (b)

{(d) No, Sir

Shri Keshava: May we know the
1otal cost involved in this distribution
and if there is any attempt to realise
some money from the parties to
whom these have been distributed®
Shri Manubhai Bhah: These are the
standard schemes of Ambar Charkha
for different States. The distribution
costs are worked out according to
that scheme. If the hon. Member 1s
interested in any particular centre, I
can certainly get the cost worked out
for him.

Shri Tangamani: May I know whe-
ther the Central Government is going
to supply Mysore more Ambar
Charkhas in addition to the 7,000 and
odd? May I also know the daily
earning of a worker on this Charkha®

Shri Manubbal Shab: This is a
of Ambar

5
;
C
B
.
g

part of it being written off as grant

Shri Thimmaiah: How many tramn-
Ing centres have been opened for
mving traimang in these Charkhas®

Shri Mannbhal Shah:
small and big centres

About 1700

Shri Sonavane: The hon Muuster
has said that a person can earn about
twelve annas &« Rs 1-4-0 per day
How many hours are requured to earn
thuis amount by working on this
Charkha?

Shri Manubhai Shah: Really speak-
ing, it 13 not a completely whole-time
job where a  worker works eight
hours The worker really works in
his part-time; 1t is a part-time job.
But in the parshramalayas they are
scheduled to work for eight hours of
which five or six hours are devoted
on the Ambar Charkha itself

Shri Rameshwar Tantia: May I
know whether any complaints have



Bhopal Capital Project

*¢ bl V. C. Shokis: Will the Min-
wter of Planning be pleased to refe:
to the reply given to Unstarred Ques-
tion No 1607 on the 18th December,
1988 and state

(2) whether the Working Group
appointed to examine the proposals
of the Government of Madhya Pra-
desh with regard to Bhopal Capital
Project has since completed it<
examination of the matter,

(b) if so. the results thereof, and

(c) the decision, if any, taken
the matter”

The Deputy Minjstey of
(8hri 8. N. Mishra): (a) No, Sir

(b) and (¢) Do not arise

Shri V. C. Shukis: What are  the
reasons for the undue delay” Thic
project is bemng considered for the Jast
two years and a great dea! of hard-
slup is being experienced on account
of this delay By what time do the
Government propose to finslise thix
scheme®

Shri 8. N, Mishra: As the hon Mem-
ber 13 aware, the committee was ap-
pointed only about the muddle of
December last There has been some
delay in the meeting of the committee
for very minor reasons but we are
lﬂhltouetoi‘twi‘lmﬂsm

Posts and Telegraph  Department
quarters were undertaken to be built
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in Chandigarh. Will the Government
consider the possibility of doing such
things to help the capital project of
pPhopal also?

8hri 8. N. Mishra: AlIl these mat-
ters can be considered by the com-
mitiee which hss been appointed
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Forged Passports

[ Shri Ram Krishan:
»g. J Shri Damani:
Shri Nagi Reddy:
( Shri Vasudevan Nair:

Will the Prime Minister be pleased
1o refer to the reply given to Starved
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Question No 839 on lith December,
1068 and state

(a) whether the investigations
regarding the forged passports have
since been completed, and

(b) if so, the details thereof”

The Parliamentary Secretary to the
Minister of External Affalrs (Sbri

Sadath Ali Khan). (a) and (b}
Investigations in respect of the
persons who were arrested in June,
1957 have been completed but 1t s
reporied that some more persons are
involved in the case Inveshigations
about them are proceeding and 1t is

that they will be completed
by the end of March 1959

Shri Ram Krishan. May 1 know
whether 1t 15 a fact that this gang 1~
carrying on its operations with the
aid of some fore g1 1 companies®

The Prime Minimter and Minister
of Exiernal Aflairs (Shri Jawnharlal
Nehru). There was no such informa-
tion

Shri Tangamani Even when the
question was answered during the

last occasion, 1t was suggested that
thus gang 1s operating through certain
foreign aip companies and the names
were also mentioned We would like
to know whether the Government
have gone into tms matter and if =0
the information they have received

ghri Jawaharlal Nebru. I said that
although 1t may have been so SUggEs-
ted, we have received no report of
the enquiry yet The enguiry s
proceeding and they say it 1s making
good progress We cannot ask them
at any rate to supply us odd infoma
tion about odd parts of it

Shri P S Daults May 1 know
whether 1t 1s a fact that in Punjab
some officers were
suspended 3} years ago and they aie
under suspension even now? Neither
they are restored to their position nor
pumished. There are at least more
than half a dozen of them
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Shri Jawaharia]l Nehry: In some
other connection, not in thus case

Shri P 8 Danlia: In this very
forged passport industry

Shri Jawaharial Nehru. The hon
Member 1s right in talling about this
az an industry It has become an
industry It has been an industry in
the Punjab, for various reasons I
cannot say whether there are any ai
compantes who have encouraged tns
or not But ar companies are
interested 1n gething traffic and so
people come to them, they do not
care whether the thing 1s forged or
not And very often, whole aircraft
are chartered by these people, that
4, by groups or associations or com
panies who charter an aircraft, sell
places to individuals who go there to
seek work or for work in the Umited
Kingdom or elsewhere and who often
get these forged passports It 1 a
widespread thing, and I think we
have arrested people, people have
been sentenced, people have nut been
allowed to land in England or Pare
and have been brought back  The
whole thing has been going on from
time to tme But this que.tion
relates to a particular incident which
also has its ramufications, and there-
fore, it has taken some Lme to make
enquiries both here and 1in  foreign
countries

Shri Jadhav  May I know how
foreign exchange = made available
for this?

Shri Jawaharial Nehra Foreigr
exchange” In fact, they consider
themselves  earners of  foregn

exchange

Shri D, C, Sharma May I know 1if
the Government have taken an)
preventive steps to decresse the
mncidence of forged passports®

Shri Jawaharial Nerm: The hon

Member wants to know 1f government
have taken any steps to decrease the
incidence of forged passports Gov.
ernment s trying 1ts very best to do
that



& Oral Answers MAGHA 21, 1880 (SAKA) Oral Answers

Dyes for Handloom Indasiry

-+
Shrimati Parvathi Krishusm:
m{mnmw:

‘Wil the Minister of Commerce and
Indusiry be pleased to state

(a) whether at a meeung of manu
facturers, sstablished importers, and
eonsumers held under the Chairman-
ship of the Textile Commussione: of
the Government of India a Sub-
Committee was appointed to frame a
code of fair trade practices mn dyes,

(b) if so, whether the Sub-Com-
muttee have made any recommenda-
tions, and

{c) the eteps which are being taken
40 check the rising prices of dyes mn
the interest of handloom industry?

The Minister of Commerce (Shrl
Kanungo): (a) and (b) Yes, Sir

(c) The import quota of established
mporters from Soft Currency areas
has been increased from 12}% to
20% Under the export incentive
scheme  handloom cooperatives
exporting handloom goods are el
ble for special import hcences for
dyes chemicals and superfine yarn
upto 10% of the fob value of their
exports

Shri V. P Nayar: May I know the
total quantity of such dyes imported
by handloom co-operative societies,
taking advantage of this 10 per cent”

Shri Eanungo: This figure would be
available at the end of this period of
heensing

Shri V. P, Nayar. May I know
whether 1t 18 a fact that dyes and
chemucals required for the handioom
industry are sold at fleacing prices b}
monopoly imporiers”

Shri Kanungo: No The prices have
gone up a little bit 1n November, but
they have regmstered a substantial
decronse,

Snt V P, Nayar: May 1 know
whether it would be possible for the

68

hon. Minuster to give the index price
of textile chemicals especially dyes,
with 1950 and 1051 as a base.

Shri Kantmgo: I can give the prices
of certain chemicals and not all
chemucals As I have said, they have
registered a substantial  decrease
between November and January For
example, wat-proof, yellow, had
registered 95 points in November It
came down to 50 Solubles, green,
went up to 55 There 18 no decrease
there Naphtha group was §96-607
Base yellow 050, and so on and so
forth

8hr1 V. P. Nayar: For what quan
tity has he given those figures—696
and 6977 What can we gather from
that”

Mr Speaker: Probably, the hon
Member did not put a comprehensive
question

Shri V. P Nayar. I did put a com
prehensive question, Sir

Mr. Speaker: Then it ha. been
answered

Shri Ranga. May 1 know whethe:
these dyes are to be supphed to the
primary weavers co-operative socie-
ties 1n different States?

Shri Eanungo: The apex co-opera-
tive societies can obtain 1t, but export
incentive 15 available only to such
apex societies Bs undertake exports

Second Five Year Plan

(Shri S. M. Banerjee.
*13 { Shri Tangamani:

| Shri A E Gopalan,
Will the Minster of Planming be
pleased to refer to the reply fiven to
the Starred Question No 15 on the
17th November, 1858 and state the
further steps taken by the States and
Centre to raise the resources for the
Second Five Year Plan?

The Deputy Minister of Planning
(8bri 8§ N Mishra): The document
referred to m my reply on the 17th
November to Starred Question No 15
15 getting ready and will be submit-
ted to Parliament shortly There have
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been further discussions with State
Governmenis in regard to  their
resources position in 1950-60. The
results of these discussions will also
be incorporated in the document.

SBhri 8. M. Banerjee: May 1 know
whether some of the State Govern-
ments have started a Development
Loan Scheme and, if so, which are
those States and whether the scheme
has met with success?

Shri 8. N. Mishra: 1 do not know to
which scheme the hon. Member has

referred

Shri 8 M. Banerjee: Some of the
States have started a  Development
Loan Scheme in connection with the
various plans. I wanted to know
which are those States and whether
the scheme has met with success

Shri B. N. Mishra; Developmental
schemes®

Mr. Speaker: He wants 0 know
which are the States which, according
10 him, have raised or floated loan<
for development purposes.

Shri §. N Mishra: To answer that
question, ] require separate notice

Shri Tangamani: May I  know
whether the Government will con-

sider the question of increasing the
resources by bringing all the factories
under the Factories Act and unde:
the provident fund scheme and also
enhancing the provident fund per-
centage from 6 14 to B 1I3?

Shri 8. N. Mishra: That 1= evidentls
a suggestion

Mr. Spesker: It i« a suggestion.
Shri Tangamani: May I explamn®

Br. SBpeaker: There 15 no question
of explaining We all understand
that it is a suggestion. What further
explanation is required? The hon
Member might think out another
question. 1 shall call him.

Oral Answers T
Bhri Hem Barua: What are  the
States, if any, that hsve 0 far
informed Government that the

to
tional resources for second Five
Year Plan in the remaining period?
sms.. N. Mishra: We have not

Shri § N. Mishra: We have placed
the decisions of the National Deve-
lopment Council on the Table of the
House Many things were considered
and some important decisions were
reached

Shri 8. M Banerjee: May 1 know
whether the Government have made
any appesl to the capitalists to give
a portion of their annual profi{ eas
loan to the Government for the
success of the Plan and. if so. with
what result”?

Mr, Speaker: Thal 1s also a sugges-
tion for action.
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Skri B. N, Mishra: We have dis-
cumed with Governments

Mr. Spezker: It 1s a suggestion for
action

Ilavestment in Private Industries

+
Shri Harish Chandra Mathar.
*14 { Pandit D N. Tiwary:
( Shri Halder:

Will the Minister of Planning be
pleased to state

(a) whether Central Government
have given any directive or advice tv
the State Government. regarding
mvestments i private industries by
the State Governments during  the
Second Five Year Plan ani

(b) what 13 the nature of the advice
and whether 1t has come to the notice
of Government that thus advice has
been i1gnored by some of the State
Governments?

The Deputy Minster of Planning
(Shri 8. N Mishra}. (a) Ye, Sir

(b) The State Governments were
advised that “as a rule loan assistance
to private sector projects should be
arranged  through the Industrial
Finance Corporation or other similar
wgtitutions” and even “if n  any
exceptional case direct asmstance by
a State Government s felt to be
emential no commutment of any kind
should be made without prior refer-
ence {0 the Planning Commission”
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In a few mstances, this advice has
not been followed and the matter =
being pursued with the State Govern-
ments concerned.

Shri Harish Chandra Mathur. Has
there been any exchange of views on
this subject between the Central
Government and the Government of
Kerala on the one hand and the Gov-
ernment of Rajasthan on the otaer
and if so, what are the wiew-puinta
put forth by them and the reaction of
the Central Government”

Shn 8. N. Mishra. In fact, 1. every
tase where such proposals have been
made, there has been an exchange of
views between the State Government
concerned and the Plannung Commis
sion So far as the views of these
State Governments, par‘icularly Kerala
are concerned they thought that
a lump sum provision should be
made for th1 purpose The view of
'he P'anming Commussion is that 1f
i any particular case any excep-
tional circumstance requires State
mvestment that should be referred to
the Planning Commission On thu
basis we have agreed to certain pro
posals of the Kerala Government and
also to certain proposals of the Raja.-
than Government

Shri Harish Chandra Mathur. Wha'
are the industries concerned ani
what 15 the amount that has already
been invested without the consent o
the Planning Commuission?

Shri 5. N Mishra: A separate ques
tion mav be put for that

Pandit D N Tiwary While
mvesting  money m privatc com
parues, may I know whether t
State Governments have taken the
permussion of the Planning Cummus
sion and if not, what <teps Plannng
Commussion propose to take against
allotung money to  thow § o
Which are those States whieh ' ae
done so”

Shri § N Mishra, It 1\ a very wide
question. The hon Member wants t
know how many State Governments
made such a reference But ‘he
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reasons for the Planning Comnussion
not approving them in some cases
were indicated 1n my reply itself I
do not know what exactly the hon
Member wants

Pandit D N. Tiwary. I want to
kaow whether m those cases in which
the Planming Commission did not
approve of investment of money by
the State Governments and sull the
State Governments did take shares or
wnvested money, the Planmung Com-
mission 18 going to sanction mone\
for those purposes or not

Shri 8, N Mishra, In some cases
where the State Governments invest-
e wiathout the prior approval of the
Planming Commussion, Yhe matter 1
being pursued In some cases earler,
when this matter was not sufficientlv
impressed upon the State Govern-
ments, some nvestments were made
they had made deep commiiments in
some earlier instances—about 4 years
back or so—and the Planning Com
mussion had to give thewr approval for
those cases

Shri Dasappe Is 1t not a fact that
many of the entrepreneurs are now
seeking the assistance of State Gov-
ernments to participate m the capital
for more reasons than one, viz, to
create confidence 1n the investing
public and also to get certain facili-
ties and concessions from the State
Governments

Shri 8. N. Mishra. In fact the point
of view of the Kerala Government
13—1 am )ust saying this by way of
llustration—that the Planning Com-
miussion’s advice did not relate to the
participation 1n the equity capital
But the Planming Commission's view
18 that anything that 1s sought to be
done by way of participation, whe
ther by way of equty capital or
otherwise, should not be done with-
out the prior approval of the Planning
Commiesion

Shri Bimal Ghese: I presume from
the hon Deputy Mimster’s answer that
there 15 no bar to participation in the
eguity capital provided the Planning
Commission's approval is sought for
Is that so?

i)

Shri 8. N. Mishra: Theoretically

that might be the consiruction put
upon it

Shri V. P. Nayar: May ] know from
which statute or rule the Planning
Commussion derives power to uwus
such durectives as lo prevent the in-
vestments of the State's own finances
in certain schemes in which they
want to invest?

Shri 8, N. Mishra: There 15 no law
whatsoever, but in the interests of
planned economy, that seemed to be
the right attitude

Shri V P. Nayar It s
that

Mr. Speaker, The hon Member
wanted to know if there 1s any law,
the answer 1s, there 18 no law I am
not gomng to allow arguments

Shri Punnoose: Is it not a fact that
in certain States Iltke Xerala indus-
trial development has been made
possible by Btate participation wn the
past” May 1 know why the Plan-
nung Commission takes objection to
such historical development in such
States?

Shri S N Mishra, So far as hu-
tory 1s concerned, one does not re-
quire to go into 1t at thus stage
Bat the view of the Planning Com
mussion 1s based on certamm sound
reasons One reason 1s that the
States do not seem to possess thr
apparatus which mav go into the
technical examunation of the projects
and 1t 19 just posmble that they might
incur loss The second reason 1
that there are financial institutions
established for this purpose, through
which this assistance may be routed
The third reason 1s that resources
may be diverted from the plan re-
sources that we have at the moment

Shri Ranga: Is 1t not the general
policy between the State Govern-
ments as well as the Government of
India that to the extent that the
.State Finance Corporation’s resour-
ces are adequate, every effort should
be made by the State Governmeni to

obvious
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encourage the local entrepreneur to
seck asststapoe from these Corpors-
tiang and not directly from the State’s
resources?

Shri 8. N, Mishra: That is what I
have mentioned It should be routed
through the financial institutions

Shri Kodiyan: In answer to an
earher supplementary, the hon
Deputy Mimister stated that the
Plannng Commussion has agreed to
certain proposals of the Kerala
Government in this connection May
1 know those proposals?

Shri 8. N. Mishra: Since the main
question did not specifically relate to
Xergle, 7 do no? have &) those
schemes just now

Shri Harish Chandra Mathur: Is 1t
a fact that those State Governments
which have tended to ignore the ad-
vice of the Planning Comnussion in
this matter are those where the mn-
dustrial development has been most
msignificant quring the last six or
seven years> May I know what
other incentives the Planning Com-
miszion 13 prepared to give for the
industries 1n those States’

Shri 8§ N Mishra, In the case of
Assgm, which 18 considered to be an
extremely backward State industrially
we have made an exception But the
hon, Member would redlise that if this
13 perrmtteq without any proper exa-
mination, there would be a lot of
competition and woomg by different
States and probsbly the advanced
States might get away with it

Shri Harish Chandra Mathur: Why
don't you trust the State Government
to that extent?

Shrt B. N, Mukerjee, May I know
i the attention of the Government
has been directed towards a report
In West Bengal that certain money
provided for the public sector for the
Purpose of setting up a fertiizer fac-
tory in West Bengal has been diverted
t0 & private capitalist, Birlas, and if
80 Whather this has been m conformity
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with the Government's mstructions
and desires?

The Minister of Industry (Bbhn
Manubhai S8hah): That i1s not g fact
There was no provision for a fertilizer
tactory in public sector in West Bengal
which could be diverted

Synthetic Rubber Plant at Rarelly

+
([ Shri Bhakt Darshan:
15 iShrl Osman Ali KEhay
Shri Moban Swarnp:

Will the Mimister of CommMerce and
Industry be pleased to refer to the
reply given to Starred Question No
1058 on the i6th December 1958 and
state the progress since made ;n set
ting up a synthetic rubber plant at
Bareillly (UP)?

The Minister of Industry (Shr
Manabhai Shah): There has been no
new development 1n the last two
months but we are expecting some
defimite proposals by March or April
1859
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Shri Mohan Swarup: Is it a fact
that about 100 acres of land has been
acquired for the establishment of
this factory? 1Is it also a fact that
standing crops of cultivators have
been destroyed at the time of aequisi-

tion?

Shri Manobhal Shah: No, Sir. That
stage has not arrived yet. Perhaps
the hon. Member is meaning some
other factory. This factory 1s still

under consideration.
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Shri Ramanathan Chettiar: After
this factory has gone into production,
may I know whether all the require-

ments of the country will be met?

Shri Manaobhai Shah: It 15 expected
that the country wiil be more than
self-sufficient after this plant comes
into operation. Its capacity will be
20,000 to 30,000 tons of synthetic

robber per year
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Will the Minister of Rebabilliation
and Minority Affairs be pleased to
state

(a) what 15 the estimated number of
doctors, teachers and other profes-
sional men whose services will be
needed for purposes of the Danda-

karanya project,

{b) whether recrwitment of such
personnel will begin soon; and

{c) the principles laid down for
making such rccruitment”

The Deputy Minister of Rehabilita-
tion (8hri P. S. Naskar): (a) No final
assessment of the requirements of
doctors, teachers and other profes-
sional men is possible at thiz stage as
this will greatly depend on the num-
ber of displaced persons who settle in
the area and the needs of the looal
population. The number of doctors
required immediately are One Chief
Medical Officer and T Medical Officers.

(b) and (¢). Recruitment is made in
accordance with the normal rules fol-
lowsd by Government Departments.
However subject to suitability, 1t Is
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intended to sbsorb as many officers of

the West Bengal Government, parti-
cularly those of the Rehabilitation De-
partment, as are to serve in
Dandakeranya. The o sources of

recruitment are the Btate Services of
Madhya Pradesh and Orissa. Rec-
ruitment from gll sources has been in
progreas for some time.

Shri H. N. Mukerjee: May I know if
special care will be taken to make
sure that in general the appoiniments
of these professional men are made
from among people who speak the
language of the refugees who will go
there?

Shri P. 8. Naskar: So far as ap-
pointments of doctors and teachers
are concerned, preference is given to
the Bengali-speaking people.

Bhri Panigrahl: May I know whe-
ther the Governments of Orssa and
Madhya Pradesh have reguested the
Government of India to reserve cer-
tain percentage of seats in these posts
for the local people of the States of
Orssa and Madhya Pradesh?

Shri P 8. Naskar: As I said 1n my
original answer, recruitment 1z also
done from the State Services of
Madhya Pradesh and Onssa.

Shri Jalpal Singh: Can the Minuster
tell us whether Government have
evolved any policy to ensure demo-
graptuc harmony in Dandskaranya in
view of the fact that there are certain
elements which, if they are sent there,
instead of producing harmony, will do
just the opposite?

Shri P. 8. Naskar: All posmible steps
will be taken.

Shri Avrobindo Ghosal;: May I
know whether the State Governments
will be approached in this connection
instead of requisitioning them from
the Rehsbilitation Department?

Bhrl P. B. Naskar: There is no re-
Quisitioning from the Rehabihtation
Department. We are approaching the
State Government to give us 3 or 4
mobile medical units. They have
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agreed to give us doctors as required
for three medical units,

Sbri Hem Barus: The apprebension
is, as reported in a Calcutta paper,
that the Punjab Government is pres-
sing its claim vigorously on the
Dandakaranya project which is lead-

this is correct, as reported in the
newspaper, what steps have the Gov-
ernment so far taken to normalise
the situation?

8hrl P. 8. Naskar: That does not
arise out of this question.

Shri Muhammed Elias; May I know
how many doctors and teachers have
gone there up t1ll now?

Shrl P. 8. Naskar: As 1 maid, 7
mobile units are required. The Chief
Medical Officer has been appointed.

Aromatic Chemicals

or S snn."v P Nayar:
0 Shri Easwara Iyer:

Will the Minister of Commerce and
Industry be pleased to state the pre-
sent position of the maunfacture of
Aromatic Chemicals?

The Minisier of Industry (Shri
Manubhai Shah): A statement 1s laid
on the Table of the House [See
Appendix I, annexure No 1.]

Shri V. P. Nayar: May I know the
percentage of country's requirement
of aromatic chemicals which s now
made in India and what are the im-
ports?

Shri Manabhai Shah: As regards
percentage, barring menthol, thymol
and camphor, about 30 per cent is
manufsctured indigenously. We are
also trying to take steps to see that
factories are established for the manu-

facture of synthetic camphor, thymol
and menthol.

Shri V. P. Nayar: I wanted to know
the annual requirements of aromatic
chemicals in the country as agminst
the indigenous production of aromatic
chemicals, not for menthol, thymol
and camphor alone.
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Shri V. P. Nayar: From the stal
ment it is seen that the production
jonone has registered a steep decline.
1 want to know the reasons. I also
want to &know the position of aromati
chemicals whichi are made in India
from lemon grass oil.

Shri Mannbbai Shah; The whole list
is given. It all depends upon the off-
take of the local manufacturers. It is
not as if the capacity of any plant has
gone down. Regarding the rest of the
aromatic industries, it is not possible
to cover every small production here.
But our aim is to take the type of
production which is of a large size
like the ones I have mentioned.

Le]

Shri V. P. Nayar: When the very
small industries reguire aromatic
chemicals they have to pay 800 to 1,000

Shri Manubbai Shah: As I said, the
steps are two-fold. One is to allow
the import of miscellaneous aromatic
chemicals of which a regular systema-

Shri Manobhal Shah: Yes, Sir. We
are giving full support to the small-
scale industries' development and
several people who want to extract
all these aromatic chemicals either by
distillation or otherwise are being
encouraged to extract them from na-
tural herbs. In their distribution
also,help is being given to small in-
dustries. .

Minimuom Wages of Beedi Workers

+
*18. Shri Warior:
Shri A. K. Gopalan:

Will the Minister of Labour and Em-
ployment be pleased to state:

(a) the names of the States which
have fixed minimum wages of beedi
workers; and

(b) the steps taken by Government
to persuade the rest of the States to
follow suit?

The Deputy Minister of Labeur
(Shri Abid Ali): (a) In the Siates of
Andhra Pradesh, Bombay, Bihar,
Kerala, Madhya Pradesh, Madras,
Mysore, Orissa, Rajasthan, Tripura,
Uttar Pradesh and West Bengal, mini-
mum rates of wages have been fixed
for bidi workers.

(b) According to information avail-
able, the bidi industry does not exist
in other Btates except Assam where
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Suxt AbM : This particular

matter is within the BStates’ sphere.

are ordinarily received by

State Government concerned and
they have fo take action.

Bumorr Norcz QuesTion
Prices of Kerceene Ol

+
1 Shri Panigrahi:
" Shr{ Anirudha Sinha:
Wil the Minster of Steel, Mines
and Fuel be pleased to state:

(a) whether Government have kept
itestf fully apprised of the prevailing
soaring prices of Kerosene Oil in the
country;

(b) whether Government propose to
take any step for arresting the goar-
ing prices of Kerosene Oil;

(c) if so, the details thereof;

(d) whether arrangements are being
made to obtain adequate supplies of
- “Kerosene Onl quickly; and

(e) whether the three oil companies
have been asked to co-operate with
the Government for meeting the
crisis?

, The Minister of Mines and 01l (Shri
K. D. Malviva): (a) to (c¢). Govern-
ment were keeping a close watch on
the position regarding supply and con-
sumption of Kerosene Qil in the coun-
try and were noting the rise in selling
prices of Kerosene in the last few
with some anxiety. I indicated
licy of the Government on pre-
occasions in connection with a
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tain extent in Bombay, the Govern-
ment took the following steps to
relieve the situation:

(1) They have instructed oil
companies to remove the restric-
tions on the sale which had been
imposed in order to conserve
foreign exchange;

(2) a special additional allot-
ment of foreign exchange has also
been allotted and this has been
made available to them;

(3) the o1l companies have been
asked to arrange immediately for
additional mport of kerosene
against this allocation. Mean-
while arrangement has been
assured to meet the increase in
the off-take from the stocks that
are already imn the country.
Therefore the relief should be in
sight immediately;

(4) with a view to preventing a
recurrence of such situations in
future, the Government are also
trying to find out why the market
prices were increased;

{5) the State Governments have
also been informed of the steps
that have been taken and have
also been requested to give widest
publicity to the same.

1t 135 hoped that traders from the

highest to the lowest level will co-
operate with the Government in this
task and that with the steps already
taken the selling price would return
to normal levels within a few days.
Government are prepared to take
other steps in case the situation does
not improve,

Shri Panigrahi;: May I know whe-
ther besides the Government of Bom-
bay, the shortage of kerosene o1l was
also acutely felt in Orissa, West
Bengal, Madras and throughout the
country and, if so, what steps have
those Governments taken to arrest
this rise in prices of kerosene oil in
those places?
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Shri K., D. Malviya: The shortage
was felt generally throughout the
country and, as I said, it was due to
various reasons, one of them would
be less allocation of foreign exchange
for the import of kerosene oil. That
being removed, it is now expected
that almost immediately the position
will be improved.

8hri Panigrabi: May I know whe-
ther kerosene will now be included in
the Essential Commodities Act so that
State Governments will be in a posi-
tion to arrest the hoarders of kerosene
oil?

SBhri K. D. Malviya: Yes, Sir. We
have advised the State Governments
to take all necessary steps including
the consideration of disparing kerosene
distribution under this Act.

Shri Hem Barua: May 1 know whe-
ther Government are aware of the
fact that these o1l companies have
taken full advantage of the Govern-
ment’s suggestfon for a small cut and
are creating an artificial scarcity 1n
the market by affecting a cut most

whimsically and capriciously?

Shri K D. Malviya: I 15 2 matter
of opinion for the hon Member to
hold I will be very sorry to note
that anybody could take advantage of
the shortage of kerosene o1l and raise
the price for profits

Shri Hem Barua: 01l companies are
not sorry. It is only the hon. Mins-
ter who is sorry. Because of the sug-
gestion of the Government they are
reaping a full harvest.

Shri K. D Malviva: Whatever
might have happened, we are quite
alive to the mtuation. We are teking
such steps which are immediately to
result in relieving the mituation.

Sbri H. N. Mukerjee: In view of our
presumably friendly relations with the
©il companies, may I know if Gov-
ernment wag not entirely unaware of
what was going to happen in regard
to the supply of kerosene and, if that
be se, what justification has Govern-
ment given in support of this report?
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Sbrl Tangamanj; May 1 inow whe-
ther the Government is aware of the:
controlled

not getting 1t? May I also know the
present retail price of kerosene?

Shri K. D. Malviya: Prices had
gone up to a certamn extent and I hope
they have come down even in Madras.
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Shri Goray: In it not true that for
the last two months this scarcity is



felt all over the country and
Government has not been taking
stepe?

K. D. Malviya: The first part
The latter part of the
is not
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Shri Thirumala Kao: Are Govern-
ment aware that ceriain oll com-
penies, which slso eontrol the supply
pof gas cylinders and cooking ranges,
are trying to creats an artificial
scarcity of oil so as to enhance the
sale of their cylinders and cooking
ranges?

Shpi E. D, Malviya: I am not
aware of such an attempt on ihe part
of the various companies, because gas
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WRITTEN ANSWERS TO QUES-
TIONS

Article on India by Russian
Ambassader to Chins

10, J Shri Rajendra Singh:
7 Sbri Surendra Mahanty:

Wil} the Prime Minister be pleasad
1o state:

(a) whether Government is aware
a the fact that the Russian Ambassa-
dor to China has written a critical
article in an International magazine

regarding the profession mdpr“ces'
of Indian Prime Minister; and '~

(b) if wo, does it Indicate any signi-
ficant change in the foreign policy of
Russia towards India?
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The Depaty Minister of External
Affairs (Bhrimati Lakshimi{ Menon):
(a) and (b). We have seen the article
to which the Hon'ble Member has
referred. We have no reason to think
that this article marks any change in
Soviet Government’s attitude to India.
In fact, the relation between our two
countries continues te be cordial and
both the Governments are resolved to
improve it further.

Central Hospital, Asanml

*11. Shel 7. B. Vittal Rac: Will §he
Minister of Labour and Employment
be pleased to state:

(a) whether any scheme for expsn-
sion of the Central Hospital, Asansol
under the Coal Mines Labour Welfare
Organisation from 165 beds to 250 has
been sanctioned;

(b) if so, what is the estimated cost
of the same; and

(c) when the construction of the
building will commence?

The Deputy Minister of Labour
(Shri Abld Ali): (a) Yes.

(b) Rs. 5,17,156.

(e) The construction of staff guar-
ters has already commenced. Plans
and estimates for the wards are be-
ing finalised.

New Cement Factories in Bombay

*19. Shri Pangarkar: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether the Government of
Bombay or any private comoggm from
Bombay have applied to Government
for licences to start new cement fac-
tories m Bombay State;

(b) if so, whether any licences have
been granted; and

(e) the location of these factories?

The Minister of Industry (Shri

Manubhai Shah): (a) Yes, Sir. Two
concerns have applied.
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(b) and (c) The proposed loca-
tions are Rajur and Veraval. Licenses
have not yet been 1ssued to these two
firms No new licenses for cement
factories are being considered for the
present 1n view of the comparative
easy supply position. The matter will
however be kept under review

Edacated Unemployed

*20. Shri Damapl: Will the Minis-
ter of Labour and Employment be
Ppleased to state:

(a) whether pilot schemes for assist-
ing the educated unemployed have
been fully implemented; and

(b) 1t 50, the details thereof?

The Deputy Minister of Labomr
(Shri Abid All)* (a) No

(b) Does not arse
Landing of Pakistani Planes

¢21, Shri Snhman Ghose: Will the
Prime Minister be pleased to state

(a) whether 1t 15 a fact that four
unscheduled Padastan  aeroplanes
landed at Dum Dum Aurport on two
consecutive days (two on each day)
on the same plea, and

(b) if so, the detalls thereof?

The Becreiary to the
Minister of External Affaivs (Shel
Sadsth AD Khan): (a) and (b) No
such landings took place in the &rd
week of December, 1958, Further em-
mﬂm.mﬂhmﬁs!
mlndmhm given of the period
that the Hon'ble Member has in ming

Export of
*32. Shri D. C. Sharma: Will ¥
mnmuoco--u and Indusiry be
pleased to state:
axport of

(l) the pﬂn
to UK a

posttion of

l.nd

(b) the efforts that are being made
to step up the exports?

The Deputy Minister of Commeres
and Industry (Shri Satish Chandra):

(a) Dunng the period January-
November 1958, exports of Indian tea

to UK and USA as compared with ~

the same period of the previous year,
were —

January Noivember

To UK

Quanuity  Value
(nmn (Rs crore)
tbs)

ToUSA

Quantity  Value
(mmn (Rs crore)
lbs)

1958
1957 .

79 81
75 74

22 7
20 99

593
582

292 9
275 8

{(b) India participates in the Tea
Councils set up m USA, Canads,
Netherlands and West Germany

nd the US.A separataly; .

"



Waqf Properties tn Punjab

release the properties of all wagqfs

there iz hardly and Muslim popula-
tion left in ority of districts in
the Punjb. It has therefore been
decided that properties of wagfs of a
non-religious character, such as schoolg
colleges, hospitals etc. should be allot-
ted to displaced educationsl and cul-
tural institutions on nomnal rent on a
long term basis As regards proper-
ties of waqfe of a religious character
the question of their future manage-
ment 1s still under consideration

ba sed

of cases; but it has not been possible
to

as

:

Sixteenth Indian Labour Conference

*24. 8hri Tangamani: Will the
Minister of Labour and Employment
be pleased to state.

(a) whether 1t 15 a fact that the 18th
Indmn Labour Conference decided that
Central and State Governments on
their part should arrange to set right
any shortcomings in the machinery
they constitute for the administration
of labour laws; and

(b) if so, the names of the States
which have implemented this recom-
mendation?

The Depaty Minister of Labour (Shri
Abld Al): {a) No.

The Conference, however, discussed
the question of setting up of Imple-

Oral Answers MAGHA 31, 10 (SAKA) Oral Answers s

mentation and Evaluation Machinery
both at the Centre and in the States.

(b) All State Governments and
Admimstrations, except Jammu and
Kashmir and Manipur have set up sec-
tions in their Labour Departments to
look into cases of non-implementation,
Nine State Governments/Administra-
tions (Bihar, Kerula, Mysore, Punjab,
Rajasthan, U.P, West Bengal, Delhi
and Tripura) have also set up tripartite
Implementation Committees,

Former Freach Possessions

*25, Shrimati Mafida Ahmed: Wil
the Prime Minister be pleased to state
the latest position regarding de jure
transfer of former French Possessions
in Indm?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon): We
have been informed that the guestion
of ratification of the Treaty of Cession
bf the French Establishments of Pondi-
therry, Karikal, Mahe and Yanam will
be given high priority on the agenda
for the next Session of the French

Irament, due to commence on the
28th of April this year

Aluminium Plant in Salem

( Shri Subblah Ambalam:
*28. { Shri Osman Ali Kkan:
|_Shri E. V. K. Sampath:
Will the Minister of Commerce and
Industry be pleased to state:
(a) the cost of the Alumimum Plant
proposed to be started in Salem:
(b) its production capacity;

(c) whether the project report on
the plant by the technicians has been
submutted;

(d) if so, the main features thereof,
and
{e) when it 1s likely to be started?

The Minister of Industry (Shri
Manubhai Shah): (a) to (e) Ths
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house was informed aon 19th Decem-
bet, 1658 (1n reply to Unstarred
Question No 2209) that one party has
made tentative suggestions for setting
up an aluminium plant in collabora-
tion with an Italian firm and that the
matter 13 under examination It was
also stated that some representations
of the Italian firm have visited the site
A report from this team of experts is
awaited,

Hindustan Cables (Private) Limited

*27. Shri Ajit Singh Sarhadi: Wil
the Minister of Conunerce and Industry
be pleased to state

(&) whether any diversified preduc-
tien has been obtained m the manu-
faeture of cables m the Hindustan
Cables (Private) Lamited, Rupsarain-
pur;

{b) whether the paossibility of export
has been explored to South East Asian
countries; and

{c) o so, with what result”

The Minister of Industry (Shri
Mannbhal Shah): (a) Yes, Sir

(b) and (¢) The agreement with the
consultants provided only for exports
to Nepal, Burma, Ceylon but it has
since been agreed that Indonesia
should also be included in the export
zone The present expansion of the
factory was designed to meet the
requirements of the Posts and Tele-
graphs Department, which was esti-
mated sometime ago at 800 muiles and
also export of about 200 rmles of
cables 'The requirements of the Posts
and Telegraphs Department alone have
since risen to 1,300 miles and steps are
under consideration to expand produc-
tion st:ll further both to cover the
increased domestic demand and export
to the extent possible

State Awards for Filmas

*28. Shri Aurobinde Ghesal: Wil
the Mimster of Information and
Broadeasting be pleased to state

(a) whether any Commuttee has
been appointed to scrutinise the docu-
mentary films for State Awards, and

(b) i so, when and how many mem-
bers are there 1n the Committee?

The Minisier of Infermation and

(Dr, Keoskar): (a) and
(b) Yes, Bir A Committee for the
initial examination of documentary
films entered for the State Awards
1954gims recently been appomnted It
consists of five members including the
chairman It might however be made
clear that the duty of the Commuttee
18 only to put up a panel of documen-
fares before the Central Committee
who alone have the authority to talke
a final decision

Purchuse of Nowsprint from USSK.

*29. Shri Mahanty: Will the Minis-
ter of Commerce and lindusiry be
pleased to refer to the reply given to
Starred Question No 10168 dated the
16th December, 19568 und state:

(a) whether the Registrar eof the
Newspapers advised the State Trading
Corporation to purchase 2,000 metric
tons of newsprint from the USSR.
even though the price quoted was
higher,

(b) whether the State Trading Cor-
poration was offered, by another source
in India, newsprint at the rate of £48
per metric ton whereas the Russian
supply was at the rate of £55-10-0 per
metric ton,

(¢) if so, why the State Trading
Corporation refused to buy at a lesser
cost while a firm offer was made to
that effect, and

(d) what 1s the total amount of
foreign exchange lost on this account”

The Minister of Commerce (Shri
Kanungo): (a) The Press Registrar
only advised the State Trading Corpo-
ration regarding the quality of News-
prnt after ascertaimng the views of
newspaper interests through the
IENS

(b) Yes, Sir The price offered by
the Russians was £55 per meiric ton.

(c) The offer was not of a direct
deal but through a thurd party.
Further payment was to be made in
Bterling
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(d) Nil, becsuse the transactions
were with countries with whom the
State Trading Corporation has rupee
Wpayment agreements.

Indian Handierafts

39. Shrl J B. B. Bist: Wil the
Minister of Commerce and Indusiry be
pleased to state.

(a) the steps taken to popularize
Inafan handlerafts in the UK und the
Continent; and

(b) whether Government propose to
open permanent stalls in tirese coun-
tries to bring the Indian Cottage In-
dustry products within the reach of
ordinary persons?

The Minister of Commerce (Shri
Kanungo): (a) and (b) Steps
for the promotion of exports
of handicrafts are being taken
by the Central Government
respect of all countries including UK.
und Continent Apart from the Indian
Handicrafts Development Corporation
which was set up 1n April, 1858 to
look after activities connected with
exports, publicity 18 being given
through exhibitions, trade centres, etc
abroad Trade Delegation of business
executives fram foreign countries was
also 1nvited to India to establish direct
contacts with dealers and experts

A proposal to set up Trade centres
exclusively for handicrafts at Frank
fart (West Germany), Los Angeles
and New York 15 under consideration

Closure of Textlle MiMJ in Bombay
State

*31. Shri Somavane: Will the Mimes-
ter of Commerce and Indusiry be
pleased to refer to the reply given to
Starred Question No 1242 on the 19th
December, 1858 and state

(a) the reasons for the total and
partial closure of (1) Rayen Textile and
(1) Jayashankar and (th) Lokamanya
Textile Mills respectively of Barm in
Bombay State, and

(b) the manner and method of solv-
ing the problem from the pomnts of

view of fall in production and un-
employment of nearly two thousand
workers?

The Minister of Commerce (Bhri
Kanunge): (a) Jayashankar and
Lokamanya Textile Mills whach were
to be closed partially have extended
their notices of closure of third shuft
Rajen Textile ware reported to have
been closed from 1st Janusry, 1959.
The difficulties of these manufacturing
umts stem from outmoded machinery
and accumulation of stocks

(b) 1,321 workers are affected by the
closure of Rajen Textiles there 1z no
retrenchment in the other two Milis
The closed null is to be surveyed this
month by the Textile Comnussioner’s
Office and the management will con-
sider re-opening it in the light of the
recommendations of the Survey Team.

Rebate oan Handloom Products

*32. Shri Sampath: Will the Minis—
ter of Commerce amd Industry be
pleased to state

(a) the latest position in regard to
the amount of rebate dues to be paid
to the handloom weavers co-operative
societies in Madras State, and

(b) the steps taken to expedite the
payment?

The Minister of Cemmerce (Shri
Kanungo). (a) The State Government
have reporied that an amount of
Rs 55,34,565 1s necessary to meet the
expenditwie 1n connection with the
claims of rebate due to co-operative
societies as on 31st March, 1958

(b) An amount of Rs 40 lakhs has
been sanctioned

Soap Manufacture

*33 Shri Gza. Will the Minister of
Commerce and Industry be pleased to
state

(&) whether Government are aware
of the difficulties experienced by
indigenous non-motive power soap
manufacturers in getting copra and
caustic soda, and
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(b) it so, what steps Government
contemplate to relieve the difficulties®

The Minister of Industry (Shri
Manubhal Shah): (a) Yes, Sir

(b) Actual Users hicences for import
of copra are granted to the associu-
tions of non-motive power s0ap manu-
facturers The imports of caustic soda
are aiso being stepped up to meet the
increased demand The State Trading
Corporation, through whom the -
ports are canalised and who are res-
ponmble for distribution of the
imported caustic soda, are making
efforts to meet the demand of soap
manufacturers as much as possible
Further industrial licences have also
been granted for the establishment of
mew umts and expansion scheme to
increase the indigenous production
capacity of caustic soda 1n the country

European Common Market Scheme

Shri Rajendra Singh:
Shri Assar

g4 Shr1 § M Banerjee:
Shri Sadhan Gupia
Shr1 Raghunath Swagh:
Dr Ram Subhag Singh

Wil the Mimster of Commerce and
industry be pleased to state

(a) whether Government have
assessed the situation arising out of
the formation of European Common
Market,

(b) whether it will have any adverse
or favourable effect on our export
farnings,

{c) the names of the commodities
and the extent to which theirr export
will be affected, and

(d) the steps taken in the mattar®

The Minister of Commerce (Shri
Kanungo): (a) to (c) It is too early
to make & precise assessment But
‘Government are watching develop-
ments and the situation is being kept
under examination
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(d) Consultations are being held in
the GATT with member Btates of the
Common Market with a view 1o
making this assessment and negotiating
possible remedial measures.

Emport of Kashmir Shawls by USSR

(n) whether it is a fact that the
Government of USSR, have shows
8 keen interest in the import of Kash-

(b) 1f 30, what action Government
of India have taken or propose 1o take
in the matter?

The Minister of Industry (Shri
Manabhal Shah): (a) Yes, Sir Ordery
for the supply of Kashmuri Shawls,
and other artistic products have been
received from USSR during the last
few years

(b) A prowvision has been made in
the Trade Agreement recently con-
cluded with the Government of
USSR for export of Indian Handi-
crafts which should include Kashmun
Shawls etc Financial asststance 1s
being given to the State Government
for developing production ete of these
handicrafts

Enquiry into Kerala Plantation Strike

“36. Shri Ram Krishan: Will the
Minister of Labour amd
bepleasedtorefertothereplypvm
to Starred Question No. 850 on the
Lith December, 1958 and state.

(a) whether an enguiry into the
Ktrahl’hnhuonltﬂkeﬁ'omtmm
of view of the Code of Discipline haa
been made, and

(b) 1f 8o, the result thereof?

The Deputy Minister of Labour (Bhrl
Abld AM): (a) Not yet.

(b) Doss not arise
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Singurenl Cellieries

37, Bhri T. B. Vitial Ras: Will the
Minister of Labour and Employment
be pleased to state:

(=) whether it is & fact that dis-
abled miners of Singareni Collieries
have not been sent to Military Arti-
ficlal Limb Centre, Poona so far;

(b) if so, the reasons therefor;

(c) whether arrangements have
since been mude to send them; and

(d) the number of disabled miners
that will be sent to the Centre by the
end of February, 19567

The Deputy Minister of Labour (Shri
Abia All): (a) No.

{b) Does not arise.

(c) Out of the 13 amputees, six were
sent to the Artificial Limb Centre,
Poona, on 12th January, 1959,

(d) The authorities of the Artificial
Limb Centre, Poona, have suggested
that seven amputees may be sent 1n a
batch, The amputees are requred to
stay in the Centre for a period of not
less than 6 weeks for the fixing up of
limbs. The next batch will be sent
soon after the return of the present
batch.

" Formatlon of a new News Agency

Shri 8. M. Banerjee:
*38.{ Bhri Tangamani:
Shri A. K. Gopalan:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether a request has been
made by the staff of the United Press
of India for the formation of a new
news agency; and

(b) if so, the reactions of Govern-
ment thereto?

The Minister of Information and
Broadoasting (Dr. Keskar): (s) and
(b). Alternative schemes had been put
forward by the U.P.I. Employees Union

and some others interested in the
United Press of India. These were
brought to the notice of Government

for opinion.

While it is not for Government to
either approve any scheme or reject it,
because the Agency is an independent
body, we gave our opinion regarding
the proposals. It was felt that the
proposals were not adequute enough
to put the Agency on its feet again
or to start a new one.
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Small Scale Industries

»gp, JShrl A K. Gopalan:
{ 8hri Warior:

Will the Minister of Commerce and
Industry be pleased to state:

{(a) whether i1t 1s a fact that indus-
tries which have a capital less than
§ lakhs of rupees and employing more
than 50 workers do not come under the
definition of “Small Scale Industries”;

(b) whether  Government  had
received any representation in this
regard from the Hosiery concerns in
Kerala; and

(c) if so, the action taken thereon?
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The Minister of Industry (Shri

Hanudbal Shah): (a) A smail
Industrisl unit is now defined as
per revised defimtion as dne
with capital investment not exceeding
Ra. 5 lakhs and employing not more
than 50 persons per shift if using
power and not more than 100 per shift
i not using power

(b) Yes, Sir.

(e) As the average employment per
unit 1n small scale cotton hosiery units
is 11 and in small scale woollen hosiery
units 1s 15, most of the units of the
hogiery industry will be covered under
the defimtion of small ml‘emdmtly

State Trading Corporation of India
(Private) Ltd.

41, Shri Pangarkar; Wil the
Minister of Commerce and Industry
be pleased to state the estimated warn-
ings of the State Trading Corporation
of Indiza (Private) Limited on manga-
nese ore contracted for exports during
1938-50 =0 far?

The Minister of Commerce (Shri
Kanunge): It would not be adwvisable
to disclose these details in business
interest A copy of the Annual Repori
giving a picture of the profits made
by the State Trading Corporation m
its trading transactions will soon be
placed on the Table of the House

State Trading Corporation of India
(Private) 14d.

*42. Shri Damani: Will the Minister
2f Commerce and Industry be pleased
to refer to the reply given to the
Starred Question No 718 on the 8th
Decemnber, 1858 and state the progress
made 1n the export of Cement out of
the contemplated quantity of two lac
tons by the State Trading Corporation
of Inda (Private) Ltd ?

The Minister of Industry (Bhri
Manubleai Shah): Up-till now contracts
for a total quantity of about 1,36,400
tons have been concluded and about

Writien Anewers .-~

Rubbor and Leathier Beltings

*43. Bhrt V. P. Naysr: Will the
Minister of Comuneree and Industry
pe pleased to state:

(a) the present requirements of
Rubber Belting and Leather Belung in
India, and

(b) the proportion of indigenous
manufacture and imports for each of
them?

The Minister of Industry (Shrl
Manubhai Shah): (a) and (b) A state-
ment is laid on the Table of the House.
[See Appendix I, annexure No. .]

Amemblage of Eadic by the ALR.
Research Departmentg

*44 Bhri Ajit Singh Sarhadi: Will
she Minister of Information and Broad-
¢asting be pleased to refer to the reply
given to Starred Question No 137 on
the 20th November, 1958 and state:

(a) whether any private firm has
offered to exploit the production of
radio sets which work without electri-
¢ity, and which are assembled by the
research department of the All India
Radio, and .ot

(b) if so, which firm has been givilin
such permission and on what terms?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) No,
Sir

(b) Does not arise
Nagar Haveli and Dadra Issue

og5 J Shrl Vidya Charan Shukia,
Shri D. C Sharma:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No 1228 on the 19th Decem-
ber, 1958 and state:

(a) whether the rejoinder to the
Portuguese complaint to the Inter-
national Court regarding Nagar Havell
and Dadra has since been filed; and

(b) 1f 30, whether further stages of

the case have been determined by the
Court?
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Safath All Khan): (a) Yes.
(b) Not yet

Export of Indian Tea to Ramis

*48. Shrl Rajendra Singh: Will the
Minister of Commerce and Indasiry be
pleased to state:

(a) whether it is a fact that Indian
Tea has become popular in Russian
market, and

(b) of so, the quantity proposed to
be exported this year as agamnst last
year?

The Deputy Minister of Commerce
and Industry (Shri Batish Chandra):
(a) Yes, 8ir

(b) About 25 mullion Ihs of tem was
exported to USSR during 19058
Though no precise forecast can be
made at this stage, it 15 hoped that
exports during 1959 may not be less
than the previous year

Defective Construction of Jungpura
Bridge

*47. Shri Ram Krishan® Will the
Minister of Works, Housing and Sup-
ply be pleased to refer to the reply
given to Starred Question No 1029 on
the 16th December, 1958 and state
whether the question of disciplinary
action to be taken by Government
agamnst the persons found responsible
in the defective construction of the

The Minister of Works, Honsing and
Supply (Shri K. C. Reddy): Yes, Sir
A detailed examination of this case has
shown that the damages were mainly
due to the unprecedented heavy rains
on the 20th and 2ist July, 1858 O¢f
the other causes contributing to the
damages, the one for which the officers
engaged on the construction could be
held responsible, relates to inadequate
consolidation of the earth-work, mndi-
oating a lack of proper supervision.
Swtable disciphinary action has been

taken against the officers concerned It
may be mentioned that the damages
to the approach road were not of any
major nature and did not exceed a
value of Rs 5000 These damages

were rectified by necessary repairs at
the cost of the contractor

Water Supply for Singarenl Colileries

*48. Shri T B. Vittal Rao: Will the
Minister of Labour and Employment
be pleased to state:

() the total amount paid to the
Singarenl Colheries for the Water Sup-
ply Scheme at Kothagudiam during
the period from 1st Apmnl, 1958 to 31st
January, 1959 by the Coal Mines
Labour Welfare Orgamsation, and

(b) whether Government are aware
of the fact that the workers are
experiencing considerable hardship due
to inadequate supply of water?

The Deputy Minister of Labour
(Shri Abid Al): (a) No amount has
yet been paid The payment of a
grant to the Collieries 1s under con-
sideration

(b) The Water Supply in the Coal
fleld 1s reported to be unsatisfactory
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Government Advertinements

*50. Shri V. P. Nayar: Will the
Minister of Information and Broad-
easting be pleased to state whether the
volume of udvertisements handled by
the Ministry for the Government of
India and undertakings of the Govern-
ment of India have decreased or
dooranzad v JRAR A compnared i JARTY

The Minisier of {nformation and
Broadeasting (Dr. Keskar): The
volume of advertisements handled by
the Directorate of Advertising and
Visual Publicity has increased in 1958
as compared to 1857 by about 17 per
cent.

Btate Trading Corporation of India
(Private) Ltd.

*51. Shri Vidya Charan Shukla: Will
the Minister of Commerce and Indos-
try be pleased to state:

(a) whether the Second Annual

Report of the State Trading Corpora-
tion of India (Private) Ltd., has been

published;
(b) if so, when; and

(c) if the reply to part (a) above
be in the negative, the reason for the
delay in publishing the report?

The Minister of Commerce (Shri
Kanunge): (a) No, Sir.

(b) Does not arise.
{¢) There is no delay.

Indusirial Units in Punjab

1. Shri Eam Krishan: Will the
Minister of Commerce and Industry
be plessed to state:

{(a) the names of the new Industrial
smits established in the Hindi-speaking

wone of Punjab during the last three
years and the extent of progress made
%o far; and

(b) the total amount sanctioned by
Government therefor and the amount
%ctually spent?

The Minister of Commeree and
Indusiry (Shri Lal Bahadur Shastri):
(a) and (b). The Industrial Policy
Resolution lays down the guiding prin-
Riples governing the industrial develop-
ent of the country as a whole. The
Pegional development of industries fs
Yependent on various factors like the
dvailability of raw materials, power,
transport facilities etc, ete. If the hon.
Member would like information relat-
ing to the establishment of new indus-~
trial undertakings mn any particular
Cities, villages or districts of the
bunjab, Government will be pleased to
Collect the required information.

Technical Training Committes

2 Bhri Ram Krishan: Will the Min.
ister of Commerce and Indusiry be
Bleased to state:

(2) the number of meetings the
Technical Training Committee held
during 1058; and

(b) the nature of important deci-
Sjons taken?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) As the Committee submitted the
Teport early in 1958, no further meet-
ing of the Committee was necessary.

(b) A statement is Jaid on the Table
of the House. [See Appendix I, an-
Nexure No. 4].

Trade witk Pakistan

3. Shri Ram Krishan: Will the Min.
ister of Commerce and Indusiry be
Dleased to state:

(a) whether the recent changes in
Pykistan have affected in any way
hdebmhﬁamdhkiﬁn:lﬂ

(b) if s0, to what extent?
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The Miniter of Commerce and

{8hri Lal Bahadur Shastiri):

¥(a)} No noticeable change has occurred
so far,

{b) Does not arise.
Tea Gardens

4, Bhri Ram Krishan: Will the Min-
ister of Commerce and Industry be
pleased to state the number of tea
gardens 1n India, which are owned by
foreign firmos at present?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):

Number of gardens
owned by Sterling
Companies. 418

agement, 199
Total 617
Second Five Year Plan

5. Bhri Ram Krishan: Will the Minis-
ter of Planning be pleased to state
total amount of money to be spent
during fourth year of the Second
Five Year Plan, State-wise?

The Doputy Minister of Planning
(Shri 8. N. Mishra): A statement
indicating Btate-wise the ceilings for
P}m outlay suggested for 1950-60 is
given below:—

StaTamENT
(Rs. crores)
r. Andhea Pradesh . 37-66
2. Assam . . . . 12+2§
’. Bi-h'f . . . - ‘[ 22
4 mh’ . . N 37-70
5. Kerala . . . . 1‘.5,
‘! w m‘h . . “-a
7. Madeas . . . . 33'63
| B M!-iwe . N N 32-50

9 Orissa | . . . 19:32
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10. Punjab . . . . 35-20
11, Rupasthan . . . 24-06
12. Uttar Pradesh . . 4998
13. West Bengal . . . 37°54
14. Jemmu & Kashour . . 6 83

470°65

TorAL . .

Slum Clearance

8, Shri Vajpayee: Will the Minister
of Works, Housing and Supply be
pleased to state:

(a) the number of schemes for slum
clearance sanctioned during the Second
Five Year Plan period so far; and

(b) the work done in Uttar Pradesb
under these schemes?

The Minister of Works, Housing and
SBupply (Shri K. C. Reddy): (a) 108
Slum Clearance projects of the esti-
mated cost of Rs, 9-07 crores, formu-~
lated by State Governments/Union
Admmstrations, have so far been
sanctioned/approved by the Govern-
ment of India, during the Second Plan
period. From September 1858, under
the revised procedure, the states can
themselves approve and sanction their
particular slum-clearance projects.
The number of 106 does not, therefore,
include projects, other than the above,
a8 may have been sanctioned under
the new procedure; information
regarding thus has been called for
from State Governments.

(b) A statement iz laid on the Table
of the Sabha. [See Appendix I, an-
nexure No 5).

Films on Communicable Diseases

2 Shri H. N. Makerjoe:
* | Shri Mohammed Eliss:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) the number of films based on
health education material on commu-
nicable diseases which have been pro-
duced so far;
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(b) how many of them are 16 mm
snd how many 35 m.m.; and

(c) how many have been shown in
() urben areas and (ii) in villages
during 1957 and 19587

The Minister of Information and
Broadcasting (Dr. Keskar): (a) 7.

(b) All seven are in 35 mm. and
16 mm,

(c) Two of these films completed in
1957 angd 1958 have been released and
shown in urban and rural areas, The
remaining flims, released in previous
years, are being shown in rural areas
by the mobile vans; definite informa-
tion about shows in urbap areas iz not
available readily.

Ceiling on land Holdings

9. Shri N. R. Munisamy: Will the
Minister of Planning be pleased to
state:

{a) the surplus land made avail-
able for distribution to landless labour
after the imposition of ceilings in the
States which have legislated for fixing
ceilings on current land holdings;

(b) the extent of such surplus lands
that has so far been distributed;

(¢) the extent of the distributed
land which has been brought under
cultivation (State-wise); and

(d) the extent of surplus lands that
are expected to become available to
the State when the land reforms are
implemented?

The Deputy Minister of Planning
(Shri 8. N. Mishrs): (a) to (d). In
Jammu and Kashmir the surplus area
is about 47 lakh acres. Out of this
about 2'4 lakh acres were held by ten.
ants and have been settled with them.
Another 50,000 acres on which there
were no tenants have been given on
temporary leases, It is estimated that
out of the remaining surplus land
another 50,000 acres can be brought
under cultivation and the rest is not
easily cultivable.

. In States where legislation for ceil-
ing has not been enacted, surplus ares
Chn be estimated only after proposals
for a ceiling have been finalised. In

where a Bill providing for a
Ceiling has been introduced, it is ex-
Pected that surplus land to the extent
Of gbout 2 Jakh acres will become
ayailable if the Bill is passed in the-
Present form.

Information regarding the extent of
distributed land, which has been
b;ought under cultivation is not avail-
able,

Commgpnwealth Broadcasting Con-
ference

11, Bhri D, C. Sharma: Will the
Minister of Information and Broad-
Casting be pleased to state:

(a) whether India was represented
at the Commonweslth Broadcasting
Conference held in 1958;

(b) if so, the composition of the
Delegation;

(c) whether the Delegation hag since
Submitted its report to Government;

(d) if so, whether it has been exa-
™ined; and

(e) the nature of recommendations
8crepted by Government?
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oy y Y (a) :.n;l
Brosdcasting (Dr. Keskar): (a) to (e
There was no Commonwealth Broad
“easting Conference held in 1958

Cottage Indusiries in Delhi

18. Shri D C, S8harma: Will th:
Mimister of Commerce and Industry be
pleased to state:

(a) the amount of money allocated
to Delh1 for the mprovement of
cottage mndustries during the Second
Five Year Plan, and

(b) the amount spent so far (year
wise)?

The Minister of Commerce and
Indusiry (Shri Lal Bahadar Shastri):
(a) and (b) A statement 1s laid on
the Table of the Sabha [See Appen-
dix I, annexure No 6]

Zireon

13 Shri D C. Sharma. Will the
Prime Minister be pleased to state

(a) the steps taken to exploit Zircon
for export purposes, and

(b) the result thereof”

The Prime Minister and Minister of
External Affalrs (Shrl Jawaharlal
Nehru): (a) and (b) There 1s no
demand for Indian Zircon from
foreign countries at present The
demand within the country 15 very
little The present production of Zir-
con m India 15 nommnal The cost of
production of Zircon 1n India 1s
higher than the current prices abroad
Efforts are being made to explore the
possibility of finding foreign markets
for Zircon If there 15 sufficient
demand and if the production 1s eco-
nomical, more Zircon can be produced

- Additional equipment will have to be
mnstalled to increase the production of
Zircon

38 (Al) L.SD—3

Development of Sericulture in Punjad

14 Bhri D C. Sharma: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether the Punjab Government
has submutted any scheme for the
development of sericulture during
1959-60;

(b) if so, nature thereof,
(c) the amount asked for, and

(d) the amount proposed to be
granted during 1959-80”

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri)-
(a) Yes, Sir

(b) and (c) A statement 1s laid on
the Tabfe of thie Sabha (See Appen-
dix 1. annexure No T7].

(d) Rs 338 lakhs including the
State’s own share

Small-Scale and Cottage Industries in
Punjab

15. Bhrl D. C Sharma: Wil the
Minister of Commerce and Industry
be pleased to state

(a) whether any schemes for the
development of Small Scale and Cot-
tage Industries m Punjab during the
year 1959-80 have been sanctioned

(b) if so, the amount proposed to
be spent thereon, and

{c) the nature of schemes”

The Minisier of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) No, Sir  According to the pre-
sent procedure, continuing schemes of
cottage and small scale industries are
sanctioned by the State Governments
under their normal procedure, no
sanction 1s necessary from the Cen-
tral Government Only in case of new
schemes, technical approval of the
Government of India 1= necessary So
far no new schemes have been sanc-
tioned to the Punjab Government for
the coming year



The amount tentatively proposed to be spent is as follows:—

(Ra. 1n lakhs)
Central Assistance State’s Grand
Naome of the Indastry Loan Grant Totad Share Total

——

1. Handloom . 186
2. Small Scale Industries 3800
3. Indastrial Bstates 20'00
4. Handicrafts o 5o
5. Senculture . . .

16. Khadi & Village Industries

477 6-63 030 6-83

10'00 48-00 32:'00* 80-00
20-00 .. 20°00

400 4 S0 2+ 50 7:00
2:67 2:67 o7 3-38
.. o 30 030
117-51

*Includ
& Vilage I

':ﬁ' 050 lakh for the ‘establishment charges' pertaining to the Srate’s Khadi
tries Board,

1The amotnts proposed to be spent on Khadi & Village Industries in the Punjab have
0ot been finalised yet. Meetings with the State Governments are being held by the Khadi
& Village Industries Commuesion between the 20d and foth Fepruary for the purpose.

(c) Nature of continuing and new
schemes for 1958-60 and Central
Assistance required in respect of
handicrafts, handioom, sericuiture and
small scale industries are shown In
the statement laxd on the Table of
the Sabha. [See Appendix I, annex-
ure No 8]. The details of Khad: and
Village Industries schemes have not
been finalhised yet

Jute Goods

18. Bhri D C Sharma: Will the
Minister of Commerce and Industry
be plemsed to state:

(a) the value of production of Jute
goods in the country since 1948 State-
wise and year-wise, and

(b) the per capita consumption of
jute goods in the country (State-wise)
as in 1948 and at present”

Low Income Group Housing Scheme

17. Shri D C. Sharma: Will the
Minister of Works, Housing and Sup-
ply be pleased to state the progress
made upto the 31st December, 1058
in regard to the Low Income Group
Housing Scheme, State-wise?

The Minister of Works, Housing and
Supply (Shri K. C Reddy): A state-
ment 15 laid on the Table of the Sabha.
[See Appendix 1, annexure No, 10].

Ground-nut Oi]

18 Shri E Madhusudan Rao: Will
the Miuster of Commerce and Indus-
try be pleased to state:

(a) what is the total quantity of
ground-nut oil for which export
quotas have been ssued by Govern-
ment during the second half of 1958;

(b) the extent to which these quotas
have becn utilised so far; ang

(c) the details about the ports from
which the ground-nut oil has been
shipped”

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastel):
(a) 30,000 tons.
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(b) 1,875 tons of groundnut ol were
passed for shupment upto the 16th
January, 1930

(¢) Bombay . 952 tons
Madras 136 tons
Rajkot 487 tons

Carbonisation Plant in Andhra Pra-
desh

19 Shri E. Madhusudan Rao: Will
the Miuster of Commerce and Indus-
try be pleased to state whether Gov-
ernment have examined the request
made by the Andhra Pradesh Govern-
ment to reconsider its earlier decis on
declining to locate a low tempcra ure
carharusatian plant m the State?

The Minister of Commerce and Im-
dustry (Shn Lal Bahadur Shastri)-
The Government of India have not at
any stage declined ‘o locate a Jow
temperature carbonisat on plant in the
State of Andhra Pradesh and hence
the question of reconsideration does
not anse However, when the re-
sources permit, the establishment of
such a plant in Andhra will be given
due consideration

Manufacture of Cars and Trucks

20. Shn E Madhusudan Rao: Will
the Minister of Commerce and In-
dustry be pleased to state whether
Government 1s considering any propo
sal to appoint a technical committee of
experts {o examne the various aspects
of the problem of car and truck manu-
facture m the country”

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
In the case of all protected industries,
the Tanff Commission reviews the
progress penodically generally every
three or four years, m terms of Sec-
tion 15 of the Tanff Commission Act,
1851 In 1853 and in 1958, the Tanfl
Commussion reviewed the progress of
the automobile mndustry and made cer.
tain recommendations After the
second enquiry, this industry was also
declared protected. In due course,

therefore the persodical inquury for the
automobile industry 1s due this year
The Government are considering whe-
ther the further review should be
made by the Tanff Commission 1tselt
or by & technical committee of experts
in association with one or more rep-
resen‘atives of the Turiff Commission,

Production of Trucks and Buses

21. Bhri Anirudh Sinha: Will the
Minister of Commerce and Industry
be pleased to state.

{a) the number of trucks and buses
produced 1n the country during the
year 1858 umt-wise,

(b) the proportion of components
produced indigenously and used by
the different umits,

(c) the sets of components for
trucks and buses for which licences
were 1ssucd for imports to different
units during the year 1958, and

(d) the target 1f any fixed for
different units for the manufacture of
buscs and trucks?

The Minisier of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) The unmit-wise production figures
are given below —

Name of the Manufacturer Nos

1 Mjs Premer Automobiles

Lid , Bombay . 4207
2z M/s Hmdustan Motors
Lid, Unarpara . 1431

3 Mjs. Tam Locomouve &
Engg Co Lid .Bombay . 7694

4 M/s Ashok-leyland Lid.,
Madras .

1177
s, Other trucks :dd buses
not  under igenous
development . . 48
14557

(b) The percentage of the indige-
nous content 15 worked out on the
basis of the ratio that the value at
the factory site of foreign collabora-
tor, of such components as are
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mdigenously manufactured in India,
bears in proportion to the total value
of the whole foreign manufactured
pack at the factory site of the foreign
collaborator On the above basis, the
position of indigenous content based
on ck.d. value of packs for the half
yearly licensing period, October 1958
to March, 1950, sre given below for
the main models:

Dodge (Medium Diesel) 52%
Tata-Mercedes-Benz 57%

Leyland ‘Comet’ 45%
Willy's Jeeps 82%
Bedford (Diesel) ITT%

(recently started)

(c) The number of sets of com-
ponents of different vehicles for which
import hcences were sued during
the licensing periods October, 1957 to

March, 1958 and Apni-September,
1858 1s given below:—
T T Licensing Penods
Oct, ‘s7-March 's8
Apxstl-Sept. 1]
Nos Nos.
Dodcle (ﬁod;um Die-
sel) . . . 2599 1987
Dodge (Power Wagon
& Short whee -
base) 317 300
Tata-Mercedes-Benz 2458 3459
Leyland ‘Comer’ 480 500
Leyland Royal “Tiger
Titan™ = . g 100 60
Bedford/Chevrolet . 1008 1512

(d) No such targets have been fixed
but the production depends upon the
import licences for the components
permitted to each manufacturer

Export of Tapioca Products

22. Bhri E. V. K. Sampath: Wil
the Minister of Commerce and Indus-
try be pleased to state:

(a) the countrnes to which tapioca
products are exported; and

(b) the quantity and value of such
exports country-wise during 19587

The Minisier of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) Ceylon, West Germany, Nether-
lands, Belgium and Nyasaland

(b) A Btatement is laid on the Table
of the Sabha. [See Appendix I, an-
nexure No. 11].

Auction of Evacuee Buildings in Delhl’

23. Shri Daljit Bingh: Will the
Minister of Rehabllitation and Mine-
rity Affairs be pleased to state:

(a) the number of evacuee buildings
auctioned in Delhi in the last three
Years;

(b) the number of such buildings
auctioned the possession of which has
been given to the purchasers;

(c) the number of such auctioned
buildings the possession of which has
not been given so far; and

(d) the reasons therefor?

The Deputy Minister of Rehabilita-
tion (SBhri P. 8. Naskar): (a) 2453.

(b) 1462,

(c) 981

{d) Final possession of auctioned
properties 18 given only when the auc-
tion price has been realised in full,
either m cash or by adjustment against
compensation due to the auction pur-
chasers and/or their associates. Most
of the auction purchasers are claim- -
ants and they generally associate other
claimants regarding payment of the
auction price Very often it 1s found
that either the auction purchasers or
the associates have filed their com-
pensation applications 1n regions other
than Delh: It, therefore, takes time
to finalise the compensation applica-
tions of all concerned There are also
cases 1n which auction purchasers have
not been able to make up the price
either n cash or by adjustment
agamst claims

Industries in Jammu and Kashmir

24. Shri A, M. Tariq: Will the Min.
ister of Commerce and Industry be
pleased to refer to the reply given to
Unstarred Question No 482 on the
25th November, 1958 and siate:

(a) whether information regarding
the Industries which have been set up
in Jammu and Kashmir State under
the Second Five Year Plan has since
been collected; and
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(b) if s0, whether the same will now
be laid on the Table?

The Minister of Commerce and
Indusiry (Shri Lal Bahadur Bhasirl):
(a) and (b) The information is still
awaited from the State Government
It will be laid on the Table of the
House as soon as received

<

Notifieation of vacancies to Empioy-
ment Exchanges

Shri Vidya Charan Shukla
25 Shri Ram Krishan:
Shri Tangamani,

Will the Minuster of Labour and
Employment be pleased to refer to
the reply given to Starred Question
No 814 on the 4th September, 1858
and state whether any decision has
since been taken in regard to the ques-
tion of introducing a bill investing
Government with powers to reguire
employers both in the public and pn-
vate sectors to notify vacancies to the
Employment Exchanges®

The Deputy Minister of Labour (Shri
Abld All) Yes, a bill will be intro-
duced shortly

Duck Farm in West Bengal

26. Shri H N. Mukerjee-
Shri Mohammed Elias.

Will the Minister of Rehabilitation
and Minority Affalrs be pleased to
state

(a) whether financial assistance 1s
being given to West Bengal for setting
up a large duck farm,

(b) 1f so, to what extent,

(c) what are the details of the pro-
Ject, and

(d) by what time i1t 1s expected to
begin its operations?

The Deputy Minister of Rehabilita-
tion (Shri P. § Naskar): (a) Yes, at
Gobardanga (Meda), 24-Parganas,
West Bengsl

(b) Re 750 lakhs as loan for the
first phase of the scheme

(¢) The implementation of this
stheme has been phased over three
¥Years During the first two years, the
Centre will be engaged in the multi-
Plication of egg-laying birds for sup
ply to the displaced persons from East
Pakistan who would be taking to poul-
try husbandry for supplementing their
Income From the second year on-
wards, about 8,000 pullets will be dis-
trmbuted among the displaced persons
ind by the thard year, 3,000 egg-lay-
ing birds will be maintained at the
Centre About 50,000 adult laymng
birds will be distributed among the
displaced persons from the third year
Opwards Eggs as well as male birds
will also be available for sale from the
farm

(d) The execution of the scheme
has been taken in hand by the State
Government

Study on the Impact of Broadcasting

27 Shri Ram Krishan Will the
Minister of Information and Broad-
casting be pleased to state

(a) whether it 1s a fact that Govern-
ment i1s considering a proposal to con-
duct a nation-wide study on the impact
of broadeasting on the cultural pattern
of the country, and

(b) if so, at what stage the proposal
189

The Minister of Information and
Broadeasting (Dr Keskar) (a) and
(b) The Government 1s considering a
Proposal to conduct a pilot study on
the impact of broadeasting on the cul
tural pattern of the country But this
tan only be undertaken when suffi
clent fundg are available as a compe-
tent staff will be required for the pur
Ptae

be pleased to state the nature of steps
taken or proposed to be taken to make
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" India self-sufficient in the manufac-
ture of plastic goods in India?

The Minister of Commerce and
Iindastry (Shri Lal Bahadur Shastrl):
A Statement 15 laid on the Table of
the Sabha [See Apendix I, an-
nsxure No. 12},

Indian Standards Institution

29, Shrl RBam Krishan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
Indian Standards Institution has pre-
pared a ten-year plan for change-over
1o the metric system; and

{b) if so, the details thereof?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shasiri):
(a) Yes, Sir.

(b) A Statement 1s laid on the
Table of the S8abha [See Appendix I,
annexure No. 13].

Projects for increase in Food Output

30. Shri D C. Sharma: Will the
Minister of Planning be pleased to
state the progress made 3o far (year-
wise) in implementing the projects
which have been approved by the
Planning Commussion i1n the Punjab
State to increase the food output dur-
ing the Second Five Year Plan?

The Deputy Minister of Planning
(Shri 8. N Mishra): A Statement 1s
laid on the Table of the House [See
Appendix I, annexure No. 14].

Committees on Planning

L Shri Shree Narayan Das:
Shri Ram Krishan:

Will the Minister of Planning be
pleased to state:

(») whether it is a fact that al
party committces on Planning have
been appointed by all the State Gov-
ernments;

{b) it so, whether they are func-
tioning;

(c) the precise nature of work that
such a Committee has done in themr
respective areas;

{d) the constitution of such Com-
mittees;

(e) whether the all party commit.
tee on planning at the Centre has
considered any aspects of the plan %o
far; and

(f) if so, the precise nature of ques-
tions so far considered?

The Depuly Minister of Planning
(Shri S. N, Mishra): (a) to (d). Con-
stitution of all Comnuitees which may
be required for planning in the States
15 a responsibility of the State Gov-
ernments concerned

(e) and (f) The Prime Miniater
has already constifuted an informal
commuittee of some Members of Par-
liament fiom different parties to con-
sider various matters connected with
planning The Commuttee has not
met so far.

L

3R ot sftrcaw aw ;WO
ifrw aq IO AN Ty SO Y
FoT W6 .

(%) ¥ 7% w9 ¢ f& qoere @
g & & w1f Y s &
foa oratfrs FaRa & & 7 fagy
Tt gy

(w) afx g, & w7 siaeaE)
N qeg A\ § , WX

(n) feafer somi & oA
# sfa fow wrw & o ?

wifev war guiw st (it ww
e W) (%) ¥ (7). fufaw
It wt fmegde fen,  dweew



(b) It 15 estimated that the out-
standing unutihised import licences in
respect of capital goods as on 1861958
amounted roughly to Rs 332 cro-
res The value of outstanding licenc-
es for industrial goods and consumer
goods taken together on the same
date stood roughly at 280 crores. Sepa-
rate figures of outstanding licences in
respect of industrial goods and consu-
mer goods are not available Inview of
the tight import licensing which has
been 1n operation during the past few
half years. 1t 13 expected that the
licences issued for consmuer goods
would have been fully used up.

Nors:

The above figures do not include:
(i) unutilized balances of Import
licences outstanding at the minor
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wfaeR aar oy gwnt ¥ wrehw Import Licences
. W g, T Searewar afoe 2. {:ﬂ i ceriee:
Wik w1 o wrry Aw-ada T g, Will the Minster of Commerce
% s ehefre frerw ax fadn 00 W Miuster of Commeree and
7 & W [ Wit oo oy § Wk (a) the total value of wnport hicenc-
ey, arefafesr, & W ®T A9 es 1ssued i 1958 in respect of (i
fremod, Gt faoy o ade, e Capial goods, and (W) consumer
. ! y goods; an
doaw wifs wdw ey e fad (b) the esumate of outstanding
wogT axd afafedy & sor unutilised import licences in respect
t 1w aurdt gfafear @ enfe @ of both categories of goods?
WKMo wm @ wd @ The Minister of Commerce and
g e N FeEaE S ) Industey (Shri Lal Bahadur Shasirl):
(a) Btatistics of licences issued are
™ o g & uhafrw eew & not maintamed on a Calendar year
L g il basis, but on the basis of lcensing
periods A statement of lLicences 1s-
oy 7 sinfre Sore feaaT aan sued 1n each half year since October,
1857 in respect of capital goods and
t' ! sefe geme & e ¥ heavy clectrical plant and consamer
gafc dsme dr &y goods licenced 1s appended below'—
V due 1n lakhs of Rupues )
Octr 57-March 5b April-Sept , 58 O(ﬂ: 58-March 59
upto 17-1-59)
Cupital guods 4417 2,836 2,590
HEP . . . o5~ 833 346
Consumer goods 1,514 1,355 Not yet avarlable

ports like Vishakhapatnam. Rajkot,
Pondicherry etc,

(1) balances of Import Licences 1ssu-
ed by Iron and Steel Controller;

(1) commuiments on non-licensable
Government Imports; and

(iv) all valid unpresented lcences
as well as those presented licences
whose face values are less than Rs 1
lakh and were 1ssued before 1st Octo-
ber, 1857
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Subsidived Industrial Housing Scheme
” Shri P. K. Eodiyan:
Shri Ram Krishan:

Will the Minster of Works, Housing
and Supply be pleased to state;

(a) the progress so far made in the
implementation of the Subsidised In-
dustrial Housing Scheme since the
begining of the Second Plan period;
and

(b) the total amount so far advanc-
ed by the Central Government under
this Scheme?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) and
(bl A Statement 12 lad on the
Table of the House. [See Appendix
I, Annexure No 15].
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Handloom Research Institute, Bombay

36. Bhri Warlor: Will the Minister

of Commerce and Industry be pleased
to state’

(a) the details of the work done by
the Handloom Research Institute,
Bombay; and

(b) the amount spent in 1958 for
the Institute?

The Whaoistan A Tvnmaroe Wk
Industry (Shri Lal Bahador Shastri):
(a) No such Institute has been et up
by the Central Government.

(b) Does not arise.

Employment Exchanges

{ Shri D C. Sharma:
| Shri D. A. Katti:
31, { Shri Ram Krishan;
| Shri Oza:
| Shrl Pangarkar:

Will the Minister of Labour and
Employment be pleased to lay a state-
ment showing:

(a) the total number of persons
registered with the Employment
Exchange, during the year, 1958,
State-wise;

(b} the total number of vacancies
notified to the Exchanges during the
same period, State-wise.

(c) the total number of persons who
actually got jobs during the above
period, Btate-wise;

(d) whether any change in the
occupational diwistribution of employ-
ment seekers has been noticed; and

(e) the total number of Scheduled
Castes people who registered them-
selves with the Employment Ex-
changes during 1958 and the number
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of those who secured employment
during the same year?

' The Deputy Minister of Labour
(Shri Abld All): (a) to (c) A State-
ment 15 laid on the Table of the House
i[See Appendix I, annexure No 16.]

Allotment of Land to Dispiaced
Persons

38 Shri Bangshi Thakur: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state.

(a) whether 1t 18 a fact that some
displaced persons of Kamalpur have
found out a big plot of Khas land in
Kamalpur Sub-division which can be
allotted to about 300 displaced famihies
of Kamalpur,

(b) whether 1t 15 a fact that the
matter has been under consmideration
of Government, and

(c) if so, the action proposed to be
taken thereon?

The Deputy Minister of Rehabilits-
tion (Shrt P. 8 Naskar): (a) to (c)
, A tract of Khas land about over a
mile mn area in Kamalpur Sub-division
has been suggested The area 1s ful,
of thick forest and consists mostly of
tilla land A survey of the area has
been ordered to ascertain its swtaui-
ity for the rehabilitation of displaced
persons 50 families are being shifted
there to assist in the work of survey
etc

Newsprint and Sulphite Celiulose
Mills at Mirthal (Punjab)

S Shri Ram Krishan:
\ Skri Hem Baj.

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No
1223 on the 18th December, 1958 and
state at what stage is the scheme for
setting up a Newsprint Mill and Sul-
phite Cellulose Mil] at Mirthal in the
Punjab?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl).
The matter 1s still under consideration

Import of Raw Film

40. Shri E. Madhusudan Rao: Wil
the Minuster of Commerce and Indus-
try be pleased to state

(a) what 1s the total quantity of
raw film imported during the second
half of 1958,

{b) how much of i1t has been im-
ported by the State Trading Corpora-
tion on rupee account, and

(c) what 1s the quantity expected
to be imported during the current half
year (1959)?

The Mimuster of Commerce and
Industry (Shri Lal Babadur Shastri):
(a) The total quantity of Raw filin
wmported during July-October 1938
was 7,79,62,000 feet Information m
regard to November and December 1s
not yet available

(b) 4,66,33,736 feet

(¢} The quantity that would be
imported during current half year can-
not be anticipated

Villier; Collieries, Talcher

41 Shri Panigrahi: Will the Minister
of Labour and Employment be pleas-
ed to state

(a) whether any 1ecovéry of arrears
of wagcs of the labourers working 1n
the Villiers Coalfields in Talcher has
been maae from the management,

{b) if so, the amount of arrears
recovered,

(c) whether any inventory of the
assets of the said company has been
made by the State Government, and

(d) whether arrears of the workers
can be paid from the value of the
assets of the said company?

The Depaty Minister of Labour
(Shri Abid Ali): (a) and (b) As a
result of the proceedings started
against the management for recovery
of arrears of wages under the Pay-
ment of Wages Act, 1936, an amount
of about Rs 316 lakhs was directed
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to be paid by the Payment of Wages
Authority concerned. Information
regarding the amount actually recov-
ered from the management has been
called for and will be placed on the
Table of the Sabha when received.

(c) and (d). Information hag been
called for and will be laid on the
Table of the Sabha when received.

Handloom Industry In Punjab

42. Shri Ajit Singh Sarhadi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the places in the Punjab where
traiming 1s imparted to artisans in the
Handloom Industry; and

(b) the places where Handloom
research and design centres have been
established 1n the Punjab?

The Minister of Commerce and
Industry (8hri Lal Bahadur Shastri):
(a) and (b). A statement 1s laxd on
the Table of the Sabha, [See Appen-
dix I, annexure No. 17)

Education of Coal Mine Workers

43. Shri Jhulan Binha: Will the
Mini.ter of Labour and Employment
be pleased to state:

(a) the progress made m educating
the coal mine workers with the help
of Coal Mine Labour Welfare Fund
during the Fust Five Year Plan
period; and

(b) the total amount spent thereon
during the above period?

The Deputy Minister of Labour
(8hri Abld All): (a) Forty-four Adult
Education Centres have been started
by the Orgarnusation and a total num-
ber of 3,671 adulis were made literate
upto the end of 1855-56

(b) Rs. 5,39,831.
Ayurvedic and Modern Systems of
Medicine

44, 8hri Jhulan Sinba: Will the
Minister of Labour and Employment
be pleased to state:

(a) the amount spent out of Coal
Mines Labour Fund during the First

Five Year Plan on the dispenssries of
ayurvedic and modern systems of
medicine (separately); and

(b) the number of persons served
by them, separately?

The Deputy Minister of Labour
(Shrl Abid All): (a) and (b):

Expendi- No, of per-
ture sonsserved

(1) Ayurvedic dis-
pensaries Nil Nil.
(2) Dispensaries
and hospitals
of modern
systems of
medicine Rs. 1,14,48,700 1,56,848
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Release of Shrimati Sudha Joshi
41. Shri Vidya Charan Shukla: Will

the Prime Minister be pleased to refer
lo the reply given to Starred Question

No 1183 on the 19th December, 1958,
regarding release of Shrimati Sudha
Josh1 and state*

(a) the broad features of the report
recetved from Mr Salah El-Abid
Counsellor, UAR Embassy;

(b) the action taken thereon, and

(c) the results 80 far of these
efforts?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) The report received from
Mr Salah El-Abid 1s a fairly lengthy
document It deals primanly with
the efforts made by Shrl Abid in Goa
to secure the release of Indian pn-
soner, there He also discussed varn-
ous matters affecting Indian interests,
with the Portugucse author ties Inter
alin, the report covers such matters as
the repatiiation of Indian fishermen,
the movement of Indians to and from
Goa and the export of printed mate-
rial to the Portuguese possessions The
1eport covers problems connected with
the disbursement of pensions mn the
Portuguese possesslons in Incha and
also with the procedure of the drawal
of salartes by the Government of
India Pension staff at Margao

The primary objective of Shr1 Abd's
visit was to meet Indian political
prisoners there and to do whatever
possible to secure their release Three
of the four Indian prisoners m Goa
are believed to be in good health
Shr: Guntuk had been sick but was
1eported to be mmproving The pri-
soners were gene:ally given sufficient
time for exercise and they did not
have any special complaints to make
except that books of thewr choice were
not being supphied Except for Shn
Mohan Laxman Ranade, the Portugu-
ese authorities were reported to be
sympathetic towards the release of
the prisoners

(b} and (¢} The Government 1s
pursuing this matter m all possible
ways and continues to hope that the
Portuguese Government will release
without further delay all the Indian
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prisoners, particularly Shrimati Sudha
Joshi, who is reported to be suffering
from ill health.

Hotel Janpath

48, Shri Ansar Harvanl: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether it is a fact that the
catering in Jan Path Hote] is entrust-
ed to a private caterer; and

(b) if so, the reasons therefor?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) Yes.

(b) It 1s the practice to entrust
catering m establishments run depart-
mentally by the Mmistry to private
caterers on agreed terms.

Rebate on Handloom Products

49. Shri Jadhav: Will the Minister
of Commerce and Industry be pleased
to state:

(a) whether it 15 a fact that the
rebate for the handloom cloth sold by
the Hand-loom Weavers’ Co-operative
Societies 1n District Nasik from April
1958 onwards, has not been paid in
spite of the repeaied demand of the
Societies,

(b) whether it 1s a fact that the
non-payment of rebate has told upon
the production of the handloom cloth;

(c) when the amount 15 lhkely to
be paid, and

(d) the total amount of rebate that
is due?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) to (d). The information is being
collected and will be laid on the
Table of the House.

Kuth (Costus) Ol

50. Shri Hem Raj: Will the Minister
of Commerce and Industry be pleased
10 state:

(a) the quantity of Kuth (costus)
oil produced in India annually, (State-
wise);
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(b) the quantity of Kuth oil export-
ed annually (Country-wise); and

(c) the price at which it is sold in
the home-market and the price which
1t fetches in foreign country markets?

The Minister of Commerce and
Industry (Shrl La] Bahadur Shastri):
(a) to (c). Small quantities of Kuth
o1l are reported to have been produc-
ed in India and exported to France,
United Kingdom and U.S.A. The price
varies from Rs. 800 to 1,000 per Ilb.
Exact amount of production, quantity
exported or the price in foreign mar-
kets is not available.

Kuth Medicinal Herd

51. Shri Hem Raj: Will the Minister
of Commerce and Industry be pleased
to state:

(a) the quantity of Kuth (costus)
medicinal herb which has been export-
ed from India to foreign countries
from 1952 to 1958 year-wise and Btate.
wise;

(b) the names of the importing
countries and the purposes for which
it 18 used; and

(c) the price which it fetches in
foreign markets?

The Minister of Commerce and
Industry (Shri Laj Bahadur Shastri):

(a) Year Quantity in Cwts.
1853 (Apnil to December) 1104
1854 4181
1955 4572
1956 3416
1957 2063
1958 (January to Novem- 2708

ber)

Information about exports prior to
April 1953 is not available. Informa-

tion about State-wise exports is also
not available.

(b) Singapore, Hongkong, Burma,
China, Ceylon and France. It is
understood that Kuth is used mainly
as incense in temples,
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Unstarred

Question No. 1315

(e) The average fo.b. export price
is about Rs. 230 per cwt

Meghliband Tez Estate

52. Shri Dasaratha Deb: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether it 13 @ fact that a
tripartite meeting was held in Decem-
ber, 1958 to discuss dispute between
workers and the owners of Meghli-
band Tea Estate; and

(b) if so, the outcome of such
meeting?

The Deputy Minister of Labour
(Shri Abid All): (a) Yes.

(b) No final settlement was reached
Further attempts are being made for
amicable settlement

CORRECTION OF ANSWER TO
UNSTARRED QUESTION NO, 1315

The Minister of Commerce (Shri
Eanungo): Sir, I beg to lay on the
Table a statement correcting the reply
given on the 11lth December, 1958 to
Unstarred Question No. 1315 by Shn
Morarka and Shri Khushwagt Ral
regarding Import Licences

Statement

(a) to (d). It came to the notice of
Government that some licences had
recently been issued to the tune of
Rs 4475 lakhs—to Messrs. Fedcen
Private Limited, Bombay for Rs 2875
and to Messrs Wakefield Paints Pri-
vate Limited, Bombay for Rs. 18
lakhs—which should not have been
issued normally. The licences have
been cancelled, and the circumstances
umder which they were issued are
under investigation. Final action will
depend upon the results of the investi-
gation.

12.09 hrs,

MOTION FOR ADJOURNMENT

Lock-our IN Raza AND BuranD Sugan
Mmis, RaMPUR

Mr. Speaker: I have received a notice
of an adjournment motion from Shri
S. M. Banerjee regarding the lock-out
in Raza and Buland Sugar Mills in
Rampur rendering wnore than 3,000
workers idle and resulting in loss of
sugar production to the tune of 6,000
maunds per day The workers have
not even been paid their wages for
January, 1850 Has the hon. Minister
to state anything®

Shri S. M. Banerjee {Kanpur): Sir,
before you call the hon Minister, may
I submit that the General Secretary
of that particular Union has been try-
g his best to refer certain cases for
adjudication The whole thing start-
ed Iike this. He went on hunger strike
when certain agreements were broken
by the management These two mulls
are run by Dalmias. He went on a
hunger strike After 15 days, when
he had lost 32 pounds, he started
vomitting blood which has been check-
ed and certified by the mill doctor
The workers stopped work As a
result of this, without entering into
any compromise or negotiations the
management declared a lock out and
they even refused to pay the earned
wages of the workers for January,
19859,

Mr. Speaker: When was the lock-out
declared?

Shri 8. M. Banerjee: On the 5th of
this month

My submission 1s that this has only
been done to boost up another union,
the INT.U.C agamnst the Chini Mill
Mazdoor Federation of which my
learmed friend Shni Shibban Lal
Saksena 13 the President. I submit
that an impartial enquiry be held by
the Centre Even the State Govern-
ment has become a party to the entire
dispute to boost up the IN.T.U.C.
which has lost terribly in the sugar
Industry My submission is, labour s
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[Shri 8. M. Banerjee]
& matter in which the Labour Minls-
try must come forward and institute
an impartia) enquiry to elicit the truth
and save the workers from this starva-
tion.

Mr. Speaker: The hon. Minister.

Shrl Tangamani (Madurai): There
are two other points which arise.

Mr. Speaker: Order, order. May
are; if 1 admit the motion, I will
hear.

Shri Tangamani: The first point is. ..

Mr. Speaker: Order, order, At this
stage I am not going to allow. I am
only trying to find out what exactly
it 1s. It is a State matter. All the
same, 1nasmuch as it 1s said that 3,000
workers have been, on account of the
lock out, rendered idle or without
work, I wanted to know what the
situation is from the hon. Minister of
Labour.

Shri Tangamani: It affects the sugar
industry also. We want to export

Mr. Speaker: Generally we are not
discussing 1t.

Shri Tangamani: Because of the atti-
tude of the employers...

Mr. Speaker: Order, order. 1 am
not going to allow the hon. Member
fo rise in lus seat and go on talking
like thuis. The hon, Minister.

The Depaty Minisier of Laboar (Shri
Abid AlD): Industnal relation matters
concerning the sugar industry are
within the State sphere We have no
information with regard to this parti-
cular strike or lock out. If you order,
Sir, information will be obtained and
placed here.

As regards the LN.T.U.C. member-
ship, the hon. Member. ...

Mr. Speaker: The hon. Minister
would obtain information and place
it before the House,

Shrl Abd All; With regard to mem-
bership of the LNT.UC, the hon,
Member also knows that verification’
was conducted last year......

Shrl Tangamani; When he has no
information, how can he make any
statement......

Shri Abid All: The hon. Member
has made reference to this. (Inter-
ruptions.)

Mr. Speaker: Order, order. The
hon. Members claim the exclusive
privilege of going on speaking as they
hke in this House and would not allow
the Government to answer. It is
rather a peculiar affair. The hon.
Member referred to two matters. One
matter was that there was a lock out.
I wanted to ascertain when it took
place. 1t 1s only recently 1 was
conuidering that matter. So, I request-
ed the non Minister to explain the
position They further alleged that
they were favouring some others, He
wanted a committee of enquiry for
going into this 'wmatter. He is not
aware whether there has been a lock
out or not. So far as the other matter
1s concerned, 1t appears the hon. Minis-
ter has got information. Shall I say,
he ought not to reply and allow this
kind of question, allegation, imputa-
tion to go umnchallenged? No, no;
order, order. The hon. Minister.

Shri Abid Ali: I was explaining that
in the sugar industry, the ILN.T.U.C.
umion has got a substantial number of
membership, particularly compared
with the other union the hon. Member
has mentioned. It s not correct that
any favouritism 1s shown to either.

Mr. Bpeaker: I withhold my consent
to this motion, but the hon. Minister
will try to get information and place
it before the House—all the informa-
tion that is necessary—as early as
possible,

Shri 8. L. Saksena (Maharajgani):
When will 1t be done?
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Mr. Speaker: As early as posaible 1
have suggested; before the end of the

Shri Muhammed Elias (Howrah):
May I make a submission, Sir* We
tabled an adjournment motion with
'regard to the food situation in Bengal.
Just now we have come to know 1t
has been withhold We have been
experiencing for some time last that,
whatever adjournment motion we
move, 1t 15 withheld This particular
thing 15 absolutely different After
the 1543 famine 1n Bengal, this situa-
tion never happened All the rice has
vanished from the market

Mr. Speaker: The hon Member said
that I have withheld the motion but
he wants to make a speech

Shri Muhammed FElias: This has to
be discussed and the adjourrmment
motion should be accepted The Food
Minister should make a statement
over here

Mr. Speaker: I have asked him to
make a statement on the Calling Atten-
. tion notice, today

Shri Mohammed Elias: On the Call-
ing Attention notice, we cannot say
anything Whatever statement 1s
made by the Minister, we have to hear
that We cannot object

Mr. Speaker: The hon Member
thinks that the adjournment motion 1s
a normal procedure by which atten-
tion of this House can be invited and
discussion raised I want to inform
him that an adjournment motion 1s not
the normal procedure Therefore I
have disallowed the adjournment
motion I am going to disallow
adjournment motions unless there are
serious consequences mvolved i the
matter raised, the Government 1s guil-
ty of the error of omussion or comms-
sion and the subject is a recent one,
not a recurring one and s0 on 1
apply myself to all these considerations
and only then disallow them, I said
yesterday with respect to sumilar
adjournment motions that if any hon
Member wants to satisfy me, he may

come to me. All the hon. Members
who tabled adjournment motions
yesterday, twelve of them, came to me
and they were all satisfied that my
order was right.

Some Hon. Members: No

Mr. Speaker: Let us see If there
18 any discussion that 15 necessary, we
are having discussions during the
course of the session on food, food
prices, scarcity All these things wall
come up not by way of adjournment
motions There will be a regular dis-
cussion 1 have disallowed 1t

Shri Muhammed Ellas: This 15 not a
general crisis

Mr. Speaker:
allow

I am not gomg to

Shri Muhammed Elias: Big hoarders
are there

Mr. Speaker: I protest agamst thus
kind of interference and intervention
Hon Members must take this and wait
for an opportunty

1 have received notice of a motion
of privilege.

Shri Dasaratha Deb (Tripura): I
want to say something 1 have. ....

Mr. Speaker: Not now I have gone
to another subject

Shri Dasaratha Deb: I want to sub-
mit something

Mr. Speaker: Not now, let lum write
to me

Shr1 Vajpayee
12,18 hrs.

MOTION RE. BREACH OF
PRIVILEGE

REMARKs oF Smrt M O MaTtRAt
Shri Vajpayee (Balrampur} Sur, 1

rise to seek your leave to raise A&
matter involving a breach of privilege



141 Motion re:

{Shri Vajpayee]
of the House. Shri M. O. Matha,
former Special Assistant to the Prime
Minister 1n the course of his letter to
the Prime Minister has made certain
remarks which constitute a serious
breach of privilege of this august
House. The remarks are as follows:

“But the ever-mounting tendency
in our Parliament and our Press
to attack public servants without
caring to verify facts 1s having a
devastatingly demoralising effect.
Under such deplorable conditions
very few self-respecting persons
will care to enter Govermment
service or public hife ”

May 1 submit in this connection that
Shri Matha: has made a wild charge
against this House Let us consider
the implications of what he has said
He has accused the House—(An Hon
Member. You also)—growing tendency
to attack pubhc servants without even
caring for facts I think this House 1s
seized with a matter ¢f another pn-
vilege motion when the Chief Minister
of Kerala accused some Members of
this House But, now the whole House
has been accused And that letter has
been circulated by the Press Informa-
tion Burcau of the Government of
India and with the permission of the
Prime Minister who 1= the Leader of
the House and 1s expected to safeguard
the dignity and honour of this House
I appreciate the frankness with which
the hon Prime Minister during hie
Press Conference accepted that a mis-
take was committed and Shn Mathai
caught hhm m a wrong mood, 1n an
angry mood. I do not know on how
many occasions the Prime Minister
was caught by Shri Mathai 1n 2 wrong
mood. He 1s also reported to have
said that he has been committing
foolish things I think this 1s the most
foolish thing that Shri Mathai has
committed. Without going into the
merits of the case .

Mr, Bpeaker: Order. order The
hon. Member will note that under rule
225 it is sauq:
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“,... .before the list of business
18 entered upon, call the member
concerned, who shall rise in his
place and, while azking for leave
to raise the question of privilege,
make a short statement relevant
thereto:”.

The general conduct of Shri Mathai
1s not 1n question here. If he had not
made that statement, he would not be
a subject before the House at all. It
1s only with respect to the statement,
and he has said enough.

If he wants to say anything more with
respect to the statement, how the state-
ment m the press ought to be accepted
as genuine or any further remarks
that this amounts to a contempt of the
House and so on, they are allowed
After that, I shall hear 1if there 1= any
opposition to this and follow the rest
of the procedure Only one question
ran be raised at a time

Shri Vajpayee: I think the statement
is quite clear, self-evident, and it
amounts to a breach of privilege of
this House, and I request you and the
House to take into conmideration the
breach that has been committed

Shri H. N. Mukerjee (Calcutta—
Central) Mas I bring to your notice
that I also gave notice of a motion

Shrimati Parvathi Krishnan (Coim-
batore) 1 have also given notice

Shri H. N. Mukerjee: Would you
allow me to make a statement under
rule 223 as you pointed out” 1 feel
that '

Mr. Speaker: Under rule 224, not
more than one question shall be raised
at the same sitting Shr1 Va)payee has
raised this question If all the others
relate to the same matter, I am not
going to allow each ome of them to
speak on this particular matter,

Shrl Braj Raj Bingh (Firozabad):
The same question has been raised by
many Members,
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Shri Surendranath Dwivedy
(Kendrapara): A motion of privilege
has heen tabled by me

Mr. Speaker: Because the other
questions are of the same nature and
only one can be allowed, I have allow-
ed Shri Vajpayee If it goes through,
the other questions will be barred, and
all hon Members will not have an
opportumity to speak at this stage,
whatever may happen later on If
leave 15 granted, a motion has to be
made later under rule 226, and on that
hon Members will have the rght to
speak, not at this stage Therefore,
13 there any opposition to this?

Bhrimati Renu Chakravarity (Basir-
hat) May I make a submission®” On
a prior occasion, the House will
remember, 1t 1s not one person who
spcke on the subject

Shri Tangamani (Madura:) So many
Members were allowed

Shrimati Renu Chakravarity. Varous
people were allowed to submit their
positions on the question, and I am
not quite clear a+ to what your ruling
particularly means on this occasion

Mr, Speaker: What [ said was this
Even now I shall hear the objection
under rule 225 Thereafter, if leave 15
gianted, hon Members will have an
opportunity, as many of them as I
consider necessary and who want to
speak on this question and throw hight
upon this matter I will certainly
do so

Shri V. P. Nayar (Qulon) The
objection can be i1aised after hearing
our case.

Mr Speaker: Let us go strictly b+
the rules

Shri H N, Mukerjee: May I ask one
thing® Would you please let us have
our say because we gave notice of the
motion also, after the Prime Ministe;
has spoken in this matter, because
before the 25 Members mre asked to
rise in their seats the House has got
to make up 1ts mind to a certain extent

319 LSD-4
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in regard to the relevancy of the
matter at all”> After the Prime Minis-
ter has spoken, would you please let
us have our say 1If we wish to make
our submissions?

Mr. Speaker: It 1s only one person
that can be called upon to speak on
this occasion

Shrimatl Parvathi Krishnan: There
are other aspects of the matter

Mr. Speaker: I am concerned now
with Shr1 Va)payee's privilege motion
There may be a number of privilege
motions I am not ruling them out
now Let us see what happens to
this motion and if a similar matter is
sought to be rawed in fhe same
session, this having been disposed of,
the other matters cannot come up, but
so far as hon Members who are inte-
rested m this subject are concerned,
they might have tabled simular
motions [ shall give them an oppor-
tunity 1if this matter 1s taken up
That 1s all that can be done at this
stage Let me ascertain 1f this s
opposed

Shri H N. Muokerjee: Even before
the Prime Minister speaks, there might
be certain points which he ought te
bear in mind before he tells the Hous»
his reaction 1n the maiter He ha
already spoken to a press conference
1 do not know how far that was pro-
per when the Parliament was to mee*
but now when he 1s going to addre:
the House, 15 1t not better that he
listens to some of us because we have
also taken the responsibility of send-
ing notice of this motion?

Shri Juipal Singh (Ranch: West-
Reserved—Sch Tribes) I humbly sub
mit that if you were to interpret the
rule as you are trying to do now. you
are making a preemptive bid as they
call it m Bridge Various hon Mem-
bers have tabled this motion the
motions seem to be similar but their
approach may be dissimilar in each
case So, the hon Prime Minister will
not have an opportunity to reply to
what the other people have in mund
The motions may be sumilar, but the
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[Shri Jaipal Singh)
approach of each motron might Le
different. So, in fairness to the Prime
Minister, it is only necessary that the
various approaches be heard first.

Take my own case. [ feel 1t 1s not
a slander against Members of the
House I say it is a direct charge
against you in the Chair, that you have
not been conducting the business of
the House in the manner you should
have, that you have permitted Mem-
bers of Parliament to say things with-
out verification That 1s why.

Mr, Speaker: 1 am really sorry
While we are very anxious o guand
our rights and protect them against
any attacks or on slaughts, let us also
be¢ very strict and proceed according
to the rules.

There may be a number of motion..
but it does not mean that merely
beczuse I allow this motion or refuse
to allow this motion, other motions
will not be taken up one after the
ather, unless they are barred Rule
224 says:

““The right to raise a question of
privilege shall be governed by the
following conditions, namely'—

(1) not more than one ques-
tion shall be raised at the same
sitting;”

We are going to have a number of
sittings during thic session If this is
disposed of today, and if the other
motions are barred, I will declare them
barred; if they are not barred, if they
are dissimilar and are matters which
have to be decided by the House, I will
call them tomorrow, the day after, one
at » time. There may be ten, we will
take them one after the other. Let
us dispose of only one this day It
does not mean that I am coming to
any conclusion regarding the others

Shri V. P. Nayar: Sir, may [ say
that the prohibition in the rule is
against only raising more than one
question; there is no prohibition
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agkinst more than one Member raising
the same question.

Mr. Speaker: There is only one
question that is raised. Hon. Members
wil] see rule 225:

“The Speaker, if he gives con-
Sent. . .and before the list of
business is entered upon, call the
Member concerned, who shall rise
n his place and, while asking.... "

I have asked Shri Vajpayee to state
i1t, he has done so.

Shri H. N. Mukerjee: 1 have also
talifed a mofien

Mr. Speaker: If he has also done so,
it ig not at this stage that I will call
upon hum If leave 1s granted under
tule 225, 1 will give him an opportunify
becguse he has tabled a similar motion

The Prime Minister and Minister of
Exiernal Affairs (Shri Jawabarla}
Nehrg): Mr Speaker, Sir, the hon
Member has raised, as he has put tt,
a gquestion of privilege involving a
contempt of the House Now, I should
like to distinguish, if I may. between
an jmpropriety and a question of
Privilege

Speaking for myself, I thunk that
the wording referred to is regrettable
and not proper That 15 a different
maiter And, as a matter of fact, !
am given to understand that Shri
Matha, some time ago addressed you
on this question expressing his deep
regret that in a moment of whatever
1t was he wrote something without
ever intending anythmg against the
dignity of this House

What I am suggesting 18 that we
must not get mixed up between two
things—the impropriety of a thing
or the undesirability of something
Written, and the guestion of privilege.
Of course, they are two separate
things. Personally I regret that this
Wag written and Bhri Mathai as I said,
I understand. also expressed his deep
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regret for it I do not myself see,
apart from the Question of impro-
priety, where the question of privilege
comes m into thiy matter—on that
point only—and because there was
some

Shri V. P. Nayar. He also said he
had no intention

Shri Jawshariasl Nekru- I am merely
expressing, because, naturally, when
this matter was referred to rather
casually, I did not even know it was
coming up now, otherwise, I would
have perhaps brought up some papers
in this connection, because, when I
heard that this was gomng to come up,
I was interested to find out some pre-
cedents previously as to how such a
thing 1s dealt with, and so I had the
matter enquired into from a parlia-
mentary, constitutional and legal
point of view to satisty myself, and
that satisfied me at any rate that any-
thing like this could not be considered
a breach of privilege or contempt of
the House 1 am merely stating this
fact for the knowledge of the House
I do not venture (o give any opinion
myself except to say that apart from
the wmpropriety of it I do not myself
see where any breach of pnvilege
comes i 1n the remarks made
It certainly does not apply to the
House or as one hon Member has
said to you Sir It says—I have not
got even the words before me at the
present moment, | have no papers
but I remember the words

8hri Goray (Poona) Shall I quote®

Shri Jawaharlal Nehru. But I re
member the words namely that there
15 8 growing tendency in Parliament
tor remarks or statements to be made

“}f:‘:‘o\“ due inquiry [ do not think
‘ha

Shri Jaipal Slngh: And the Charr
)ermits the remark, by implication

|Interruptions)
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Mr. Speaker: He said.

“But the ever-mounting tendency
in our Parliament and our Press
to attack public servants without
caning to verify facts is having a
devastatingly demoralising effect

Shri Jawaharial Nehru: If I may
3ay so, the answer to the hon Mem-
ber 1s this 1 do not wish to enter
mnto any argument in this matter I
would only make my submission, the
submission I had made to you, that
while these remarks are unfortunate
and regrettable, and for my part, I
regret them, and Mr Matha; also 1s
deeply sorry, as he has expressed it to
you, Sir, yet, so far as the question
of privilege 15 concerned, I do not
thunk that 1s raised, and as far as [
know, whenever something even much
stronger than this has besn said on
these lines, 1t has been held elsewhere
that no question of privilege 13 raised
I merely make this submussion to
you 1t 15 for you to decide

Shri Surendranath Dwivedy: Does
1t mean that the Press Information
Bureau 1s also absolved of 1ls responsi-
bility? They have also committed a
breach of privilege (Interruptions)

Mr Bpeaker: Order, order There is
nothing more Let us now proceed
with thie

Shri H. N. Mukerjoe: I would beg
of you to let me have my say in regard
to this matter

Mr Speaker: No hon Meamber will
be prevented fiom having his say
legitimately The hon Member will
kindly resume his seat Under the
rules, I have to ask if leave ;5 object-
ed to That 18 what the Prime Mins-
ter says Is it not so?

Shri Jawaharlal Nehru. I do not
know about objection I am merely
Placing certamn things before you It
is not for me to object, and I would
not like to object or to agree 1 am
merely placing certain considerations
before you for you to decide
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Mr. Speaker: It 1s for the House fo
object, under the rules It is true
that Mr Matha: has sent me a letter
stating that:

“I enclose a copy of a letter
from our Law Minster »

Shri V. P. Nayar: Law Minster?

Mr. Bpeaker: If you consider 1t

appropriate, please place these papers
before

“I{ the Lok Sabha in 1ts wisdom
decides that I have been responsi-
ble for casting aspersions on
Parhament, I should like to state
that 1t was never my intention, and
1 willingly express my deep

regret (Interruptions)
I #m not disposing of anything
hurredly

“As a citizen I am 1nterested,
mn upholding the supremacvy of
Parhament in India, particulaily
at a ttme when the "

Some Hon Members Oh' oh!'
(Interruptions)

Mr Speaker There is just one more
sentence

“ parhamentary system has
broken down in some of our neigh-
bouring countries

That 1s all

Now, 25 hon Members must rise in
their seats to say that they arc in
favour of leave being granted How
many hon Members are in favour?

(More than 25 Members rose i their
seats)

Mr. Speaker Now, any objection®
(Interruptions)

Some Hon, Members: There 15 no
objection to this

Mr. Speaker: I take 1t as an objec-
tion, the hon Prime Minister says
that this does not amount to a breach
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of privilege Therefore, I have asked
hon Members Now, leave is granted

The further step 1s under rule 22¢
which reads

“If leave under rule 225 18
granted, the House may consider
the question and come to a decision
or refer 1t to a Commuttee of Privi-
leges on a motion made etther by
the Member who has raised the
question of privilege or by any
other Member "

It 1s open now to the Member
raised it or to any other Member to
ask this House to dispose of it itself
or send 1t to the Committee of Privi-
leges In either case, 1 would only
ask the House to consider this letter
that I have rcad (Interruptions) It
15 not as if everybody should go on
talking

Shri V P Nayar How does it ab-
solve mim?

Mr Speaker I am not saying any-
thing now What 15 the next motion
now?

Shri Naushir Bharucha (Eas{
Khandesh) I am movimng that the
matter be referred to the Privileges
Commuttee for a report

Shri Braj Rajy Singh I move that
the Housc itself do decide and call
Mr Matha: to the Bar of the House

Shri Nath Pal (Rajapur) We would
be grateful if you would be kind
enough to read the text of the letter
again we did not get it since there
was an uproar going on, it seemed to
be an apology letter

Mr Speaker ! have read the letter
He says

‘It the Lok Sabha 1n 1ts wisdom
decides that 1 have been responsi-
ble for casting aspersions on
Parhiament, I should like to state
that 1t was never my mtention,
and I willingly express my deep
regret As a citizen, I am mter-
ested 1n upholding the supremacy
of Parliament m India, particular-
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iy at a time when the parliament-
ary system has broken down In
some of our neighbouring count-
nes”

The next step 1s motion under rule
226 Shr1 H N Mukerjee may make
s motion

Shri H. N. Mukerjee. Mr Speaker,
Sir, 1t 1 with a considerable and a
very serious sense of responsibility
that I am moving my motion which
1 shall presently read, suggesting that
the Commuttee of Privileges be asked
to report on the guestion of privilege
which has been raised over the pre«s
statement of Mr M O Matha), who
was lately employed in the Prime
Mimnister’s Secretariat

I do not believe 1n kicking a man
when he is down Quite obviously,
Mr Matha: 1s m a bad way He has
lost his patrons But somc matters
of principle are involved n this pro-
position that we are making

You were pleased to inform us of a
tertain letter rather dubilously phra-
std which has been written to vou
by Mr Mathas, exprossing in his own
patlicular way regret for cortain 1m-
plications, of his statement I consider
that that kind of letter 1s completely
imnadequate, as far as puiging the
contempt which he has already per-
pcirated an 1egard to the privileges
of this House 1s concerned There arc
many statements m the press commu-
nication which, with the peimission
of the Primc Minister, he got pub-
Iished 1n our national newspapers,
but n at least one of those Passages,
there 1s a reflection mdirect, but con-
siderably effective, on the conduct of
our Speaker in the Chair, and a very
direct reflection on the conduct of
Membcrs of Parllament I refer to the
passage where he says

“But the ever-mounting ten-
dency in our Parhament and our
press to attack public servants
without caring to verify facts 1s
having a devastatingly demorali-
zing effect”
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And he goes on to add

“Under such deplorable condi~
tions, very few self-respecting
persons will care to enter Govern-
ment service "

I say that this a very serious re-
flection, indirect but extremely posi-
tive and categoncal, 1n regard to the
conduct of proceedings 1n this House
by yourself It s very clear that Mr
Matha: unplies that the proceedings
of this House are not regulated au
they ought to be, that public servants
are criticised, without their having an
opportunity 1o refute th¢ allegations
made here, that Members of Parha-
ment who are under the disciphne
which the Speaker imposes, attack
public servants with impunity, with-
out caring to verfy facts Ths, [
submit, 1s a very clear reflection on
the conduct of the Chair, and the
Chair being the repository of the pri-
vileges of this House, it 15 a very
serious matter of which cognizance
should be taken

Some of my hon friends have begun
1o suggest—I know 1t very well
because amendments, 1 am told, are
going to be moved--caling on Mr
Matha: to be brought to the Bar of
this House and to answer for his de-
rchetion  Personally, I am not going
to suggest that proceeding here and
now On the contrary, I feel that
since he has raised a matter of con-~
siderable public importance, this
whole subject should be discussed m
the Commuttee of Privileges, and the
Committee should give us a report,
on the basis of which the House
will make up its mund as to what it
ought to do 1n regard to the matter

Apart from this reflection on your
conduct 1n regulating the proceedings
of thiy House, there 15 a very serious
imputation that Members of Parha-
ment arc habituated to attacking
public servants without caring to
verify facts

It 1s also added as a sort of moral
blackmail, so to speak, on Govern-
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ment that ‘if such deplorable condi-
tiong created by the conduct of Mem-
bers of Parliament continue, then self-

letter which he published he gave a
great deal of information in regard to
how he got into touch with the Prime
Minister and how he condescended to
offer hig services to the Government
of our country.

But, Sir, he suggests very clearly
that certain deplorable conditions are
created by Members of Parliament
which make it impossible for self-
respecting persons to care to enter
government service. This communi-
dition was made by a government
servant while he was in government
service.

Shri Tyagi (Dehra Dun): After
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that what Shri Mathai haa done 1
certainly improper, and at the same
time, it does emount to contempt of
Parliament, it does amount to his hav-
ing come within the mischief of the
law in regard to parliamentary privi-

ed upon the conduct of Members of
Parliament; he has made
reflections on the conduct of the Chair
in being unable to regulate the pro.
ceedings, as they ought to be regulated,
i the interests of the country.

Therefore, 1 feel that on the face of
it it is very clear that Shri Mathai's
Press statement published all over
the country brings him within the
ambit of the law of parliamentary pri-
vilege and that proceedings ought to
be taken against him, and I propose
that the matter be referred to the
Committee of Privileges

I move:

**That the attention of the House
having been drawn by some
honourable Members on February
10, 1959, to a letter written to
the Prime Minister by his Special
Assistant Shri M. O. Mathai and
made public on January 17, 1939
through press release by the
Prime Minister's Secretariat and
the Press Information Bureau of
the Government of India in which
the said Shrl M. O. Mathal, inter
alia, remarks :

‘But the ever-mounting ten-
dency in our Parliament and
our Press to attack public ser-
vants without caring to verify
facts is having a devastatingly
demoralising effect. Under such
deplorable conditions very few
self-respecting persong will care
to enter Government pervice or
public life’.
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The House resolves that the
matter be referred to the Com-
mittee of Privileges for nvestiga-
tion and report whether the above
mentioned remarks of Shn M O
Matha; made public through the
Prime Minister's Secretariat and
the Press Infornation Bureau of
the Government of India con-
stitute an adverse reflection on
the dignity of the Members of
Parliament and the Speaker of
the Lok Sabha and whether they
constitute a contempt of Parlia-
ment and also to recommend what
further steps the House may take
in the matter”

As I gaid earlier, I do not believe
in kicking a man who 1s down That
15 why 1 do not make further obser
vations which I could easily have
pitiched in a very much stronger key
I am only suggesting that my recom-
mendation that the matter be referred
to the Commuittee of Privileges be
accepted by the House

Mr Speaker Mohion moved

That the attention of the House
having been drawn by some
honourable Members on Februarvy
10 1959 to a letter written to
the Prime Minister by his Special
Asmistant Shuy M O Mathay and
made public on January 17 1959
through press release by the Prime
Minister's Secretariat and the Press
Information Buicau of the Gou
ernment of India ;n which tne
sadd Shrit M O Mathay, inter
aba remarks

‘But the ever-mounting tei-
dency m our Parhament and
our Press to atteek public ser
vants without caring to vent
facts 15 having a devastatinglh
demoralising effect Under such
deplorable conditions very few
self.rexpecting persons will care
to enter Government service
or public Lfe'.

The House resolves that the
matter be referred to the Com-
mittee of Privileges for invest{-
gation and report whether the
above rnentioned remarks of Shr
M O Mathai made public through
the Prime Mimister's Secretarmt
and the Press Information Bureau
of the Government of Indig
constitute an adverse reflection
on the digmity of the Members
of Parliament and the Speaker of
the Lok Sabha and whether they
constitute a contempt of Parlia-
ment and also to recontmend whaf
further steps the Howuse may takie
in the matter ™

Shri Jawaharial Nehru: I only wish
to say that ! do not oppose thus
Motion, that 1s, the Motion to refer
this matter to the Committee of Pn-
vileges

I ventured to express m) opinwoan
that so far as 1 could understand it
there wa< no breach of privilege But
wnec this Motion hdas been admitted
bv vou, I think the nght course
waould b 1o vend 1t to the Commattee
of Privileges for them to consider it
fully

Mr Speaker 1 will put i1 tg ves
rtote of the House

Shrimati Parvathi Krishnan: I have
to say a few words

Shri Braj Raj BSingh I have a sub-
stitute motion to the cifect that the
matter be dealt with here and Shn
Matha: be called to the Bar of the
House

I beg to moi¢

“This House decides that Shn
M O Matha) be called to the Ba;
of the House to answer the charg,
of breach of puivilege brought
agammst him and be puniched”

Mr Speaker Amendment moved

“Thms House decides that Shr
M O Mathm be called to the
Bar of the House to answer the
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fMr, Speaker]

charge of breach of privilege
brought agamnst him and be
punished.”

Both the original Motion and the
substitute Motion are before the
House.

Shrl Braj Raj Singh: 1 wish to
speak on my substitute motion

Mr Speaker: There 18 nothing to
speak on 1t

Shri Braj Raj Singh:
explain my motion

I want to

Mr. Spesker: If it goes to the Com-
mittee of Privileges, 1t will come back
to us If 1t 1s to be disposed of here,
I will give opportunity to hon Mem-
bers

Shrimati Parvathi Krishnan: In
supporting the Motion that has been
moved by my hon. friend, Shri H N
Mukerjee, there are one or two other
points to which I would hke to draw
the attention of the House and of the
hon the Prime Minister

I reme Lo the Prime  Minmister
¥..aself, when speaking in this House
on the 27th Novcmber 1958, sa:d the
following .

“l think all of us will agree
that where any kind of—may I
use the word without any impro-
priety—slander 15 done to any
Member of the House, in what-
ever way it may be, or, in fact,
anything 1s done which attracts
the privileges of this House, this
House, every party and every
group in this House, should defend
the House and should take steps
to prevent that kind of thing
happening We are all, I hope,
jealous of the réputation that this
House should have and should
puild up for itself. So there can
be no doubt, no argument—even
though we mav in our heart of
hearts differ—about that basic
issue”.
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It is with this in mind that we have
brought forward this Motion, because
we wani to safeguard the privileges
of the Members of the House, we want
to safeguard most jealously—zealously
—the reputation and the standing of
the Speaker of this House and the
Chairman of the Rajya Sabha (Inter-
ruption ) An allegation of this type
has been made, which has been
made quite a long tmme ago
and which has received the
widest publicity m the Press of our
country and m the Press abroad. It 1a
very necessary that the House should
take cognisance of 1t and that we
should take steps to remedy the
matter and take steps to prevent re-
petition of this type of slander against
Parliament

It 15 not only the Members of Par-
liament who are being attacked by
that statement, but, Sir, you yourself
also come under attack because Rule
353 of the Rules of Procedure and
Conduct of Business in the Lok
Sabha says

“No allegation of a defamatory
ol ncriminatory nature shall be
made by a member against any
person unless the member has
given previous mntimation to the
Speaker and also to the Minister
concerned so that the Minnter
may be able to make an 1nvesti-
gation into the matter for the
purpose of a reply”

We, all Members of Parliament,
particularly Members of the Oppos:-
tion, are fully aware of the fact how
you do see to 1t that this rule 15
observed by every single one of us
Sometimes we may even be impatient
because you are rather strict; at the
same time, in the final analysis, we
have always bowed to your ruling,
and we have realised that if we go
beyond that rule, 3t 18 not only one
Member who goes beyond it but the
dignity of the House as a whole can
be lowered
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Therefore, we, who have been so
careful about observing the propriety
of this House, who have always
accepted your rulinge m the matter,
are today particularly anxious to see
that ghis type of breach of privilege,
‘thus type of contempt expressed of
Members of Parhament by Shri M O
Matha: should not go unchallenged,
should not just be thrown into the
waste-paper basket by quibbhing and
hair-splitting as to whether 1t 15 a
breach of privilege or whether 1t 1s a
word that has been used in the heat
of the moment when a person 15 in a
particular state of emotion, whether 1t
1s a word of 'mpropriety and so on

Further, Sir, 1 would hke also to
draw your aitention to what we find
mn May's Parlmentary  Practice,
because there we find the various con-
ventions and rules laid down On
page 125 he says.

“Both Houses will punish not
only contempts anising out of
facts of which the ordmary courts
will take cognizance, but those of
which they cannot, such as con-
temptuous nsults, gross calumny
or foul epithets by word of mouth
not within the category of action-
able slander or threat of bodily
mjury "

Mr Speaker, Sir, I would submit that
the remarks that have been made by
Shri Matha: in his letter of resigna-
tion, which was released to the Press
on 17th January, 1959, amounis
exactly 1o contemptuous insults, gross
calumny and foul epithets, because ht
says that due to the “ever-mounting
tendency in our Parhament” to make
charges against officers “without
verifying facts” no honest person, no
“self-respecting person” in this coun-
try will come forward to take service
under Government

We, here, Members of Parhament,
are entrusted with the task of super-
vising the work of the Government
by the electorate of our country
Serious matters concerning the destiny
of our country are discussed here But
we find Shri Mathm: most blndly
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penning these few words and saying
that no self-respecting person will
come forward to serve Government
and to carry out those decisions that
are taken in Parliament by which the
Cabinet 1s entrusted to see to the day-
to-day functioning of Government
This 15 what that letter amounts to

1 hope, Sir, that all those who were
champions of privilege on an earher
occasion, who rushed into the fray
when the question of a telegraph
from the Chief Minister of Kerala to
a Union Minister was coming under
discussion on just an ordinary rumour
that came in the Press—it was not
thal, tha tedd. was mlnaeeds te. the
Press by the Information Department
of that Government—

Mr. Speaker: Order, order ‘That
matter has been referred to the Pri-
vileges Commuittee It 18 bewmng dis-
cussed and considered by that Com-
mittee, end we have extended the
time for submission of the report
Therefore, no statements shall be
made here regarding the correctness
or otherwise of that decision, which
will prejudice the dispassionate dig-
cussion of that matter by the Privi-
lcges Commuttee

Some Hon. Members rose—

Mr. Speaker: Order, order 1 think
enough has been said on this matter.

I shall now put 1t to the vote of the
House

Shri Braj Raj Singh: Sir I have to
move

Mr. Speaker: If the House wants
to dispose 1t of now I will give oppor-
tunity to hon Member< who want to
speak If the House agrees to refer
it to the Privileges Commuttee, once
agamn the House will have an oppor-
tunity to discuss 1t when the Com-
mittee submuts its 1eport with its
recommendations

Raja Mahendra Pratap (Mathura)
Sir, 1 nise to a pont of order 1 beg
to oppose this We are supposed to
oppose the Congiess here, but on this
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[Raja Mahendra Pratap]

motion I also oppose my hon. friends
on the Opposition. What I want to
say is, we should not be puffed up
with pride and always speak of pri-
vilege. We have no privilege. We
have only privilege to serve the people
quite meekly and modestly. We
should not have any pride. Religion
says: "serve the people”. Religion
also says: *forgive the people”. So,
if anything is done by anybody, I for-
give. Here, I am sorry to say, unfor-
tunately, our hon Prime Minister has
been pulled into this matter. 1 do
not like that I think our Prime
Minister should be conwidered above
all these quarrels,

Therefore, 1 appeal that we should
drop this matter altogether, It 1s not
necessary to send it up to the Privi-
leges Committee or any other com-
mittee. We should drop this matter.
and we should also drop the question
regarding the Chief Minister of Kerala
There should be no privilege ques-
tion

Mr, Speaker: Order. order There
is a third motion placed before the
House that the whole matter may be
dropped Therefore, the first motion 1s
that of Shrn Mukerjee that the matter
be referred to the Privileges Com-
mittee. Shri Braj Ra) Singh’s amend-
ment 33 that the matter may be dis-
posed of here The third motion 1s
that the whole matter may be dropped.

Shri V P Nayar: Who has moved
that motion?

Shri Jaipal Singh: Sir, I nse to 2
point of order, What I have to point
out 15 this. Shn Braj Ra) Singh has
.given his substitute motion He has
.a right to have his say, and he can-
not be precluded from that. You
were pleased to observe earlier that
when the matter comes back from the
Committee you will give him an oppor-
tunity.

Mr. Speaker: No, no; 1 am calling
him also. Shri Braj Rap Singh.
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ot swow fog : www wERET,
TR vo waw gy wiew ot v §
%R frd v forder wom § fe o
qg "o § fir 1@ aw o fidefe-
w17 wfafy sy o9 @ O arverw
& s & Aar A nfy vy fewr
fe o @ v ¢ wrafer ff § f
™ WAy o aiw ¥ ard ) wer fask
v § fe ot wfafe wiwst g
RO | g Aty A | AW qor
7 fieeft ®y oft x7 av Querwr Y §
fr oy o Ty wver § faw av fis
TzA ¥ a7 gfafa & wiw soh ofgd,
W grne g wifed fs fednfa-
¥ W I gor ko oy w4
frger ®var wAr g fo e fad-
fiwr afafiy v A3 ¥ wré e
aft & wreo favwfesr ¥ e
¥ Ug w7 ATRAT &1 WO weltd
& QX § 3T ATET A AT IV, TW qLA
¥ W7 W7 9uR ¥ g & FT @
ATE W qIEA FA Ny wvfeer o §
w17 ford gw ara A fs & fe 2w oY
Aoy qv qfe owax fasw g W R
o\ AT sEm § o § wwfed
™ A § el w1 7o ¥ feld
T I &1 TEE e & fad
aZ TX AR ¥ WTRG AT g

& fagen woor wrgw g f5 oaw
3w N Ao & WEYA W ave W
ar &1 & ot 78 WY wraTn g A
§ fix @ safer w) wE & AT & AT
Q@ W, qE 9T AT quarA
¥ WY 4@ 97 AN gwrw & wd
s g W qAIfew wAR Ay W
o

wEr A% W AAS w7 g% fedr-
fywre afife o skt o qrr @ Teb
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fad o wpnr oy § v oo a F
ot ac f xo ww ¥ rouyr Ot v
fedwifiere afifr g9 W @ o
dm W it o qre F g0 7 (a®
a7 2l ) o A @ Ay ) -
wifewre ofafe & gpt fmr o swar
ot fipnr oy Geft wrer nft § o i wrew
§ fe a wwver o afere ax fa
Wr WT g ATET T W W9R A
& ¥wT waw wrmfr w2 fastnfes
wiufr & gq¥ wob yowr s T
o eeer mff § ¢

13 hre,

aqf s & wgn § e
very few self-respecting persons
will care to enter Govern-
ment service or public lfe

worw ot ot & fis A afie &
® o Ay T AR | warE e ®
A A RT3 ATY AW e
7 e & ey vt a3 &, Sk <
wfaedz ¥ §faae & ww frar & oY
wive wfre #t § | Sv% @y oA
AT ATEY T TTAT QET WA qEAr
§ e I ¥ ot ar Y § o TR
Sorwely € & e ware @W o AT @
WAooy ¥y b e
Foerd Awf & fad ft R W
forer wit ot s et whrest @ v
wd g 1 & g fad wer
Y S AR H qarer g5 &, afew
TR o & N «Y e ofewrs sy
{ % I wwr W s g,
IR N AT wraw gV, TEw
froer @ ¥ @ Wi @0 @
qfery aes ® W w A AW
&Y At Ay oY snw F owd
Ty wrave vy § i g xer 9w
vor & vt v qow wi #
w oy o fedufewr gfufe

%333
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W 7 HEr wrm o faee aard w1
T AT ¥ AT (I A o e
werETT quR ¥ AT WY ug W
Iy aad, A e e f ww
& vrar w7 g B ¥ o WY
Ty o w4 wa e favtnfiysre afafe
w1 W W WH & W A wife
LRI R CR LR L L R
Wt wer o Pt e forr wfer &
foars gu wfam v a7 &,
It gt feeft wrvor =T Ay fad,
at & v SR &7 AT X e godw
#rr fr ag v faderfawre afafa
¥ gg¥ w7 fezr o wifgd | dw
f aw w=d & T W Oy O A
fagrr ¢ fr wfager ® wofr aord
W w1 qu waer foar e wfigd o
# wwwar g fr ag @1 ey aoE
a7 w1 97 e A fin e fader-
ferr w1 e A gw @, oY A
st feafa mee w7, ¥fe @am®
#T FqraT AT A® T A T g
T W W T g W &7 wmE
v 1 wwfed & oy e g fn ag ey
A W T 97 AT 3T & qor

Shr: Khadllkar (Ahmednagar) Sir, 1
want to move a sort of an amendment
While this House should be very vigi-
lant regaiding 1ts privileges, 1t should
also take into consideration who has
really perpetrated the contempt The
person and the position he holds must
also be taken into consideration Afte;
all, Shr1 Matha), happened to be an ad
hoc Special Assistant to the Prime
Minister, and he has used words whioh,
nho doubt, mean contempt of the House
by a strange: in terms of May’s Parlia-
mentary Practice What I would lLike
to submut 1s. Are we going to take Inta
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very serious consideration a matter of
thus nature? A certain remark had
been made by a person who was a
Special Assistant or an Under Secre-
tary while he was in government ser-
vice No doubt, they constitute essen-
tially a contempt of the House But
the question 15 whether we, as Mem-
bers of this House, should attach so
great an importance to the remarks
made by this person That should also0
be taken into consideration

I am inclined to support what ‘he
Raja Saheb said—that after a discus-
sion the matter should be dropped It
need not be given thaf importance to
be referred to the Committee This i
my subnmussion and, if you permit me,
1 would Iike to give such an amend-
ment

Mr. Speaker: That only means thot
it must be disposed of here

Shri Jagdish Awasthl (Bilhaur) I
support Shr1 Bri} Ra) Singh's amend
ment and I want to speak

Mr. Speaker: I am not ailowing a
general discussion on this 1 will call
upon the representatives of paities and
those per<ons who have tabled amend-
ments

ot graw W@ (&)  wmw
Ageg, w1 Smfaee a1 w9
forifor ot 7% afy @ ¢ )
Shri Surendanath Dwivedy. Shii
Khushwaqt Rai has tabled a motion on
our behalf, he has not spoken nor has
anybody on our behalf
ot wmww w8 ¥
aWH W g wEars 9w § fw o Aane
A fefiwferre afafa & 4y #v faar
o, & I GPIT AT G 1 W
T A1 9T 3 W umeed g g fe
A s i & afaws R s
e TN fA i fr
o v fastarfeez f s afr &
T 3 Y A W oy qrierTaed iy
F I8 15, (¥ A Y #1 ay
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g, oY I & gy T 7 ff it
fr qx fadrfowre & s o §
W ¥ oF wifer I rRw
frrmn I R WA gN
fog oft & s Wt AT o T
wor g 1 og wowd & fe o wmy ek
Wﬁ*@f’ﬁmﬁnmﬂ
fagrarfasre o wager A & 1 @
aawa g fr adr oF aer AT wRw
% fr ¥ ams ) fdrerfaere afafa
& g% < fear o afs ag wvg fear
AT W 5 T A & et & ot
TWHAE WA AT @G

qTg g arq & gz #Y FEA AEATE
fir Farstefure afafa &1 g »ff whywre
forar o fir @ FamafireTe #Y sagean
& forr vy & oy &t 8, wfF SRR
fastarfasre #r sayw #t ¢, wiag
FEar AN g fwr &7 1 s I@
& % gu yerra & ar? § fy W, &Y
¥% a W TEd T @ S
WMo AR #
Fg g ¢ s 7 geeaas gl
A ofr Tt § oy AT 8, 9 oY
fasioifeTe # AEEEAT WY § 1 T 9
i fasrz foqr am )

qe e @wes  TE SR
frfaezs W uwr 7w & 0

ot W TW I FEIE FA
JTAT WIEY AT AT §, A FET AH
ft It | AT AT R AR
sy R ¥ g sretw § fa g
Ty 41 931 T § 1 wifed ag dw
et A s A g e
fasranfewre afafa #1 ag *fr wfsc
i v £ e Faevenrfirmre oY srgeren
7 forr v o1 gy A T 4, AE
faene it sEaE & o
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W oWt ¥, W wenr wqry
waer off qeoff 3w T ¥ anpe
g fow & wgr mar § fe ag s
frawfennre afirfr & god < frar o,
& 39 w7 qHeE v |

oft writw wwedt  sfter off, i
»f worcrr feag & 9wt seg e
&, % aniw 7 & &) v wgAT AR
g \ & Towan g f warf anw 7 fw
eI & WY F s fear 8, W A
ATET BT §§ I T WONTA NET
@ § 1 vafog 1@ am ) 918 e
war T & e o s @Y fadrnfueTe
afafs & @ A9 §T gTAE €W F
g T fEqr 91 | Ag ARET A7
& § W T A A1 6 & hEAr
& w1 wfwwrr qrr § 1 dn e o
T T A w7 @ foae o aaferat
FMEAATUE, IR AN FAR
famre @ wifge sy 97 & ax @@
Az 9 3@ Y vz faifa w7, ag 10w
frar ot wwAT & 1 O A1 gEAT AR
w5 AR & 1 o warE & FuT oI weh
wERT & % agfew afeg ¥ w9
vt af 4% Ff e W& oA oF
fesetaz ar @ & 1 & Awwar g
fow fgoa & avg o Y |
o3 foa &, 99 #1 3w go 93 W
fear o1 awan § f I & ool wfm
2rit fs a3 ¥ =77 ¥ TwW WY wv
ae it ot & )

WX qEA R A @ T @)
g ®Y aafeq ®<@T W@, & AW o™
2 F OF ART VG HAW 79 |
g AT ¥@ @ F ot geard ) we
& feft afr S—a o &
& W AI—EE AE BT ¥ andw,
& fafe & & @ aww W wonE
T QAT | e ag e & fe
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T W WY O¢ 4% @Y e v Y
w ¥ fuifiwrs afiafa ¥ qm do v
W GUT AT 7 ¥R, AT06 g AWM ¥ v
TF IR YW w1 w6 o qw oA F
oy afe ¢ 5 ag o faderfier
N gamar T § &, o g
safa Wi} s WY o7 Afaw g, w0
ffy 3w w1 af

wai e & A swow g &
AT FT AWET T B

sit v fag (aTondt) Trsw
™ & 77 Afwe @ oaw Wi
agr S =R g g )

Shri Jaipal Singh* We are not im:-
tating them

Shri Jawaharial Nehru: Mi Spea-
ker, it 13 not quite clear to me whe-
ther there are two motions before the
House or three Raja Mahondra
Pratap’s suggestion (Interruptions)

An Hon. Member: There 15 no
motion

Mr. Speaker He raised a pomnt of
otder

Shry Jawaharlal Nehru: You were
pleased to say, Sir, that theie were
three motions (Interruptions) May
1 be spared gestures from the other
side, Sir> I was enquiring of the
Speaker 1 can understand his lan-
guage, hc need not enforce 1t by
gestures

Mr. Speaker: Though Raja Mahen-
dra Pratap raised it as a pomnt of
order, in substance he wanted the
proceedings to be dropped 1 wanted
to treat it as a substantive motion
(Interruptsons ) Order, order He
has not subsequently followed it up
He could have easiy said that he
wanted these proceedings should be
dropped He did not follow it up and
therefore, I am not placing 1t before
the House (Interruptions )
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Some Hon, Members rose—

Mr. Speaker; 1 have called the
hon. Prime Minister, (Interruptions.)

Shri Jawaharlal Nehru: 1 am not
going to give in to anybody. Since
Raja Mahendra Pratap's suggestion
hay not taken the form of a definite
proposal, I need not say anythung
about 1t. But, I would hke to say
thig that in a matter of this kind, as
has been nightly pomnted out, 1t should
not be treated as a party matter or
group matter I have ventured to say
it on an earlier occasion Some
woras of mine Asve been quoted I
would say that when a considerable
section of the House has a feeling
that something should be done, 1t 1s
hardly a matter for a majority to over-
ride those wishes I look wupon 1t
from this point of view Therefo c.
when a number of Members of this
House felt this way, I immediately
agreed to a reference of this question
to the Privileges Committee of the
House and at that stage any ~uggestion
to drop this matter would, 1 think,
not be a nght one because 1t would
almost appear that an attempt was
made somehow to hush matters or
hide matters Tt 15 not a good thing
for such an impression to be created
Therefore, I would have opposed Raja
Mahendra Pratap’s proposal to drop
this at this stage {Interruptions,)

Mr, Speaker: Order, order, Hon
Members must follow the English
He says *“I would have opposed”

Shri Jawaharlal Nehru: As thing-

are, 1 think the proper course 1s to
send it to the Committee of Privilegec

There 1s another proposal that has
been made 1 do not even understand
1t in the sense how things are to be
done in the House I think i1t would
be otherwise too, not only unnecessary
but not very desirable. After all the
dignity of the House may suffer in
various ways and 1t may suffer even
by attaching too great an importance
to trivial matters. It is not merely a

TEBRUARY 10, 1980 Breach of Privilegs 7

Question of another person of vther
Parsons saying. What other persans
Sy may affect the dignity of the;-
Houge but how we ireat it also affects
the dignity of the House.

I beg your leave to read & few lines g
from the report of what I said on a

On
Occasion when the telegram from the
Chief Minister of Kerals became the
Subject of argument here, I said this
and I hold by it today:

“lI am a little anxious that
we should not enter into a path of
vonflict in such matters, because
This kind of thing might be over-
tone. There are things said, often
tnough, which are not desirable
and things said in the heat of the
moment which a person thinking
hmore coolly would not have said.
It we pursue every person who
nakes a statement like that, I do
Not know how many of us will
be completely nnocent of never
Tnaking any remarks which might
Niot be held up agamnst us. We
8re 8]l human beings, and 1 know
that I err sometimes, Sir, though
I hope not too often So, from
that point of view, if my mind
Was quite clear that if it was a
deliberate flouting of the dignity
of Parliament or of any individual
Member of Parliament, then, of
Course, there can be no doubt that
that challenge has to be met But
Where 1n other contexts in the
heat of the moment or in a
Controversy something is said, I
Would personally prefer this
House not to take too much
Dotice of it. But, ag I said, this is
My personal reaction which I
Place before this House.”

I hope 1 have been consmstent in this
matter, not with any idea of avoiding
this reference because I support this
reference to the Privileges Committee;
but, quite apart from this, for the
futyre, I may submit that it is a
matter of maintaining the dignity of
the House by not attaching too much
IMBortance to every odd word that
SoMe outsider says,



1 Moton re:

Bajs Mahendra Pratap: I believe the
hon. Prime Minuster 18 too liberal
(Fe do noy accept his views here I
ask for a division and I hope you will
all agree that this should be dropped

& Mr. Spegker: Order order 1 will
put the amendment of Shri Braj Raj
Bingh to the vote of the House to the
effect that thus House may dispose of
this matter here and now and call
Shr1 Matha to the bar of the House
It ths House decides upon di»posing
1t now, the further procedure as tlo
what we ought to do may be thought
of later on The mam point for deci-
sion 18 Whether 1t ought to be sent to
the Privileges Commuttee

Shri H N Mukerjee, Even at this
late stage, my submission 1s that Shri
Raghunath Singh's amendment 18 In
the nature

Mr Spegker: He has not moved any
amendment

An Hon, Member. Shri Braj Ra)
Singh
Shri H N Mukerjee that

amendmen; that the matter be dispos-
ed of hele and now is a motion which
18 tantamoyunt 10 negation of the refer
'nce to the Privileges Committee

Mr. Speyker. It 1s not a negation of
the reference (Interruptions) 1
am putuing the other one—the amend-
ment of Shr Braj Raj Singh—to the
effect thay this House do dispose of
it here and now

8hri Bra; Raj Singh. Not now

Mr. Speaker. That 1s, instead of
referring it to the Committee

The question 1~

“This House decides that Shri
M O Matha: be called to the Bar
of the House to answer the charge
of breach of privilege brought
against him and be punished’

The tnotion was negatved
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Mr. Speaker: 1 shall put the other
motion

Raja Mabendra Pratap rose (in.
terruptions )

Mr. Speaker: Ordei, order The
hon Member 15 irrepressible I am
exceedingly sorty  The other motion
13 for i1eference to the Committee of
Privileges The question 18

“That the attention of the
House having been drawn by
some honourable Members on
Februaiy 10th, 1859 to a letter
wiitten to the Prime Minister by
his Special Assistant Shri M O
Mathar and made public on Janu-
ary 17, 1958 thiough Press release
by the Prime Minister's Secre-
tariat and the Press Information
Bureau of the Government of
India in which the said Shrn M O
Mathar nter alit, remarks

‘But the ever-mounting tendency
i our Parhiament and our
Press to attack public ser-
vants without caring to venf)
facts 15 having a devastating-
ly demoralising effect Under
such deplorable conditions
very few self-respecing per-
sons wiil care to enter Gov-
ernment seivice or public
life

The House resolves that the
matter be refeired to the Com-
mittee of Privileges for investiga-
tion and report whether the above
mentioned remarks of Shmn M O
Matha: made public through the
Prime Minster’s Secretariat and
the Press Information Bureau of
the Governmeni of India consti-
tute an adverse reflection on the
dignity of the Members of Parla-
ment and the Speaker of the Lok
Sabha and whether they consti-
tute a contempt of Parhament and
also to recommend what further
steps the House may take in the
matter ™

The otion was adovled
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13-20 hrs
PAPERS LAID ON THE TABLE

AMENDMENT TO TERE INDUSTRIAL Dis-
puTES (CENTRAL) Rures

‘The Deputy Minister of Labour
(Shri Abid All): Sir, I beg to lay on
the Table under sub-section (4) of
Section 38 of the Industrial Disputes
Act, 1947, a copy of the Notification
No GSR 40 dated the 10th January,
1959, making certain further amend-
ment to the Industrial Disputes (Cen
tral) Rules, 1857 (Placed wn Library
See No LT-1181/59)

AMENDMENTS TO THE DiIspLacED PEr-
soNs (COMPENSATION AND REHABILI-
TATION) RuLes

The Deputy Minister of Rehabilita-
tion (Shri P. 8 Naskar): Sir, I beg to
lay on the Table, under sub-section (3)
of Section 40 of the Displaced Persons
(Compensation and Rehabilitation)
Act, 1954, a copy of each of the fol-
lowing Notifications madking certan
further amendments to the Displaced
Persons (Compensation and Rehabih-
tation) Rules 1955 —

1 GSR No 1214/R-Amdt XXVIII
dated the 20th December
1858

2 GSR No 108/R-Amdt XXIX
dated the 24th January, 1958
(Placed mm Library See No
LT-1182/59)

AMENDMENT T0 CoTtTon TEXTILES
(Propucrion ® Hanoioom) Con-
TrOL ORDER

The Minister of Commerce (Shri
EKapungo): I beg to lay on the Tablc
under sub-section (6) of section 3 of
the Essential Commodities Act, 1955
a copy of Notification No 80 11 dated
the 3rd January, 1859, making certain
further amendments to the Cotton
Textiles (Production by Handloom)
Control Order, 1058 (Placed = Lib-
rary, See No LT-1183/59)

AMENDMENT TO Russer Rurzs

Shri Kanungo: I beg to lay on the
Table, under sub-sectioz (3} of sec-

to Matter of
Urgent Public

Importance "
tion 25 of the Rubber Act, 1947, )
copy of Notification No G.8R. 56
dated the 17th January, 1958, making
certain further amendment to the
Rubber Rules, 1955 (Placed in Lid-!
rary See No LT-1184/68)

Amenoments o Correx Rurxs

Shri Kanungo: I beg to lay on the
Table under sub-section (3) of sec-
tion 48 of the Coffee Act, 19042, a
copy of Notification No GSR 1221
dated the 27th December, 10858,
making certain further amendments
to Coffce Rules, 1855 (Placed in Lib-
rary See No LT-1185/58)

18.21 hrs

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Foop PricEs

Shri Ram Krishan (Mahendergarh).
Under Rule 197 I beg to call the
attention of the Minister of Food and
Agriculture to the following matter of
urgent public importance and request
that he may make a slatement there-
on

‘Soaring food prices n the
country resulting in distress to
people mn general ™

The Minister of Food and Agricul-
ture (Shrl A P. Jaln), 1 would invite
attention of the House to the Presi-
dent's address in which the main
fcatures of the food situation have
been indicated The prices of food-
giains  particularly of wheat and
gram, have arisen considerably during
the last few months This has been
mainly due to a seveie shortfall :n
production last year owing to failure
of monsoon The production of cereals
alone had declined by 44 million tons.
as compared to the previous year and
the total shortfall in the production
of all foodgramns including pulses had
been of the order of 67 milhion tons
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The shortfall in the production of
wheat and gram was particularly pro-
nounced in some of the rabi producing
States. The shortfall in certain areas
was even more than 50 per cent

Til about the end of March, 1958,
the prices of wheat had been steadily
dechming The index number of
wholesale prices of wheat declined
gradually from 97 in February, 1957
to 84 in March, 1958. In April, how-
ever, when the failure of rab: crops
became evident, the prices started
rising. Since then there has been a
continuous mse.

The Government have been irying
to avoid distress to the people by
judiciously utihizing the available re-
sources and taking necessary regu-
latory measures Over 38 lakh ton-
ol foodgrains were distributed from
Central stocks during 1958 through a
network of fair price shops Even
1oday, over 48.000 fair price shops are
functioning in the country The flour
mills 1n the country have been pio-
hibited from making puichascs from
the internal markets and they are be-
Ing supplied wheat from 1mported
stocks thus removing the pressure of
their demand from the market The
wheat requirements of 1mportant
cities such as Bombay, Celcutta and
Delh: a1e being entirely met by the
Government  The Central Govern-
ment has al«o been able to meet the
necessary needs of the State Govern-
ments  Buitable restrictions  have
been 1mposed on the movement of
foodgrains with a view to con<erving
<upplies in particular areas

Nature has been kind this year and
there has been a very good crop of
rice  The prices of rice have already
recorded a substantial fall The
index number of wholesale prices
which had risen to 118 2 in September,
1958 has now already fallen to 91 4

Shrimati Renu Chakravartty (Basir-
hat): May I have the figures for the
last harvesting time for rice, and the
figures for this year also®

319 LED—$
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SBhri A. P. Jxin: 100-101.

Shrimatl Renu Chakravartty: For
this year?

Shri A. P. Jain: 91'4 The harvest-
ing of rabi jowar has already started
in Bombay and other rabi-jowar pro-
ducing areas This will have g salu-
tary effect on the jowar supply
position

The reports comng from the Btates
indicate a good prospect of rabi crops,
there should be a substantial improve-
ment in the food situation after the
comimmg harvest With the stocks at
thes: disposal the Government hope
to be able to meet the requirements of
the deficit arca« during the interven-
ing period

Shri Bimal Ghose (Barrackpore):
The hon Minister has stated that
prices have come down In regard to
rice, though minimum prices have
been fixed 1n ceitain States, for
example, 1n West Bengal, no rice 13
availlable 1n the market at the muni-
mum price What 12 the Government
doung about that”

Mr Speaker. He asks what steps
aie being taken to provide sufficient
gra'n at the miramum price which, the
hon Minister has said, has been fixed
1 do not normally allow any questions
un such occasions but t(ne or two
questions could be put and answered
for clanification and that may be all
nght 1 sec a4 number of hon Mem-
ber. sianding They may put ques-
tions one after another, once fur all,
and the hon Minister can then gne
the answer

Shrimat:s Renu Chakravartty: The
price of rice which has been guoted 1is
probably the overall average for all
India, for Orissa and all other States
As far as my own State of West
Bengal 1s concerned, the price pre-
vailing in the open market per maund



177 Calling Astention ~ FEBRUARY 10, 1089

[Shrimati Renu Chakravartty)

of rice, when the rice 15 available, 1s
between Rs 24 and Rs 25 In com-
parison with last year, there 15 no
decrease Agawn, it 13 no use com-
paring the figure for September with
that for January, when the harvest
18 comung 1n December

Shri Prabhat Kar (Hooghly) Since
the day when the West Bengal Anti-
Profitcering Act came into force, from
1st January, up till now, all the rice
which was in the market on the 31st,
has gone out of the market In the
Calcutta industrial area, for the last
more than 1} months, rice is not at all
avafadle, et ajone ¢ questwrn of
the price of rice So, what steps are
the Government going to take to pro-
vide rice in the market?

Shri P. S. Daulta (Jha)jar) Docs
the hon Minster know that the acute
shortage of wheat 1n Punjab 15 direct
ly due to his refusal to obtain a uni-
form price for wheat in Uttar Pradesh
and Punjab and to get the entire
gramm-producmg area in one single
zone, and that the smuggling 1s due
to the difference of Rs 7 on this sude
of the Jumna which s directly res-
ponsible for the mseries of the

Punjab?

8hri Panigrahi (Puri) On the one
hand, whyle the Government have pro-
cured some rice, how 1s 1it, on the
other hand, that rice and paddy stocks
aré not gvailable in the market, and
how does the Government explain 1t”

Shri S. M. Banerjee (Kanpur) Has
it been brought to the notice of the
hon Minister that after the Food
Muuster of Uttar Pradesh made a
statement, announcing that the Gov-
ernment would have state trading in
food, the gramn dealers in Uttar Pra-
desh have shown absolute non-co-
operation with the Government and,
it so, what steps have been taken in
thas regard by the Centre to help the
Sipte Government to procure grans

to Matter of 58
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Shri Tangamani (Madurai) What
15 the position 1n Madras so far as
rice production 1s concerned this
year? May I also know whether the
fair price shops will be retamned and
how much of rice would be supplied
to Madras from Andhra during the
current year”

Shrt D. C Sharma (Gurdaspur)
May I know whether the Punjab Food
Minisier met the Union Food Mimister
and asked for an additional quota of
wheat for the State, how much wheat
he asked for and how much has been
allowed? Then, I find from observa-
tions made in Punjab that the number
of food depots has got to be increas-
ed Not only that, but the gquantity
of whest supplied to Punjab must

to Muatter of 180
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4lso be mncreased 1 know of one
district where the number of food
depots and the quantty of wheat
Should be increased at least by 50
Ber cent May I know if all these
boints were put forward by the Punjab
Food Minister before the Umion Food
Minister and also if, n view of the
Increased needs of Punjab not only in
terms of the inhabitants, but also m
terms of the food depots in the cities
and willages—he has been pleased to
Increas; the guota of wheat to that
State’

Shrl Sonavame (Sholapur—Reserv-
td—Sch Castes) The price of wheat
In December, 1958 in Delh: was Rs 18
Her maund Now (fic same whieat 1s
Seling at Rs 25 per maund What
dre the steps which are being taken
to reduce the price and to supply
Wheat at the previous rate to the
Members of Parhament®

Nt waw w et (e faeet—
THag—wrgfer mfaar)  woaw s,
feeelt & wgr % AR ®1 FEeT ¢ WE
T w39 fr ot g v W@ ww
iz W% wrey qgr 93¢ qata wen F faw
o} e AT ot feafw § A
farawers 2t o @Y § « ol fag® feay
AT T IT 13 T AT 9T N w4
23 wd sfy o= § 1 & I g g
fs T 7 &1 frod § fao
woer R R

Dr. Samantsinhar (Bhubaneswar)
The price at which the Centre pro-
Cures rice from Orissa 1s not the same
1 would hke tc know from the hon
Minister how much paddy and rice
will be exported from Orissa to other
mumicipal and !ndustrial areas and
also who will bear the transport
Charges  According to the Onassa
Government statement, if 1t 1» near
the rail-head, the producer would not
bear the transport charge, but if 1t 13
Tnore than thurty five mules from the
*ajl-head, the transport charge will
be deducted from the producer’s pr.ce
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There are only 800 miles of rallway
i Onissa and the places are far away
from the rail-head The price now
fixed 1s not a fair one and even from
that, the transport charges will be
deducted

Bhri A. P. Jawn: Sir, I hope you will
sympathise with me. I have been
placed 1n a very embarrassing posi-
tion, because such a large number of
questions have been asked

Mr. Speaker: The hon Minster did
not even note down what gll questions
were put If he finds it difficult, I
shall supply a copy of today’s proceed-
ings to him; he will look into them
and file a statement tomorrow

Shri A. P. Jain: I shall try to answer
the questions

Mr Speaker: If the hon Minister
15 willing to answer 1o the best of his
ability now, the House may hear 1t

Shri A. P Jain: It 15 possible that
I may not be able to carry all the
questions 1n mvy head, nonetheless, I
will try

Shri 8. M. Banerjee: M: Speaker,
your suggestion 15 bette:

Shri Prabhat Kar: In view of the
fact that the hon Minister has not
taken down the questions, he may
make a statement.

Shri Vajpayee. Why not have a
two-hour discussion”

Mr. Speaker: We will have 1t later

Bhri A. P, Jain: If you want me to
answer now, I shall do so But 1f you
want me io answer them later on, I
shall do so

Mr Spesker: 1 shall pass un a cop)
of the proceedings to the hon Minis-
ter. He may give an answer leisurely
and I will circulate it to the hon
Members, instead of his making a
statement here. He may anticipate

(Amendmaent) Bill

further questions arising out of that
and he may make as complete a
statement as possible.

Shrl Prabhat Kar: Including Wn'
statement,

Mr. Speaker: That also will be cir-
culated

13.37 hrs.

DELHI LAND REFORMS (AMEND-
MENT) BILL

Mr. Speaker: The Business
Advisory Committee did not go
through this Bill and fix up any time.
It 1s proposed by the Government that
three hours mav be allotted I think
three hours are enough

Shri Naushir Bharucha (East Khan-
desh) Till 5 o'clock, we can discuss
1

Mr. Speaker: We will conclude 1t
today

Shri Radha Raman {Chandni
Chowk) The time should be extend-
cd at least to four hours

Mr. Speaker: We shall dispuse of 1t
today

Shri Radha Raman: 1 would hke tn
make one more suggestion, if you
approve of 1t The two Bills—the
Deltht Land Reforms (Amendment)
Bili and the Delln Panchayat Ra)
{Amendment) Bill—are inter-con-
nected

Some Hon. Members: No, no

Mr. Speaker: So, 1t 15 not approved
of

The Minister of Home Affainy
{(Shri G B Pant): I beg to move:

*“That the Bill further to amend
the Delhi Land Reforms Act, 1954,
be taken mto consideration.”
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This 15 & very sumple measure, and
I do not think it admuts of any flerce
‘controversy Before referring to the
salient features of the Bill, I should
like to give m brief the necessary
background As hon Members are
aware, the central territory of Delhs,
which before the re-organisation of
States, was known as the Delhi State,
was carved principally out of areas
that formed part of the Province or
State of Punjab It also included a
number of vilages which were for-
merly 4 part of Uttar Pradesh So,
there was a bewildering variety of
land tenuies in the Delhy rural area
There was also a certain amount of
disparity between the nghts of the
cultivators 1n one pait as compared
with those possessed by the tenants
and others in the other parts So, it
became necessary to rationalise the
whole thing, to give a superior and
adequate status to the cultivators and
to confer on them such other pmvi-
leges as were necessary in order to
raise their status and aiso to enable
them to have the full benefit of therr
labour~ Accordinglv in 1953 8 Biill
was ntroduced mn the Delhi Leg sla-
tive Assembly Ulumately, 1t took
the forn of what 1s now the principal
Bill on the subject mz the Delh:
Land Reforms Bill, 1954

Delhi consists mostly of the city of
Delh: and New Delh: But, still there
dare nearly 300 willages, the exact
number being I think, 281 comprised
mn the Central territory of Delh: I
saxd 281, but besides these 201 there
are 15 others So, the total number
of villages comes to 306

Under the Bill passed in 1854, the
entire area was to be governed by
the provisions of the Act of 1954 But
later on, 1t was found that there were
certain areas which were vested in or
controlled by the Improvement Trust
So, an Act was passed by the Delh:
State Legulature in 1958 excluding
these areas from the purview of the
Bill of 1054 These 15 villages were

{Amendment) Bill 184

no longer entitled to the rnghts which
had been conferred on the tenants,
sub-tenants and others under the Act
of 1954 They were relegated to the
Porsition which they occupied before
1934 That placed them at a const
derable disadvantage The Act of
1854 was a progressive measure I
think it 15 one of *he most progressive
Acts passed in the matter of land
reforms in our country It was based
dnd moulded on the pattern of the
Zammdan Aboliton and Land
Refuims Act of Uttar Pradesh, which
had been passed a few years earher
That Act of Uttar Pradesh even today,
1 believe 1s the most progressive
measure on the subject of land
reforms  No State has surpassed it in
U, matier

S0 when the matter came to our
noyce after the Delhi territories had
tOme directly under the Centre—that
these 15 villages had been excluded—
and representations were made to us
by the people Iining in these villages
wé lJooked mnto this question So far
as the cultivators m these 15 villages
are concerned, thus was of wvital
IMportance to them These 15 villages
We found had not actually been
tiken snto possession by the Improve-
ment Trust Notficauons had no
doybt been 1ssued  We also  found
that according to the Intemm Plan
Prepared for Dellu these willages or
thy lands situated in them would not
be required within a measarable d s-
fahce of time for extension of the
Delhy city  So 1t seemed not  only
desirable but necessary to give the
Villagers of thesc 15 willages the same
Tights and priviliges to which the
People Iining m other villages were
€ntitled Accord ngh we  have
brought forwaid this Bill

It secks to cancel and to repeal the
stép that had been taken previously
in taking the +illages out of the
sctpe of the Act of 1954 So all those
in the villages would enjov an equal
“lgtus with the other 291 villages of
Dejhi It v a matter of genumne gra-
tification to me that the disability to
which they had been subjected m 1858
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is being removed by means of this
amending Bill

Under the Act of 1854 most of the
cultivators acquired bhoomudari or
proprietary rights Those people
hving in these villages, who are con-
nected with land, will now have a
sumiler position, they will be able to
stand the weight The Act of 1954
abolished mntermediary nterests In
fact, the majority of the people hving
in the Delh: rural areas consist of pea-
sant proprietors having small hold-
ings But there were still tenants,
sub-tenants and other categories
which had an inferior status They
were also to be given the status, rights
and privileges of bhoomidars or pro-
prietors on the payment of some com-
pensation which 13 to be collected
a number of years n annual mstal
ments Well, that measure, the Act
of 1954 was not implemented as 1s
usually the case, whenever such laws
are passed, an attempt was made to
question 1ts validity and an order for
stay of the enforcement of the Act
was also obtaned That order remain-
ed 1n force till about April 1956 I
think—! am not quite sure of the
month But after that i1t came into
force

Now that 1= the main purpose of this
Bill, i1.e, that these 15 villages should
now be restored to the position which
they would have occupted if thev had
not been taken out of the 1954 Act by
the amending Act of 1956 The Act
of 1856 was to have retrospect ve
effect, 12, these villages were to be
treated as being under the Improve-
ment Trust and formmng a separate
category from 1954 So, this amend-
ing Bill also 1z to gave retrospective
rehief to the cultivators so that s
provisions will be deemed to have
been incorporated in the orginal Act
of 1854 and to have formed part of the
Act that was then passed That 18 the
main provision

There have been certamn decrees,
tranafers and so on in-between since
1054 and It is proposed that these
decrees ofc, which are connected with

(Amendment) Bl 6

the exclusion of this area, should sise.
be declared as null and void, so that
the cultivators mey bave the full
benefit of the 1854 Act, subject to sach
equities as may be necessary and alse
that while the rights of the cultiva-
tors which are being revived and
rmedlhwldbemud.bmﬂdc
transfers also should be similarly pro-
tected so that justice may be dome to
all interests concerned,

That is one of the mam provisions
and origmally that was supposed to
be the principal and perhaps the one
and the only purpose for which this
Bill was to0 be framed But on &
scrutiny of the Act of 1954, it was
found that there were certain lacunse
which needed attention So, a few
provisions have been introduced 1
order to cure those ills and to remove
those defects Under the Act of i054,
all waste land was to vest in gaon
sabhas  There was again  enather
provision to the effect that all land,
whether cultivated or uncultivated,
which was included in the holdings,
should continue to belong to the per-
sons who own those holdings It was
found that really every bit of the
uncultivated waste land was included
m the holdings So, there was an
incompatibility between these two
tlauses According to one the entire
waste land was to vest in the gaon
sabha and according to the definition
of the holding nothing was there to be
handed over to the gaon sabha That
error was discovered and i 1956,
when this amending Act was ntro-
duced and passed, it was provided
that all land other than the land
which formed sir or khudhashe
would be treated as waste lJand 1 am
saving that in a very general way
But then 1t was found that this khud-
kasht by itself had not been defined
and one could interpret this word any
way one lked So, again that
ambiguity rematned

Now, in order 1o clarify the position
and to get nd of all these inconsls-
tencies and anomalies, 1t is beng
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consist only of such land as has been
cultivated within five years or having
been cultivated has not been let out
10 anyone else so that most of the
weste land now will vest in the gaon
sabha and, but for a few hundred
acres, the vast area consisting of
whaste land will now become the pro-
perty of the gaon scbha. ie., of the
entire village community. So, that is
a very wholesome provision which
will give not only to the villagers of
these 15 vilfages but to the cultivutors
in all the 306 villages the right to
possess the waste land subject to the
reservations which I have mentioned.
So, that is another clause which forms
part of this Bill.

According to the 1954 Act, the
maximum area that any cultivator
could hold was fixed for the future.
What might be briefly stated is that
a ceiling was fixed for the future It
was 1o consist of a standard 30 acres,
1.¢., no one, who had more than 30
acres, could own or acquire any more
land. Similarly, a minimum area was
also fixed, what might be called a
floor area, the other being the ceiling
area, and 1t was laid down ihat no
one would be competent to transfer
any part of his holdings if what was
left with him was less than eight
acres. These eight acres were to be
treated as the minimum holding
which should not be subject to any
further fragmentation. Of courre,
there were people who held less than
eight acres. They would not be
deprived of what they nad. That 1s
another feature that was introduced
in this Bill on the lines of similar
provisions that had been incorpurated
previously in the TUttar Pradesh
Zamindari  Abolition and Land
Reforms Act. But, in spite of this
provision, small packages of land had
been transferred to Harijans since. So
far as others are concerned, if the
law has been infringed, we do not
propose to take any special measures.
But, so far as these Harijans, who
could not purchase the full minimum
standard area and who have somehow
been able to get small plots, are con-
cerned it would be hard on them if

(Amendment) BHI 188
they were deprived of the land. BSo,
while not disturbing the clause teelf,
a provision is being made in the Bill
that the Chief Commissioner will have
some discretion in the case of people
having less than one acre, and they
may be allowed to retain them.

14 hrs.

I have just said that for the future,
a ceiling of 3 acres has been fixed
But, at the time this Act was passed,
no celling was fixed for holdings as
they then existed. I have asked our
Ministry to look into this matter and
1 hope to introduce a Bill mn this
session, if possible, otherwise in the
next session, fixing ceiling and dealing
with other matters connected with
ceiling on the cxisting holdings. That
will follow. We did not hike to delay
this Bill as these 15 villages are at
present being put to great hardship
and it was necessary to have this
measure enacted without any loss of
time. But, a ceiling on existing hold-
ngs is necessary and we will be
bringing forward a measure, 1 hope
during the course of the next session
if not in this, but, certainly before ‘hn
end of this year. That question rauses
many other problems and they have
all to be fully examined. Ho, we ar.
giving thought to that matter and that
Bill will follow in due course.

Under the Act of 1954, the asanus
were to pay rent not exceeding one-
fifth of the produce. We have made
an amendment to the effect that it
should not exceed one-fifth of the
produce or four times the land
revenue whichever be less, Under
this provision, the asamis will get, 1
think. substantial relief in many cases.

There was yet another reason for
introducing this Bill. Under thiz Bill,
as I said, the waste land vests in the
Gaon Sabha. There are also certain
other powers which can be exercised
only by the Gaon Sabha., There was
some discrepancy in the definition of
Gaon Sabha between the Delhi Pan-
chayat Act and the Dethi Land Reform
Act. The Panchayat Act and the Land
Reform Act are now both being
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{Shri G. B. Pant]

brought on a uniform basis, All per-
sons who are voters for Parliament in
a village will be the members of the
Gaon Sabha of that village. So, an
amendment had alzo to be made in
this Bill to the 1954 Act in order to
remove the difference between the
two. Otherwise, it would be unwork-
able and that is one of the reasons
why so far that has not been fully
acted upon. This is a wholesome pro-
vision. Under the existing Act, mem-
bership was somewhat wvague, But.
under this amendment now, it will
not be open to any sort of attack on
imaginary or nebulous grounds. That
is another change that has to be made
dy mieans or" ik M

I do not think it 1s necessary for
me to deal with other matters which
are of a relatively subsidiary and
minor character., All those points
which are worthy of appreciation and
consideration have been mentioned by
me. I hope the Bill will be passed
unanimously. I do not quite sce whv
it should take four hours. But, if that
be the wish of the House, 't may. Only
my colleague Shri Datar will, with
the permission of the House and of
the hon. Deputy Speaker, look after
the stages of the Bill that will follow
as, I think, I have done my part m
placing before hon Members, I think,
a clear summary of the provisions of
the Bill and its succinct features and
all the reasons and objects which have
induced us to bring this measure
before this House.

Sir, I move.

Shri Ajit Singh Sarhadi
{Ludhiana): On a point of clarifica-
tion, Sir, ...

Mr. Deputy-Speaker: Before I place
it?

Shri Ajit Singh Sarhadi: The hon.
Minister said that certain bona fide
transfers after 1854 have been pro-
tected and the Bill does not apply.
May I ask what about the consoli-
dation of small patches which were
transferred to colonists in that area
-who purchased small areas?

Shri G. B. Pant: I am not able to
tollow.

Shri Ajit Singh Sarhadi: The hon.
Minister said that some bona fide
transfers after 1954 have been pro-
tected from the provisions of the Bill
It means that bona fide transfers of
vertain areas to the colonists are pro-
tected by it. These colonists purchas-
ed areas in small patches, These
patches are scattered. What provision
has been made for the development
of those areas which have been pur-
chased by the colonists?

Shri G. B. Pant: [ do not think
there are any colonists. Small patches
may have been purchased and they do
not constitute, I think, any vast area.
They are bona fide purchasers just
as the other proprietors have their
lands; and they deal with them as they
Like, so will these people. They are
small areas.

Mr. Deputy-Speaker: The hon.
Member will have an opportunity of
making his point clear.

Shri Ajit Singh Sarhadi: This s
just a clarification I want.

It 15 conceded that some ‘ransferi
have been made after 1954, and those
transfers, if they are bonu fide. are
eXemptled from the provisions of this
Rill Those transfers have been made
to certain refugees and others who
have bought those patches for pur-
poses of residence and building houses.
They are in scattered areas, not in a
consolidated form. They want f{o
build houses. What provision has
been made to consolidate them? Has
the Chief Commissioner been given
the power, or what is the provision
about them? They cannot build them
individually.

Shri G. B. Pant: Are you refer-
ring to the small patches that 1 men-
tioned?

Bhri Ajit Singh Sarhadi: Not the
Harijans; I mean others.

Shri G. B. Pant: So far as others
are concerned, the provision about
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eight acres stands generally, but we
have made & provision that bona fide
_4ransfers will be protected, and given
authority to the Chief Commissioner
to look mto these matters If there
are any cases which call for sympa-
Yhetic conmderation, in order that
justice may be done to all concerned,
he will have the opportunity of doing
50

Shri Radha Raman: I want to
know

Mr Speaker: He will make hi
pounts clear, and then perhaps the
hon Minmster will have sn opportunity
of replying to them

Motion moved

“That the Bill further to amena
the Delhi Land Reforms Act, 1954
be taken into consideration ”

it Wo fao Ao (Fwore) T
feht wftet, @ @ fam & awfaR
™ O WTaRE ¥ T sfaenr ve
g o Tt fewmae & fAv wer e
qHEET AFNT T AT FT TEETH
§ o7 & 39 fawfa® g9 v W
e AL

qgAl OE AT I (W A ¥
art & § fomwr fs it wprm 7 for
firar (& LEXS § & ST W e
e ® snfae ¥ frerer fear ot
FARY WY ¥ T Y 97 F amn o @
& Wi R ¥ T A e v @
aft & 1 e fodt eftwr amw, @
g awwd ¥ wifac g 5 DarenE
TRTE F N2 ] T A WY I
QY W ot fe ayp & dxew ge ¢,
3% qurfeem vRy g3 WAy § W@
uy e gur § fiv Swe S G
oz we §, wiferer g gofr Ser Row
9% W fpar o, gAY Y e ?
qg AT O uTT g @ #Y wTany
g ? & tw op g e Dt o e

(Amendment) Bl 192

wieE ¥ qufay w7 F oF g § o
xafag oz ag AT @gE ® T W
wE g

IUTN W : AR e fr
aafae @ ey & 1 oy w wfed o

Y wo fro W : & fach fvac
ATEE ¥ A WA KA 6T S WA
TR HITAT AFAT F

Mr. Deputy-Speaker The hon
Member has complamned that he 1s
not being listened to

Shri G. B Pant: I am sorry The
complamt 15, I think, justified
st %o fao dtwan Muagwe
& w&y A% ad fom & ooy o2 WA
dwz w1 arwr 2 faw & Ao wr
ATETE B, qW TR 7 tferes & wr
# % fau i #1 qEresar 3w
£ | AT & qH 757 s Al
§ % o 9 gRTE v A g

ol Ny @t o F w R g
agag e 9y ara ot fF qewe &
fafrae G M= & g e G g
fFrdmad 9 F ¢ o Y I
A ¥ § e orane ¥ o
oW & fa® 9 1 37 At & o anf-
@ § X qF0EA AT JreR AN 9
W7 IHA weE =7 { I 7 A
Term A far TTm A A
frweran foar i =T & fr ae arn-
PITE TTIAT §T W1ZqE ¥ W7 q@rQ
®T WOt g T 97 aEver s
WA AR A R P o o
oot & 7T W I wifeme
R 97 T w A Sifrr #35
afew ag #7 71 A ?

e wo T A DT
TFr a% § ¢ Wk ag g dfar o
ATRICY ZTREE § Ay agy qver )
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T ardume F A o & dare F
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ot Ho Two FromT : 7T wTaw e
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¥ arw @ o AW ¥ g & f
%
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FUvow TR QET W A%
e
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They are not concerned, they are
concerned with the lala, who 18 sitting
with them

fom ¥y N oAz wif
2w TR wieg N wewwg G
Y #t g fearn wger §, & Wy
vty ¥ wwar §, dfer wg O afest
%Y &we &5 amg, W gy gfer § °
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Mr. Depuily-Speaker: Again the

same complaint is being made

ot %o fve dtwent . d efiw 2 oy
g W dn fafre ow st e
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301 Dethi Lond Reforms FEBRUARY 10, 1989 (Admendment) Pill 203
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W wTEwTd 9 Wt g @ ft €
sl uw N
A feart o wg g @ w§ s L,
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Tt qraty fw wre Ao § o
vfrlt § f I amw qT TR
A gt

dfer o & @ € ot e
SITET = fewrr W g ) OF A
oY gfor #t § R qm ok i
B 48 ¢ Fomey fF & woel wg &%
W @fer & gy o alv 9T Saar
oy fwar mar & 1 o Afem @ ¢ W
¥g ¥ f @ oww ¥ sarer fowd 9
i € & aw e ¢, Fomd o o
& o § & a9 A gwn & e
Cygm A, mrm A W & e
W I TNT TR W qATE § W
o arely § 1 wafeg fifew @ o7 oz
oot g€ anfrr # A g o fafes
TS UHE vet 75 ¢ | YWET qaee T8
t s wY: ot o =fe ol 7 89
forg® og W OFT § W A4 &
X @ IR @ WfE I T ¥ A
™ wafaw gfe ag 7 o
g & gy sfawey sy @ ATew
v & 1 wrs e ¥ wfiw aie ford
a9 ¢ Sud far s oFT wWeR W
A el § Wi SEd s o
wgivawar g g gFET § 8
T g fafeet oga & @@ A
fiear € fe oF 71w = DA A-
farNT sR S o @, os
9 & R WY, g Y ag wifw
SO O IHA §F AT FT WA @
oMM s g e fwr @ 1 &

o o T A § | & e
¥ e ag o o wrarh WY

it ay o f § o wHAwRe
femr § foradt wg w7 € Fe o o

teny s exe & fiw & sy ok
@ TERr QATHT TANE & Wl
wofre @ i W R wo R far
A T LY AT F o 0 F gy
Y Gw § wfs Srey e
T ¥ qaed § 7 ey & ghen
ATerEs § € &, T WO ww A
grafer AT ag & fe oY dore @ ag
aATere § ar Ad § 1 o 7% & a-
AR AW FH I N aga 7 X3
gu & T MR & M ¥ wifere § WY
o @t TR A FH AT
e T 9T ¢ o e
& gam? yfae 7 v 17 | gwfag
AT FT ¥ § T qg AT o
T g oY iamerd 9T €
qTAAH B ®rE T AN IR, ¥ @
AarereE & 1 g w1 Em fE s oA
gt gedt fasr o417 agr & @z A
7T | foe lt & AY ArE T A 9
¥ $Wa R0 TA, Yo TYF, {¥o WA
1T R00 TT T GA YN zofav
TR G AATERT § | TR @
ag ¢ e o7 9 qoT § 2 AmeRT
ol ¢ s wrc A @ Y gawr
Hew 48 § 6 397wt gard ® fa,
¥ A I AT AN N R
arer 33 ¥ fog, TR g% ¥ IAer
Trew vt ¥ fow @ i o
RS RGE SRR LR & o
o & & a3 & fean mn § Wik d e
war g 6 o, ey 7w o s awee
% Fifqq & qi WifE IqY 07 feamt
® A 9 A g7 § ) o T A
& 7 § e At } 3§ W AT
& W gedt & aY T @ @ gt @
fs 38 o & AN g fEa
JUT g AT o R A W I
A w1 wifos 7 q=r £ SEW
feedere oY qfreat T I E, W
garaa §, I9e St Igd fgen e
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[ wo ¥o av(]

wifE? 1 qgi aw oY WSt B qwar
¢, afen waet ot o W e megw
Mg wwerwr g § fe @
Y wix Y fis fedeedz & wrage W
o wwg ¥ fred v ¥ e @
™ & T A gfer 3w oo @
W IR @R wR feaw o qfaey
* wwd ¢ oY fex ga¥ afimr w@ i
N @R W o s T ¢ ) ew
AR} gawen g fiw oy aw g &% 99
qieie = g7 frdw w7 ofgd o
# wra wan g fin Ty oo ot o T
ToeAE e & S

qQ® wRAT aren W Ad AR
A frg aresiy

T & arg quraq a9 faw 4@
WgE @5 A § 3w & fad oft
# Wt ¥ quré 37 g w0t oA
TS T & Hyaga gard A FT A
@A A ¥ AT oA @ AT o
wuE qfY Aew F24 & 6 g wmeA
% A1 AW ¥ fad o1 agw awr wEe
R ofegmizd forrrr WY Srafae
fofers #m $@ #1390 771 wa
T AT T & A A g e
T F% AT AT qETEAT B AT TG
fear amar, 79 s # qf el afees
21w & fAg e 7 a0 A Ao
T T faw AR w1 ame fear
T ag w1 AT ) & wwE A e
Ttz vy qurf 2 1 g 9 IuiT FTan
g fF 3w & omr ow @ wA STy A
wqrar wifas w8 FAd aify 9| 7
W SAIRT WX IS 4E | AE
ag fa= foeet Re & Juw four mn
o ¥fer afe feelt Y g o W
iz aft a1 gufad s game o
R & o femmn ¥ fad a1 wrr e

¥ fod gfeew qrre ¥ar o & frd
e wr | yafed ¥ cw fiew Wt
arTy W | s g Sw ke
¥ vy g faw amar § wefad

IUSAW WEWT W W AR

A I awr wfgd e g g
& g | o A IE@ R W

Wt o Fo ATAT ¥ AW X
& ¢ fasr w adfew & v v §
Wik Iefie s g 6 g fer fedy
fady & g B iy

o waw g e (arw fee-<faa
wgfaw afaar) o wfe & s
MO & A S fech oy g,
A% aw wgQ) 7 avefy frvd @ wfaee

& WY AT | ey o ¥ s WA
F 1O T

Iqas APW ww At NG
T AW WX AF WA T AGT ARY
ST o

F xqq FAWC T faimw ¥
0 w7 g e ¢ v Fr
F7AT 7 0

g9 fcys § IW FW ¥ AV
Ty & dor T8 ff W Awg =
mat 7, foq ¥ f5 aoigy, SR
HAEE, WNEYT e AT & I
& Ty fie et st WA ¥ T
At foar @1, 12 A1 avN w1 6w
&7 I A9 WA FT % 9ARA |
wer & et ¥ A fegr v o,
o faar w7 & 0k oY WX f Sy
& Wi # fom ¥ 6 3T WY T
g vt et & &y € off 1 g el
agt & we gt § 1 frgmm o



207 Deln Land Reforms MAGHA 21, 1830 (SAKA) (Amendment) Bill 208

g, 0 ¥ are I et & faw &
& ur g€, 9 #v o i gk
e W ay gw firdem a teaR
¥ 7w i w3 ol feeeft franr
& & ) 99 ¥ w1y A 2eyY o uy-
fror oy o wfefmy a8 §f o=
o gy et g€ e W Hr ¥ qw
T ¢ qft o qurrane & ww o
I A frrva wr g ey e o faelt
faurt war F o Tar fadaw wy T
o\ 3q & g vy @ 6 qg St wRE
oty ¢, arey fast syfafeas w4 5
v e et fafaar s4A &, 2 99
wiufags ¥ dfea @ W 37 & 9f9-
& witere 78 ®SFF 1w FewT
Hifodt 3 A1y A o & 77 & w=<
A o £ 9 IT ¥ oo AG gUAT
e 2 39 1 foax Swgd o
F for fq ¥ wfes &1 o®
AT WA A2 W 9 ¥ gy ¥ 9w
g W Y W & AR A 99 A A
forar g, a4) waewr 39 S Ay gk

W XEwaT &t am § fF 39 awg
et o A fav ufaamr o ag ww
o o T ¥ 1 IT w7 qeA AW
o A g i Y gurd ¥
BB arar F oy o g 3
f Fow faor oz fadus afafrrs e
st I ¥ yfrwd F gmor o fadd,
9w far 3 & grwr @ geir
FoeT A Y toy § R wT N A
ofr w=fra @Y 1 & gy g oo T
w1 A€ Tuy wwm T @ fow ¥ v
¥ tens & gor dav f fo o
I TG O w9 7 faw oy feefy
faar g1 &, 9w 9T agw N W g
AR dme 2§ ag o@ 1@
@R 37 St Y gt § SO O
axg ¥ qrr & ey o

wx & fadas ¥ 393w g
¥ Y & wiefaw & oY =
319 (A1) LSD—8

1
11

o § I g F X gy et
wiger § e oo & anat #Y wrady w
o § 1 vy apg sl oY 3 ww dedt
¥ gfewdt & ot & w1, femy & srgen
g e 3q & golrar ¢ Ay w7 -
Fror g fs ot ar g @
arefirrewce areft €, Wi o Ay
oY vt F &2 ge &, 9T MWy P
@ wfafram & 2o & dur wr Qv
¥ ag oftr 3 ¥ ford §, feeg
w1 ey § 3@y ¢ oY ag i 9w A
o A g 1 i fm ¥ ww
T FAe AT gU d, Fow ¥ w
¥ T o) qEmEr & ¥ 7 o A
Bgumada B gud ag o
4 2 1 Wy afz 3T A warwy 7
AT gEar & A o gfraw @Y, foaw
7 2 97 dufoaer TwTr @ g
oA ot 2 iy w ¥
wgr o § f gt 9w e @
¢ gt o faqa g & 7 & S
g fr ofx avwa @ &% ot o fadas
7 a7 swwew fear ang fe 9 o oY
T/ qTg ¥ #YL wwrorer fear oy forw
Tk qr fs aewrY B aferd
* sravorey fed adr 1 o qfw o
T AN F e A grE ok s ar
g WY gfawd & ooy @ fean
qAT g A W ¥ I AWt A Frer
o o | & S Ovd Ay g &
arar g & N 0w g § ar -
afrseafeen & oy 7q o =@ &
fs WX §% FOW @ A wOR
¥ ag W ay w1 & ffed o ¥
oTT WY T IETET I AR g A
I & gra T e g s e o
ferag & dm 81 ww
grargL Taw, fom & vo AT <o AW
¥ v =fer &1 ®o WK W &
@ W AT a0 gar g dfew A
wfIRIT § ag I FR N «H wEAX
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[ =t 7= swrae |
gt § 1l e erage mw &
wofr g & 1wt 9T I W owew g,
AW EAT AT 9T, Ay www # firg
| 3§ ¥ A wier { vy fe d
T W TG A A A W@
AT H o T F F oy ) oqgy N
o g & 1 R 7y wrgen g R @ Ay
TN ot FaFTagug s d
FAC I & g qfw1 & ary 1w
ft g i § Tfad aF
& dfww o gfromt w1 arer wmar @
W I & fa? ot At §¢ fgud &
wig gt wfg? 1 oAw (T oW
T £ AR ¢ AT AT T A
TN F W TR N 58 e
iy & o, B iR &Y AT
§ w vay & frogw 37 WY T @
O o W I o faEd A@
WY ?, grnfs @ 7 T X
¥g IT HY oW § 4 ] 1 WA qgT
9 ue FXATE A Lem g IF I
fast & @ atg w1 1§ gaw @ 9™
fag & gt ® A=iq e a%, v
faq a8 | R @ & @ "W
afad 1 wET T ag % fen
fs sRfeqa & A ¥ T
gfaan Fan o 7@ g 3, geT & i
T #T A1 oF FEH2qT T A7H A
fast &Y ¥ g T F T oA
AR A Fam Afer @ &

wagaAr = 7 {1 #1 f5 gy A
wgrireg o § v AT #1 Gfny
& faan 1 9y W SREE Ry W
N @ g 6 3T W fey aw
fear + ag T e s @ W oA
I8 ¥ G ST ST ATET § AT TR
®1z 7T ¥ 3 a1 Ay Jar @ v
¢« fav die &3 agr @5 war @, gfew
# arar §, o1 39 ¥ &g feur v &
fir softa o wame § gw A LI

W A W sdRT g, ar qwT
gt | AT wHET & qre wg omw §
A ag wEy & fiv el § Ta o
O W fardly ad s § 5 fewe
Wy w9 fr gegra feaT qwam
o & 1 7 sgaw g e gy ww nfeardz
& A it ok e fadw ¥ fe
B "TAETE & WX T AL, Y NIy
fewr ife ¥ afufw @ I &

ST # T gea gt
% ™ g & ue wsmem &
fomrs A wiit faq faesd oy ¢
T fom w1 fe wrf fgam oy o
T F SO @Y WY m%é't T
=Y

ford & w=3 7= ﬁﬁmf
@ 39 ¥ £ AN A i
X 7% ¥4 € § ofom @R &

oy
T @t fear Y @ suweqr gei
ag WY W AAA Awd 3 1A g
AT GEAT & AF QT TR AW I
WA & AF T FTVT &7 qrEwr ?
# = g fF o 70% W 0w g
e frfg g mfs 9T & ofew W
=g fae 7% 1w ® wRT fedr
FToawTT & faers FqTEAY w0 § A
I F! 4T GHRT § 77 q¥ 940 fAw
g% g o g AT AT qg A @
f& w< et #1€ A 37 & fad IR
i1 9% w@AT A 9 @) W AhR
#1 qg ¥z g o o9 a% I ¥ g
TAT 7 Y A9 T4 AF T ACA AR
7Y famdt § 1 wiq g =Tt &1 wamm
#E ¥z & wraga § w0 & e
gﬁmmwﬁ?w%w
A TF ¥ §UY A T 3 A9 A% W
g fead & fav v s 7 @
F T & W0 w99 ¥ A Af
AT 1 g W Y 0T X @ W F A
T A, 7 o0 Y W e R
¥ ot wg 3T fv ug fawr ago v
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{ oA it vy § s wr o wemraly
wwly §, WAy o o 39 A wrer §
g q% woulY § few aveay ¥ oy v
o ow Y faT T o ag wd wq F
qfeery ff dT a7 & fpart oY a7 o
& amn€ 4@ fr # <~ @ e -
Tt ®a €1 4% § AT I 3T I
W w7 R A A Ay qe v Ay
w &5%7 39851 AId w1 AR
e T gy, ot Fwwg v o fe
fraga Ar g W 7 g |

oy D NfE v www R A
) gL 9 @ § THR AR W
¥ v a & e q@ 7D fatwx
it | qf A @ fr ay awd wr
rardy wad & Afa 3= 7 0w
s &Y i & 97w qarfan genfan
frwer wfed, a3 9@ wot" A o
FF ow v w1 Afqury qar aY & A
W fs wt & T@1 a0 A felr ufa
w1 wfaen faan omer @, e ay
fery gur R v B wia @ ag
wfz aTE a7 F A7 fgeE
@ ¢ fe s i g Afs
¥ gt gt Oy 5 @ el aTa |
At WAt O WY S A gar § W=y
a1 it 9 w1 wiew § sfus o
frrwar wifgd 1| 9 72 & F o o
F I FTC W T30 § WV R
& I FT IV W X gE9 Q@ L, Al
& 3% g w99 A &1 st wAr
Afer 7Y 3 AT 2 1 v wEeY (an
afeare & qo &t & 3w 37 4@ dr e
# A gt & 1 ¥fwa afe 2w ana-
I A7 &1 AT FA § Afew §
I A gy F w0 g FAr ur e
% g w&t f§ 3F qufaar fre
wfgd

& IR § oy & fs oo aga
ot wftw } ) agT e aw 3w A 9w

9T BT G FT &1 TE W oy i A
AT | o afe Tw T o avy o
TTST AT § W 7T &7 F T H &
WU IW A w0 w7 A oy §, A
W%ﬁ!‘i“m&ﬂmqmﬁw
frr wfed, aer fafar s
2 o7 N e v el & owr
LY ¥ee mEE qfn T o gs 4
Wi afy 37 auw of g Fr gfeamy
®Y 2 fear ary &t agA A1 3o of -
IR 98wy § | Afagy wage o
9T I FAG I A A3
T 2 & aw A agy Wy qfrare
q® AFY € | I 1 A9 Al 1w
A wa Afad + ot 7 TR A AW
¥ gfq g o\ g Az vt
N T T g A W F gm e
®Y TYT 9T &7 AT AEF 1 YA R
*FT AT 3

qfw gt ¥ art # sfafeern
A A ffmra @ TR 7 qme-
T wOY w7 zfE 7, are WY
YT a1g #Y A A & wigwaw Ay
fuifrr we @y st wfzd W = &
g uYf A & et S gera
o & g iy Tear ZTT qeve &
T &% FTAA @91 77 HTR LO7 & fEa
AT G T AT AAAT 47 AP A
& s & &5 dm am oo
wfy vt 7 ¥ miT & fr orTa
& v sfafrey e ST ame g o
® WA 7 gfg g o TR L3l
ufafem ufq g« gam 37 wigaw
A1 ey /¥ 37 47 v et
&fazY &7 wmFnem Afatva ¥ oo
® @ atad o

@Y AYg A W TW YT W IF
@ o
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[t 7w o)

“defr & wvaw Nyl arey o
¢ w8 v ot sET vl g ady
fod qx ag o wfaw € sl
I T I
= TR
¥ gwere w1 v wfafy
Lz

*5

4
a
2

A
)
g

arg ¥ A vl s T o &
o worey e & fow ¥ fe oo @
g WY § fF o ey o teus ¥
i grivftadsw
sgT TR A ag
MO I T H g T g
W s & i g & (luy & oW
feeelt famrer oy & fadas o ey
I waeT 7 for Ay Y spfeedy amen
wifgd a1 37 M awaT 7 Jfawd v
wfed femy gu wftare s Afs a7
# 8 gu § viv By ot e A ww
faa 1 f§ T & (e e & Wiy g
o aafog & fad @ I 7 oW Tw
e fie g 28wy ¥ ¥ fadaw § v
ofwere 2 fear mar § & 39 & a
T ®Y Fwar e w7 frar ST g
g g o fs &t arvfraefr
WY FAIR I WATT W & F ITAT
& ffawd g afed miag euv ¥
ez ¥ wraga fomefy qfa 37 # gy
gt wfgd &t sw &1 ff g1 T
& 97 # faer wifed | s fewx
M us FfHrea folt wfme F
wir dw ¥ wwaEd A § @
ATHT FATT § N IW K FAAA g
gu & 3w qfawe a1 3 s w
a1 feamA w7 for #Y s egez o § amv
R =T g1, I¥ " ¥ afem v
war | g g e A teuv-us ¥
# § foad o T¥ weiETd & Ew

4414%
&iiéi
| a,fg
193121
i

3%%95?553

4179

PEE
3
2
F

a-4

&1 37 T WY Frrerar Wifga, W6 7Y

w1 NS F O AqT AT T W
foray | Qe grerer F I Y Ay AT AT,
RN amIalfs
T IR WA @ §, 9w ¥
et wcfad d, Magaw s dad
A« 7y W€ =g A & 1 wgar ¢
f& Fort =1 g a1, o 1 wfwse o,
ag 38 N faerr wfgd 1 o wa wen
Sifad fe it s v g1 qfw e
FAar WX S€ R w7 AT g, 4]
U T O | AT A qET H W1 F
wagd 737 & wfafom wv & am Aig
I A g1 of Qe A vy fF o
war gifearie grow o gar @, ag
it feam | 4 1 39 safe w1 W
#ifod, forg # afq 9 | 3w o e
AT FAT feqr NI WY oY AT
et wrar, ¥fea femma Y war far ?
feam #Y it g faear wfgd 1 @
arrfre T A wrd ST e
fr 3z w@ frdaw  w@ a@ & 0k
T WS T |

15 hrs
o A ] OF I Wi wg W

Bomegmpig g e
UF ERTAATE GATX Y THAT B W
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@ & oY it wr 3y gfemt o A
o aff wwer &, fors & ave wror ot
Tt 1 e faoeht ® 2gra F  fidt g
ey T g e
@ wiwfrm & for vz wwre ¥ i
* wagrw o fear mor 3-fow &
aafrr, o whg §-3F SEw
qgArR WY B e ¥ st q0hEd |
afen v o qfir g9 A TR W
7 oy o | 3y sk § e o e
R f ggerh wfafe a€ o
WA Ay @R T Had | w0
whwfes v sacah gi g, sa sl
ageTdr affeoay w ¥ 3y Wfg@ 1 9w
¥ g feeclt ¥ Wra & @7 a1 AW-
frweafce aagRy w1 any fadm

& g & ¢ e s el o
¥ ¢ gAY 97 g & A7 5 W
saffas 6

ot amw (aTTaEY) JuTsTm

wg, o gt o fax & oF wfrar
¥ 9 WA wraw o ey o1 @
oI T i wEEd

AT S G @ w7 fov
Y Sy Y o AT g v v )

W IR frar & wEwEiT #
#t w=tge, agr e it vty o o
g SRR AT e RN fe
qaTes T wriw O w Jfr-gury
¥ waw § wrf xo qu wfewr
T oM 91 @ ¢, g ¥ wE
& 2w & 2 frarat w7 fgar-ameer g
fa o fadas & & aqran g v gt
o feart & YA S gfawr 3 ®
sfafom B¢ T smqw  ofada &
oo o @ 8, forg & &< & faerfad &
¥ o oF mfwed fear faerlt &) o
# Priw wo wrgan § e o o o
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dFy wr-falw w7 3w WX 57 ol
Telt W, far & age ¥ ghoaar oy
feart ¥ g B arr v A L, v Fv
TR AT WO, VAT ITF
faamit & zw & W wfg@ wic I
Y wver &Y oo wifgd s o s
-t maw W
o # W@ R 4wy T F o
YA ¥ w57 wfiw § ag o whem
arx & oW 3(Q) | Eere &
e & aE 3, AN fs g7 o

2T —

12{A) “Khudkasht" means land
(other than Sir) cultivated by a
proprietor either by himself or by
servants or by hired labour

ol N v @ el ww@
g wed A ar ek F wagd ¥
A FTA Y, T T FA FF A AW
oW a1 & wqET T
gfae *ft v fear omd | R W KW
SR 9 T T, O AW @om
fe 7 wgRT & qEe R B o
7% W qEATd § | AT %7 W §
fs Xt @ &N FIIT ¥ A T
T § fir A fed go’ ¥ & ward
ard | g &t ag wfed fir qfr & mfaw
TP, N AT § @y q@@ 5 o
w7 g ¥ S w IR w2, dfe e
#f w1 wfew ag afer @t § sy
A e /Y T F@T Y, FA ¥ FAmay
B, W AR PR R W I
1 T W @, 9 www A T 7
T AT =9 &Y W T NwIT A [Ew
T @, A FRx Fear ® |y amy @l
arar § 7 faselt &Y oY fafim o
g &Y ¥9 & § 0F yAT A uw R
T A FTT WA HINT F {7 v
g Fromammr i fgign A
I o ar fgdy o 3¢ ot A W,
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[ ar=a]

o 3 & ford ag e Wi F amar
wr@r § @A N I W
waeq AT G Y, S A AW
R ¥ T TR W R
W o7 fF AEEETe Sty & I
W fegra 9T wwer fear s fe
gfw wr wifew ag g, o e
R Fr WR S a@ som,
va w ffn @ e wag @
W ¥ wdw framY ) amr og3m,
¥fFR w9 I WETEY 9T eI
P R 1 X WO ¥ o fesht @
R s A § g, om ¥ o
&ae) owe gy @ o 99 ¥ wfafom
wroifasT & w7 ayeA W 99 ¥ qE
ANEE | TFR T RIGIT & o
W ER & 7 37 ) feafa vt qorga
®F W WO

e oF ffrger aEt R
¢, W aw = w a0 e e
o\x 3w & a1z qgaq yAvHr v, aga
HYI ®T GEH | WET HO A F g
a5y oy gt Fores forar wwa @ 1 & oY wrEe
qfsgww ¥ fasss . e o
e ow frx T " Yo #1 faw we
feqr W gt e wEw F W
N g #g IF ¥ 5 N N AT D
wW grat | F 7 are v e e

JaTeqw WERE  XHAAT g ar
qfesfy o F vE T | qE A A
Aea & 1

@ awew 5§ fol & wwow
WRIEIE ST § | ST TAO AW A
witedz & §, 38 ¥ Q& TN ¥ am
ferwrr et § 1 2 oY deen § F e
Agw ot ¥ Afiew F w W wo ¥

T Aoz § ot s Y ager fac @y
fed gu ¢ 1w ot glar g S
WY fi6 Freare e, fefigwe Mowge A B,
fiart 9t mwr 7 3 W T ¥ e
wTart v § Wi & wfg) oY o &
W ST AT 4 arr A & wo H g
wrr € 1 & vy § PR s aw wite
L S

ot oray v | & v w9
mefq: for 7 oflr Wby
& A g we F forr o ol @ i
o1 & gfcar o 4ff ¢ ) ‘

I(AN wPRw AT G
R IAT 9 i OF Jma oK ard
qft & T FE A A FEA Ay

ot qew  swrerw AgRw S A
*% @1 § 4g U wAtqwa § o

IqrAN wgwd  wi AL wEe
ara ofr ot et & o s Y ol ol
aifgd

AT IIreqe AEtEy o sy e
qF WD o

gare g aferqad s f 2o
! uw @ fraifes o o @
drn ® A o wwi oft v #
@ WY A arr «qw arain
wHT A oy v ew g 8
qenlt W ey & ufas
oY oft 9 & qrw awlT § IE oAy aw
m!ﬂtnwmﬁﬂm
a1 qT waer s freee & 4 %

i ERE

%
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w1 S WAW AT fgd @I I 0
wdy v w1 gfee & vemr wifgd o

Shri Ajit Singh Sarhadi. Mr De
puty Speaker, Sir, the 1issue 15 very
simple m this Bill The chief objec-
tive of the Bill 15 to give equal por-
tion to the tillers of the soil in I§
villages which were excluded from the
purview of the Delh: Land Reforms
Act, 1854 I do not think there 1s any
pbjection to the basic principle that
undcrlies the Bill  Certainly, the dis-
crimination that was brought in at
one time was improper and that dis-
crimination should now be removed
But the provisions of the Bill should
be seen in the light of the exigencies
of the situation and the circumstances
of the time

There are two aspects of the Bill
which should be taken into considera-
tion The first aspect 1s this how 1t
would affect the development of Delh
as a cosmopolitan oty I do say,
and I agree with my hon friends Shn
Daulta and others who have preceded
me, that not only due compensation
but much more compensation should
be given to the persons who are
ousted from their holdings
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Those people alone should be given
compensation who are entitled to it;
there 1s no difference of opinion about
that

The House will appreciate that with
the developing economy 1n the coun-
try, there 1s bound to be more of
urbanisation and Delhi 1s bound to
expand tremendously It is not only
an economuc problem, but ii 1s a huge
problem 1 believed that the prow:-
sions of the Delhi Land Reforms Act,
1954, were yet not made appucable to
eertain villages simply because of the
posaib lity of the expansion of Dell:
I the Government wants lo withdraw
that, I have the least objection I can
understand if the Government had
placed certamn scheme before us as to
how the development of Delh: would
take place, how the slums are gomng
to be removed how this congestion
of Delhi 1s going to be elinuinated, ete

Shri C. K. Nair: That can be done
wrespective of land reforms and 1t 1s
bemg done

Shri Ajit Bingh Sarhadi. If you see
the history of the capitals of the
different countries of the world, you
will find there has been a trcinendous
increase in population and there 1s
every possibility of Delhi expanding
That 13 one of the aspects which we
have got to see while discussing the
provisions of this Bill I agree with
my hon friend who has just saxd that
the Government 1s doing something,
I am not joming issue on that, but
there 18 another aspect to which I
would draw the attention of the hon
Minmister

You are well aware that before the
enactment of the Delhi Land Reforms
Act, 1954, there was a tremendous
;n,:lux of reflusee population to Delh:

ere was also a large section of poor
people who were not able to purchase
plots in Delhi because of the h.gh
prices They spread themselves out-
side and made purchases of small

plots I am not aware whether 1t was
a company or an mdividual, but cer-
tamnly there was somebody who pur-
chased 260 bighas of land near about
Gandhinagar and other places and the
plots were sold to different refugees
who were very keen to puichase such
small plots outmde Delh: for the pur
pose of bulding small residential
houses Those purchases were made
at a time when the Delln Land
Reforms Act, 1954 did not exist

I am glad that the Bill gives pro-
tection to bona fide purchasers, but 1
would agree w : my friend Shn
Radha Raman, that this protection
should be given to all those bona fide
purchasers and there should not be a
specific period Shri Radha Raman's
amendment says “upto the 27th Octo-
ber, 1956” 1 would go even further
and say, upto 1958, when the purchases
have been made bona fide I would
submit for the consideration of the
House that they are entitled to pro-
tection, but in many cases, such pro-
tection has not been given

I am told that about 875 bighas of
land out of this have already been
vested in Gaon Sabhas on the plea
that there was no transfer of posses-
sion I am told that this transfer of
possession did not take place because
of certain manoeuvring at the lower
level in the revenue department This
1s a matter to which I draw the atten-
tion of the hon Mmister and submit
that this diserimmation should be
removed He should look into this
matter carefully, find out why posses-
slon was not given in respect of these
plots of land and remove this disen
mination

I submit for the consitdeiatirn of the
hon Mimster that there a) stll a
large number of refugees—nearly
5000 families—who have made pur-
chases of certain plots FEven after
taking into consideration the rrotec
tion given under the present Bill
therc will remamn scattered patches of
land m respect of which possess on
has not been taken over Those pur-
chases were not for agricultural pur
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poses. They were mainly for build-
ing houses, It 15 very difficult for the
people in those colonies to build
houses, because there are no amenities
and there is no provision for develop-
ment, the area not being consolidated
1 am not sure how far the piovisions
we have got i the Bill would meet
the sityation. 1 hope the hon M nis-
ter will think about it, Some provi-
sion should be made to give protec-
tion to those refugees who have got
small patches of land purchased bonra
fide. Some of them have already
built houses and some ntend to do so
S0, somehow they should be made
into 8 consohdated whole through
co-operalive societres or some other
organisation, so that they muy be uble
to provide amemties hke roads, etc
This 15 & hve problem and this will
also help to some extent, if not to &
large cxtent, in the elimmation of
over-crowding in Delh:

I do not m any way oppost the
provisions of the Bill; rather 1 sup-
port the principles of the Bill But 1
submut that those pecople whu have
purchased lands before 1957 or 1958
bona fide for the purpose of residence
should be given due protection There
shoulid also be provision for making
these small plots into a consol dated
whole, so that they may be able lo
have development schemcs
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Mg 1w A et &t @
M AR f oA fas s
® e @ owm ow R
o g s B fs wafma &/
fow afmam @ 7= "urw war W
AR adam T Ay =
A AR midsawm
warT & g & 5 w1 Iwer v
¢, W T A WY wae s g,
a1 I warn w9 dem § W
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g ¥ T ¥ e ot § o e
# g wx I wfgw | WX W F
wlT oY wT A § ot vud g A
wlr & Ao Wt oy T § 0 F
qwwa f frd & AR A ¥ 6
T WY TE T E 5 Y g W AW
Srdwera 2 ¥ § wre frmd 99 1evo #
i @l a1 TE o> Tt T hf
AW A BT i A § N T AR
AR N A awmA g fE
¥ BT AT T6E W9 F7R w7 § W
T aga W AL v on R
ANfr fasgw At @t T 20

v F & v ) v A g
fir ¥ e Y foramr aum Faay
wfigd vae a9 TR Wt wgew S AT
o Ere B A @ W N W e
&1 & gau X AT FATE | FHT W
/AT g I § W g I AR
wrw & afow & aY gy a% FETN WA
g e g & ot At & A oI
& 97 F14 ¥ it wn azn wfed
aG A FIET T & oue
THIA F AR § AT TAG AE0 A
FEOEEA T ATE &, I¢ A AT
¢ oY 37w 3 Ty @ aifEa WY
¥ Wy o WY & e g G @
Agr 2 %Y & a1 wrd T EETH AR A
T & W TE W g A oe-
wE

Mr. Chairman: Let the Members be
brief,

ot Ro Wo ¥X (F17) wAH
qeda e, ag faw N o 7 graw
¥ anm @ w9 P ¥ A § e
¥ quforars & af §, s &7 @@
R § A 7w Tg A mr g e
YT gafrar @ felt @ A
Vet @ & W) T ) FEE A g
Yo for i damwrg fs
¥ faer &Y AW & fAy ez ganfrs-
e prfew @A

ot wwat= g
iy ofY 5 A A

{ferymrz) .

st o do ¥ : WY TF FFT I
f& aq qeus & fe=dt et 3 oy
Y &1 7T P & T o A e
w7 mqrAT & 97 FwEr feer dx
Fremet o YEVY ® O AT
arET wifer a1 A1 @7 A% AT oFvm
Wiz gz @ i fE 3w 0y e W
e fRe ¥ F W SEE
AT @ ¥ 19U T A WP qEAAT
¥y qarfram & A v & R
oifaer & wEAT 7 )

afrr ST fr v any § iy
FRY EH IFER dY AT FH F IAATH
¥ are oy fa= gAY A W e 2 W
femx mewre qark AV A a7 TR
¥ & 5 oa9d wod mEr afe ¥

Mr Cbairman: Shm M C Jam. Just
a word We propose to fimish this
Bill m the course of the day by b
o'clock I have got here m my hst
two more names 1 will reques! the
hon Members to be as brief as possible
and not repeat the arguments which
Rave been put forward by previous
speakers

Dr. Bushila Nayar (Jhansi): 1
would also like to have five minutes,
MY can

qafea® W AT aE g & R
gt &7 A1 7 4 T ¥v7 A fF
w77 A% fr=x xIAT AT eE 2 A
fo o T & @ § 78 F199
¥ Fet & gAF fAm 33 oF AT FEE
R W g w § fAr
W w1 w3 | AT qR weEm ¥
¥rg wgar g § 5 oEm ¥ TR
Yo § A g AR S TR,
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[ oo o i ]

I gz 9T Fur ey gar § e o
fuw sedr Y f@ &

Y fow oy vew & wg e 9
oAt W famr ¥ wifew deE =l
& a1 wiy wwiE welY & ST s
WTC AT T JEy A Fqver A wigd
Yot g i o B W § WA
Woamy g g | & T FIsag
qurw F faedor yrv 5w O W AT
feary wgaT g I W OR & S
# 13 whdT (Cuntemplate) far
wqr & f& a0 o amaa wAT § Wit
W O ¥ ¥ ¥ foam ¥ q=wrgd wifee
ot § T8 fag feedt ofr faelae it
o w8 3 qurear T foar mar @
W T WA A FH A AT Fre W
wx ot ¥ 7w & 37§ 7€ § A
g T A W N N wmay wav
fear war & ot frdlt aifew ®r Aif
qurrar ) e mar ¢ 1 @
e v § i ag squmad o aw oa
97 €| AT F way ey o § ot pEd of
TR {0 Y Iy wg R e g9 v
aifgaa ) a7s § qg w77 4T ¢ fe
AT Y W SqrET Y fed )

o N fm &
ag Wi 7€ § W\ Forest aes & ewmar
§ W€ s ol faar T ¢ W oY
AT AT FATE Y § I AT W
T &, fo foeeit & gt & i gfoom
TwrTE & A § I ag i F R
 IeY ag, fasana wY § fir 3o% mifers
F ¢ 778 | I wofy v Fr o
oY v FAEE 1 A 2 W T TR
SR T AN § | T @R WA
@ ¥ N A The Punjab
Village Common Lands Act &
ag age ot } o gt Wl W F ag

Ty wre e ¥ ool o § e ot e
¥ o1y efrer & wwr e g 0
& qwwar ¢ g @ firfrere amge Wy
o W e Foft dwmw o &
I @ cRwiz W guTT T M
wifgd ar f ¥ Az ¢ daw #
R & qarie Qg awdr v

ag A [OAE W A § oo
Wi sty & & wgam g § 0 R
A & aga ¥ [R § ovd aoww
T FT AT | W16 ww gy dewidly
& AgFR & ffew afemd 7 A aogw
it 4R Wt wwea dewidr dquw
xiteg % fod ¢ wail forer § fs ao
AT 97, TR AT TfEl 9T,
e Y 9 7 Fad farderd wr
&% ¢ afew aga A P qx AT ¥
AW TS ST g® & W7 qg gF AW
% 9 AT T8+ Ty oA 39 [T 9w
FawIEE e W et wrgwm d at
fat #& ok qurT ¥1 qafEe @
THAT § 1| ITH WX A YT qriew
AN AT F A W FW T T
& w0 & ag <o war i faw i
ﬂ'ﬂzﬂ L,ec0 ﬁ e,ﬂzt,eeo
i ¥ A ae @ Y, s g
YR xR F a gwh fp & A ¥
MO FIgF N WM oE
fie woraar fra o 1 qome & W
& ag Tarc g, o faely ¥ g &
¥ & wawan g e agr Y 9§ qamear
a@r fzgr amr wfgs

s & difar @ awer T g 0
ag A A% a A B, ;e ¥
T § ag A oY fiv e ddvd qwe ¥
g wrt feelt & qrm oot At gl
et v & ow e ¥ e S0
gramAl afred AT o 3
AfaE I AT oA P @Ak &
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W efiw welta g frfivet e
& & wwir oY oy quy weer & fis
wg W Wy R sl o gw e
At e A
ww o wy Wi i ag OF AR e
faw gt ot ag et @2 a oot gEl
o gfeaw Hodw § 37 @ W @
oY wear @ fae g® gy WY gerT
MarEh B N ey awi § fw
tfwd ag TR w1 W § o nfermie
& wnar § dxw & gnf ww

whawrnor s aa v 7
foe ot g wTaT T 9Aw gur € 1 T
o AT grEy 9 W A A v
T % e R0 wwEe tews ¥
qgs famelt it wie o wrer g &
I€ T ¥ I9y $7 ¥ fegy 9w WY
Wi gt afiea @ e
g A% A% ug famw & fFmT § &
wwHaT ¢ o € Gt faer @ W L
Y FAAATE I A ITT W7 T G AGT
wrar & | ag %7 § % qwww © ¥ 97
vt wim i w kI @
W § I8k qfaw s ed o s
e FATE LEUY WK 39 WRT 114U
% Ww & g€ & s W swew fem
Y § | WY R Y, W W -
T 2 G W faey T Qg ¥ A
qat <3 f§ e e, reuv ¥ g
oY qg T AR & A A | ag w
Ay g @ Yo AT teue¢ ¥ ) @R
% s @@ s a1 dfer ST
wrp & A W AR Oy W W
AR AT ) W T S I AT R
® @ grewuy  (Superfluous)
& wa< afy wmiy & o

Ly Ty & Wk ® o qy €9
mar § ot wawan war  fe g oW
<8 wiv ¥ wvew g€ ¢ Wl qww
$19 LSD—1

e ¥ gEAATY ¥ O § IE¥ Wy wer
g€ oY omft § | <l Frer 4 —

“Nothing in this section shall
affect the interests of a bona fide
purchaser for value in any land
referred to mn sub-section (1) m
respect of any sale made on or
after the 8th day of January, 1957,
and before the ist day of January,
1958"

o o% 5 & I, QN ¥ T A
L IER, 184e ¥ 9 AT 3 Wi
v gt @ arnerew gk ¢, w97
KO TR FT R W A Qe 1 xafed
fomar o Ewmm o faw a@® ov
i faay w1 ag ow wdtew faw
& fear mar § 1 afw & oY g
fas T Ews 3T Y 4 ofgd w
TF aF ¥ q@ w PeA¥ F wTH
# i 2 gw 91 @ § Wfe 1 s
&) a7 A A | {7 A Ao § e
A%t S o Y SRy SEwEw A
o= & =179 &1 7w & & 7 I )
afes famw Y @@ & yfwqere &
qAT=A%, JHAY 7 aaw O Ao wE
T4 § 37 79 7 qg ¥ 1g 7 e iy
® doW &A@ a7 &% | S A
FA Y FH T ST W7 A3
AT FET 5@ {9 gave e
73 =% w7 ¢ & oww o s
W fren ofg@d | @ @ O
T8 & 1 T § ey e AgY fRAAr
aifed

16 brs.

# ¢ faw 9 uF 9§ w9 T@a
7 fam & aw% g9 aaows o feard
T2 O g7 | gk wifen faw
¥ ¥ 13 § 9 s Affoee o &1
AW 333 | TR W (&) @ A
fear T



a4t Delhi Land Reforme FEBRUARY 10, 1080 (Amendment) Bill 75 ]

[ oo %o 7 ]
In clause 13—

“(h) the transferor shall be left
with an uneconomic holding of
less than eight standard acres in
the Union territory of Delhi:”

Y fimfy Wiz wver Y wmaw ¥ A
oy aw fis 43 AT © Weed orr
& w1 o wfes < 7 1 F A e
fie ag #F wac ( cover) gmr ¥
e faly & e ¢ ar ¥ wed o
€ Y 9T Ay S W Ay W R
w6 X or A 7w ¥ (case)
w ¥ wwe At g R g fafre
oew & wmar § fF @ 9T qEag
& wife o€ o arelt 3 a1 v S
wre ¥ Aifew § ot f facger w=-
wafas @ffer § ol g s
forg & qre Ty W v § T I
wix w3 uoe eerafaw Qifes a@rn
wpmiA T AT AR
sifiorr @ 3y wnfafedgs (quali-
fication) x F ‘& wrEE T W
9T wyrae grit o 4 st i
¥u 7 g | o g wifew &, €6
sfe agw ® ot wsae T8
o8 ¥ wdx e N o 31 w7
T wrE AT SR i Y a9 8
firdt gat QUM o7 ST R A I W
LR R SRR LN
fiemr & 8 oy & T AR AT
T, Y wETE fae § 39 & Feer 99
Tawwmw () Naw e v w
gerr ¢ fr g forw awg & &7 &Y
IEAE @ W T ¥ A § S avg
¥l gea Mo st e aw A
& 99 ¥t Zo o WX oA FYHTT
# ot Wt w4, oW ¥ Hw w
e & A

@Rl F w0 A 7w faw 51w
war g

¥ro guften wrre : el wmw, 4
off o e v g & iy sy
et g, oft wer e & wilydz ¥
e F 1 ofr qor vy oft @ wft ot o
i, 37 & AT fomr 9X g QT W
3w fir wrax o A foend ey e
ot s Tyt a §, 3w w1 g
eyagaaf B rmafrodfe
aq exy ¥ firedy g 7 ow dx fend
fendars aTaT T av | 9w ¥ O enfew
7g o fir fawely & o frara @ wov
£ 97 %) A i vt mfees il W
A FTTT R I TF A AP T W
% | WX 39 ¥ W19 § 9 5y 4§
wfsfatfeeat wwrk of & o W
wfefadfedy & & ol w1 W@ @
wfeer w7 fod 7@ I W 9w R
¥ uwioge ¥ fagy 7T | 39 SNT 4R
ma o o 9 foamr d v o
w1 Nfefrdes pypriie o 7 2 ™
a7 | o A AT T Y ATEY WY o
WAL T IHA G 9 gy fE oy
aF wie ot ma are ¥ af  syfafe-
Gfcedy d oy 1@ &, 39 1YW e
fear § @Y fog oot o q2g AT Y
TR WY AR A ° 3w Afefei
& 1 o AN fs ol qwETET A
oY it oy | vy T wY T g 9w aw
¥ feeft Favm way O el avere &
g% wrtew vt fF 39 @2 Tt e
Iy Ry % foar 9g
uw gt ag ot fr I qxg el &
a @ wrf s g W R
7§ @ W oM Y TR
¥ e & we or o Y | og wmw
wfesewra aofrr ff o)X 37 o geww
Y fedt ard & adfom ax g
qxg e ¥ ot fewrr vaw @
a1 i & wifew o awd } IA W
99 ¥ qEm go st afee W
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o ot 7E fir I ol & ¥ @
rG# O WO WY W 9 S AT
T & amd wrw e gy w46
W oardr any W AW ST G W
fiear fe 1 dag iR Y o 21
& vraewar A § wite o i F
W awy fedt w1 ¥ A v

aff & g & 1 g g wifwife W
¥ TR Y gwr

w § AUY WX QENE W &
gl d od # gy T AW P
af Y, ¥ teus ¥ ww T 5Y W
w0 w0w 8 7€ gl | I W wv
firqr oy 7 gated 1w wdede §
T fe dt NATHEE IRt OF A
fifeae & gy 9a W i gw & arfaw
wmEgfm o s &
ark & 1€ 3 T JIEATAT GF | AT
I AW mA & W 99 31§
ey § Woge teviar QR H ot
¥g & wfid o fm A &rie w0
g, aw o gy o wfiT fan foer
q¥ T T FATT Y ISAT { A JAT
ag & f& Y ¢ 3 a1 & | ¥ oA
Negmfaficd sw s mr gt &
g wE v § Fo v W@ d el
Fre g 9w Wl HOW K1 W aEe
wF o 7 g et s Y arar
ITH |t § fad o o @ fuaw
Fwdngag—

“during the periods specified n
sub-clause (b) of clause 5(n)

W L(u) W s s (§)
¥ o fifcre §, ag & —

...."during the period com-
mencing on the 20th day of July,
1954 and ending with the 27th
day of October, 1856.

W AN TE R0 AATE LEXY A 0 AT
NS T W gz WX o am v R,

sger T g ur § s Jwar @t
o ¥ a0y 0w B 919 3 YRwe
fear Wit 7@ ¥ g Y &l v

dergE @ I WY dwE WRwE A
fear I « AR S T WE W oAg
wirde gnfas swr

UL N wAEACw § & Wi aw
wirdze § W qW I & spEifeaw
Y g wgAT § 1 gt &% o T A
¥ wue ®1 avaw g, Y0 wow &
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[ wro gafrar amae ]
ay <o § e g S sea @
R v § fiv Qar gawd gu sw W
aftwrc w6t )

Mr. Chairman: Now, Shr1 Vajpayee
[ hope he will take some five minutes

Shri Vajpayee: Not five munutes,
but a little more

Shrl Panigrahi (Purni). This will
continue up to 5 pm

Mr. Chairman: 1 do not know how
much time 1t will take How much
time will the hon Minister take?

The Minister of State in the Minis-
try of Home Affalrs (Shri Datar)-
The whole Bill has to be finished
today, by 5 pm I shall take only
ten minutes now, not more And
clause-by-clause consideration also
has to go on

qEEHY T FTRT Y A o frdaw
o a7 § qAweT § 5§ fasas e
o2 faet ¥ ford T o wwar Q1 67
FowTe v S fadaw A wwdT o forw
& 5 ¥ oy Ty w @ faT A
v v fa ft & wrevor éw & iy Ty
&7 gufea w7 1 0T ¥ W o -
w<w faar et | & afe & ay fadwe

oo & fad ok ow od wqee W
fawg &, Qur w17 W & o wewy

TS O A Wik ¥e e # faae
5 wyr o § fie tauy e teue ¥
T R @ty e & ety o g g
W RN ¥ W K Nk Ife wde
w0wr g€ § O I ey aygrna
frarmr § ferwa oy g &
fir it ¥ wrdx ey g F e &
fod o, SA & ford ag falgr e &
7/ foray o gy § 1 W W EORTT R
T { w1 wmay i daT AT daar
faw ¥ fr onsfiere Frart Y wTerry &
¥ AT W O T TF JAWIA 7 TG §Y
™™ T T W gF I vy A
@ faem afgd fr Y A e frad
wfafram & o & F A F AEAN &
ford ot wmre Ay ofir o arfawa
foar €1 ot & wwe g B o e
# o w7 THU 7 oY g vem §
¥ afrer feqr ST afgd o

WA @A a iy §
Mawr e WA gE o an A
forw AT A & o Frdaw &
wwera s 4t w1 IR A -
wrafoe qow % fog fear o § aw
At arrer WY A Ay 45 § Sfew
ST I g & W aTé § A 3§ wigna
fadpy, T wt fardae A wexrafer & aor
¥ w ey A g | § wwar g e
o w2 3wt F it 3 woer ofos
& aarT i W1 ITATS AT § Wewr
Iq qT W @ WY & Y w ey A
e § anfaer faan omr ofegd

g v afroraT ®Y i T w1 T
§ v & Fet ¥Y T 48 ¥ gfom
Wt w fr 23 oy ¥ ff eRem @@



247 Delhi Land Reforme MAGHA 11, 1880 (SAKA) (Amendment) Bill 248

wf grfT | fa o St ard wot ¥ fed
v wifgd | ow & fal g, dw o
o wicg ¥ srawgsar @t oz far
wTaw wvawer & w8 qfi W awavr @
wr gem ?

s w3y e § i Amge wida &
wery & warie faw o fe 39 gt
# wvi N, qufr g weax ot aw
sP § §f difim § W @ i
# a9 & wgy g 7 OF, WK w7y
war & £ wgerdr afafaar g s
¥ fragw ¢ T v gt # fa
&3 w7 9wy I W arfas sfer w)
@ § 9 fie wrawas § oY fee afam
a1 IW AR NE & wem @
anlt 7 a1 afes o S
el §F 9 § qg AT gy WA
o § 4% @ 3 W yfa & wfie
# sfaest ww § aF dfeT Mg w7
grom wrk swmifer e Pwfer
TR WEH AR T A T
TF T WX T FT G AW, 7GR
& I 1 W T YA W I
g wi wfassr T #ar & o v
frawr ¢ f @ ¥ ag o w7 9iw
o AEY YT WX JTET FFTAT § AY AW
fAmtFERE IR @R
geare Tt § 9 & e @ fadas
¥ wfwwaw o & @ fwifa
aft ¥ € & & o s g e ag wRTX
& ford sy arar Y § 1 vy o Frwd-
fadmfafzd @ Fammw
I R wR ¥ g f a@
g § 3fvw qfa g & art i,
¥g 99 % Ifa gu w3 w% ofs
TJNTET 7 ¥, G T A7+ awwq @
W

wqutfaar 37 & wvew F W ¥
wui Y ok § 1 AR Sfaw & gofat

¥t sqeqr § WX 2 anwan § e o R
oF & Wt oY spwrfed o g7 el
wE § ag wiw & @ gk A W
e gu i i § | wr A g aga
w § | pwTas & g7 g wifgd o
g qwriad w1 wfwwT ow gure aeare
g oY fs gt s W awt ) 9w
foam ¥ ot &Y Iy &Y EoeTT -
T H 7 A ywfas A 23 o @
§ o o fardgs 7 g wrl Ak ©w
ag -geer ¥ { form ¥ for sl qur-
o & faar amw & 99 W I
feart & faeg +ft femn o awar &4

YT T oF WA WU § quiwA
w gearw ¢ ? wwwan § fe el s
 fa e ow fowr e §, 9
I ¥ gz faodt ofgd ok =
& (8% IF § T afew xw frdgs
¥R 4 o N W W W g
2T Y @ F felt © W18 anfa
gt wifgd | ¥ W § wiws qF o
59 W v ¢ !

Shri Datar: While I was following
the argumenis and the pomnts raised
by hon Members, I was surprised to
find that some hon Members had
suggested that the Bill had not been
sati-fying the legitimate interests of
the cultivators or the agricultursts;
on the other hand. another hon Mem-
ber suggested that the interests of the
urban area in Delli ought also to be
taken into account so that ultimately
the prosperity, as he suggested, of the
whole nation had to be duly consi-
dered Now, m between these two
circumstances, we have to find out
what 15 the best and what ought ordi-
narily to be the priorities for consi-
deration

So far as these villages, the rural
areas of the Delhi Administration, are
concerned, naturally we have to give
the topmost priority to the interests
of the agriculturists or the cultivators
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[Shri Datar]

Let that fact be made very clear, that
though, so far as Delli 13 concerned,
to a certain extent some special con-
siderations have to be taken into ac-
count, the most umportant priority has
to be given to the rural population.
That 1a the purpose that was before
the Dellu Legisiature in passing the
Delhi Land Reforms Act, 195¢ There-
fore, as the Home Munister pownted
out this morning, this particular legis-
lation 1s, as a matter of fact, one of
the most progressive, if not the most
progressive, piece of land reform
legislation mn the whole of India, I
would request those hon. Members
who have not gone closely through
the provisions of the orginal Act of
1954 to see what revolutionry changes
have been made for the purpose of
mvesting cultivators with proprietory
or bhoomudars rights. You will find
that the Delh: Legislature went to
the farthest extent in giving very
important rights to different classes
of cultivators, and, therefore, to that
extent, all that has been done has to
be considered as a piece of highly pro-
gressive legislation,

May 1 also pownt out that 15 villages
had to be kept aside or excluded from
the operation of the Act of 1954, be-
cause In 1956 1t was considered that
they ought to be excluded in the 1n-
terests of the development of urban
areas, because the Improvement Trust
had either issued notifications or de-
swred to have all that area for the
purpose of developing Delh: itself?
May 1 also point out that the area in
these 15 villages was fairly large” In
fact, m this area there were 2068 acres
of waste land, 1851 proprietors and
1535 tenants or occupants The
acreage held by the tenants was 2856
and by proprietors 8420 Therefore,
this was as very large extent of area
to which the Act of 1954 had not been
applied for the consideration I have
already pointed out, namely for deve-
loping Dellu through the Improvement

Trust, But when it was found that
there was no immediate prospect of
using this particular large area, natu-t
rally Government hag to consder the
guestion of allowing the culuvators 10
have the fullest benefit under the Act
of 1854. That is the reason why on
highly equitable grounds and in the
interests of the agriculturist popula-
tion this exemption has been removed,
and I am happy that at least so far
as this portion of the Bill 1z concern~
ed, 1t has been welcomed on almost all
sides except by one hon. Member who
contended that the development of
Delhi should be taken into account and
this exemption ought not to have been
taken away because ultimately, ac-
cording to him, the prosperity of Delhy
might mean the prosperity of India,
To a small extent, this 15 true, but this
prosperity of Delhu cannot be set up
against the prosperity which we de-
sire the agricultural population to
have That 1s the reason why it has
been found neccssary to remove this
exemption and to have the Act of
1954 apply to all these areas

Now, during the intervening period,
certain events have happened They
have to be taken into account. So
far as these 15 villages are concerned,
they ought to get all their rights on
the footing that the 1956 Act had not
been passed, that 1s, their rights have
to relate back to the date when the
Delh: Land Reforms Act was passed.
And for that purpose, it wag rightly
pointed out that if there were decrees,
then thase devrees also would have to
be annulled by the legislature with a
view to give effective benefit to the
people of these 15 villages But if
there are any transferees for value,
without any particular notice, because
they did not behieve that this parti-
cular exemption would be taken away,
then according to one of the most im-
portant principles of law, if those
particular transferees are bona fide,
naturally their interests have to be
protected.



2341 Delhl Land Reforms MAGHA 21, 18% (JAKA)

1837 hus.
[Mg. Drpury-Sreaxer tn the Chair]

« ¥ I fail to understand what Shri ¢ K.
Nair means when he says that the
vendors or sellers should not be pro-
tected, if, for example, there has been
a particular sale which 1s unconsciona-

ble, 1t 1s open to the vendor to hkeﬁpenn“m should be pmd

action agamnst it and to have it set
aside” under the ordinary civil law,
What happens 1s that whatever might
be the particular facts of the case,
ordinarily a vendor receives some
consideration and then only parts

with possession or title Therefore, it
1s that the question of the honesty of

transaction comes 1n so far as the pro-
Septuin 10 bhe pven to0 2 howo  Gde
purchaser or transferee 18 concerned

Shri C, K Najir: What about the
motive of the sellea”

Shri Datar: So far as the law 13
concerned, the motive 15 entirely im-
material I may repeat that if a parti-
cular 1iransaction 1s unconscionable,
we have got provisions under the Con-
tract Act under which such a sale or
agreement, whatever 1t 1s, will be
sct aside That 1s for the purpose of
safeguarding the legitimate interests
of a person who cannot protect ks
own mteiests or who falls into the
clutches of another person, namely, a
purchaser But hete we are concern-
ed with the question of bona fide pur-
chaser and the word bona fide 15 there
to show that there cannot be any
unconscionable transaction as such
That 15 why that expression has been
used Therefore, their interests have
io be protected consistently with the
other overriding interests of the per-
sons m whose interests the legislation

1v to be passed

Bhri C. K. Nair: Is not this word
coined to camouflage the intention of
the legislation?

Shri Datar: I am afraid there is no
camouflage Let not the hon Mem-
ber go on with the feel'ng that all
this has been a camouflage It is en-

- -
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tirely wrong; perhaps it is an  un-
healthy view that he is holding.

Then I would make a reference to
Shr1 P 8. Daulta He contended that
so far as the waste land mn the pos-
session of these private persons was
concerned, when it had to vest in the
gaon sabha, a larger amount of com-
I believe,
he stated ten times the market value
or some such thing I am afraid, here
two circumstances should be taken
mto account This 15 not an acqusi.
tion by Government for public pur-
poses If the land 1s not a waste land,
if the land 1s duly cultivated, then 1t
cannot vest in the gaon sabha at all
Secondly, here you will also kindly
understand that wfien (fie {and 18 a
waste land of a private owner 1t does
not go to anybody else for any parti-
cular purpose, but i1t vests with the
whole body of the wvillagers called
gaon sabha That 1s one of the pecu-
harities, onc of the special features of
the Bill, that the waste lands, 1if there
are any in a village, ought not to re-
main as waste lands but they should
be used for proper and legiimate pur-
poses That is the reason why one of
the most important pownts in the Act
of 1954 was the creation of gaon sabha,
Therefore, all these waste lands go
only to the whole village as a unit,
and the unmit includes the farmer, the
owner or the cultivator of the land if
at all he cultivates 1t Under these
circumstances, may 1 pomnt out, there
1s no substance in that particular con-
tention

May I also invite his attention to
the analogy of Punjab 1itself where
such lands vest m the gaon sabha
without any compensation at all? Let
not the hon Member forget this partl-
cular ecircumstance

The third point he made was that
mterest should be paid at a higher
rate Now, when the amount of com-
pensation 1s not pa:d until it ss paid
interest 1s at the rate of 2§ per cent.
This 15 the rate of interest that
have accepted from the UP law
the subject of mbolition of zamindari

83
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{Bhri Datarj

system and land reforms. Therefore,
we are in good company so far as the
question of interest iz concerned

Then, Shr1 Radha Raman 13 just
going to move a particular amend-
ment I am gong to accept the prin-
ciple of the emendment and I am going
to suggest certain amendments 50 as
to bring 1t in line with the spint of
this Bill One hon Member, I think
1t was Shr1 Daulta himself, was very
nervous that I was going to accept his
amendment May I tell hym that here
we have to take into account all the
interests which were advocated by
another hon Member Therefore, that
amendment will have the effect of
protecting such transfers for non-agri-
cultural purposes that have taken
place up to October, 1856 This was
the date on which the earlier Act was
passed Then certain difficulties were
created There were some htigation
etc and on account of that nothing
could be done Therefore, this 15 a
material date We go back until that
date—not only to the time when the
Land Reforms Act of 1954 came into
operation, but even before The oh-
ject 1s that if due to ignorance of what
18 going to happen in the future cer-
tain transactions have been made
certain lands have been sold in plots
all those will be saved, especially so
far as uncultivated lands are concern-
ed if they are for non-agricultural
uses  Naturally, as I have pomnted
out, bona fide transferees have always
to be protected ‘That 1s the reason
why I am going to accept the amend-
ment of Shr1 Radha Raman with cer-
tajn verbal changes

Then there is one more amendment
namely, amendment No 6, which 1
am gomng to accept It says that all
rules made under this Act shall be
laid for not less than thirty days
befere boith Houses of Parliament, and
it will be open to consideration or
revision if found necessary by both
the Houses of Parliament

8o far as other portions are con-
eerned, I may point out that we have
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sabha, whether it should consist of all
adult residents of the place or
whether 1t was to consist of all the
voters  On weeount of Vs wertagorky
which remaned there nothung could
be done That 18 the reason why
this particular Bill has been brought
forward with the object of remov-
ing this particular  discrepancy,
and for having a uniform provision of
law so far as this is concerned There-
fore, I would point out that the sooner
we have an enactment on this subject
the better

Shr1 Va)payee contended that we
might wait till the question of ceiling
itself 1g settled That will be duly
considered And, as the Home Minis-
ter pointed out, 1t 1s our desire t{o
have an amending Bll as early as
possible—1f it 18 possible within this
sesgion or at least during the next
session That 1s our object  But, it
would not be advisable in the interests
of these people—espec ally the willag-
ers of these 15 wvillages—to hold up
the whole work, the formation of the
gaon sabhas and also the henefits
made available to the people concera-
ed

Shri V. P Nayar (Qulon) Have
all the points been covered?

Mr Deputy-Speaker: If any be
made that can be covered later when
we discuss the Bill clause by clause

The question is

“That the Bill further to amend

the Delh: Land Reforms Act, 1954
be taken into consideration™
The motion was adopted.
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Mr. Depuiy-Speaker: Is Bhri Bar-
hadi moving his amendment?

Shrl Ajit Singh Sarhadi: No, Sir.

Mr, Deputy-Speaker: The question
is:

“That clauses 2 to 4 sland part
af the Bill"

The wmotion was adopted.

Clauses 2 to 4 were added to the Bill
Clanse 5— (Amendment of section 7)

Shri Datar: 8ir, 1 move:
Page 3, line 22— .
for “19568" substitute “1959"

Shri Radha Raman: Sir, I move my
smendment No, 3.

I beg to move.
Page 3, lne 10,—

for “during the period specified n
sub-clause (b)" substuute “up to the
27th October, 1856™.

Shri Datar: Sir, amendment No 3
requ.reg some change

Shri Radha Ramam: If the hon
Minister reads the amended form 1
may accept 1t

Shri Datar: I would accept 1t in this
form

(1) In page 3, hines 6—8,

for “during the period commencing
on the 20th day of July 1954, and end-
ing with the 27th day of October
1956, substitute “at any time before
the 28th day of October, 1956," and

(1) In page 3, for l.nes 9—10, sub-
stitute “(c) acquired by a bona fide
purchaser for value at any time before
the 2Bth day of October, 1956, for
purposes other than those mentioned
in clause (13) of section 3."

Shri Radha Raman: I find that the
purpose of my amendment 1s served
by the amended form which the hen
Minister has read out. I accept it

Shri Ajit Bingh Sarhadl: S, I
Move:
Page 3, line §,—

for “27th day of October, 1956,
Substitute “3lst day of December,
1958,",

I have sought for the extension of
the date to 31st December. 1956.

Shri K. S. Ramaswamy (Gobichet

Lipalayam) 1 have an amendment
No 8

Mr, Deputy-Speaker: But that does
hot relate to clause 5

Shri C K. Nalr: I move my amend-
ment No 9 I beg to move:
Page 3,—

omit ines ¢ and [0
Mr. Deputy-Speaker: So, amend-
ments Nos 8, 9, 3 as amended and 4
are before the House now Should 1
but them to the vote of the House?
The hon Members have already
spoken

o AAW W T : FITAH WA,
TNT THO[ A F7 A qAea §, & 39 w7
fardhy wxar g o 99 & fod o fdiy
Frewr ¢ f o frrw € 37 %) ffa W,
oY S f§ o wA & o F
wrar §, agw wNF T § fear o
forg aeilerQ 7 gway A Wik g6 #
wrdwer 33 ¥ fad qg qENT A A
itz dsgaemg R mae ¥
Wy R g feelt v W@
<y gf @ ywe & w=e feem
F w2 F AN ol —F I oE
AR T W ad ) usa ag
W ] —3q § g W § e A
fasr wT 37 fFamAY ¥ 39 T 97 A
st foar f& ag v & ¥ W
XY wEA Y JHT 4 Ig Iy A w9
9 | & &t g vg ¢ 5 9@ £r surer
arfrer fordelY | X Ay & ago & foedr
tuR e garama-
WA M Y dewm
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[ o wrver waree ]

g wiR wfs  wiod ¥ 9 Jore
wrefet #y d fear § W) QW agT v
g waT g R 1 R g p fw
aFelta 7 ©7 sw Al WY 2w
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e pr e i Y fedir vy 41
cofed ot sl oo oo o @
 Ywhem g d 2w s v g )

Shei Datar: May I point out that all
the hon Members who have spoken
are under a musapprehension so far
as the acceptance of this amendment
is concerned The amendment 1s for
the purpose of removing all the diffi-
culties, legitimate and proper, and not
otherwise,

I should also like to add that for
the purpose of malkung Shr: Radha
Raman's amendment clear, I am
adding the tollowing to clause 5 1
have read only one part of the amend-
ment What I propose in this amend-
ment 15 a shght change m sub-clause
{c¢) 'The second part of the amend-
ment 1s.

Page 38, lines 9 and
clause (c), substitute

“(e) acquired by a bona fide
purchaser for value at any time
before the 28th day of October,
1956, for purposes other than
those mentioned 1n clause (13)
of section 3"

10, for sub-

In order to clarify the position,
these two amendments must be taken
together

Mr. Deputy-Speaker: The gquestion
is

Page 3, line 8,—

for “27th day of October, 1956",
substitute “31st day of December,
1958

The motion was negatived.

Mr. Deputy-Speaker: The question
is

Page 3—
omit hnes 9 and 10

The motion was negatived.
Shrl Datar: That means sub-clause

{e) of clause 5(¥) (u) remamns as
it is

Mr. Deputy-Speaker: Now, I shall
put amendment No 3 of Shr1 Radha

Raman, as amended by the hon. Minis-
ter The question 1s*

(1) Page 3, 1n lines 6—8,—

for “during the period commencing
on the 20th day of July, 1954, and
ending with the 27th day of October,
1956,

substatute “at any tume hefore the
28th day of October, 1856,

(u) In page 3, for Lnes 9 and 10~

substitute “(c) acqured by & bona
fied purchaser for value at any tume
before the 28th day of October, 1956,
for purposes other than those men-
tioned 1n clause (13) of section 3"

The motion was adopted.
Mr. Deputy-Speaker: The question
18,
Page 3, line 22,—
for “1958" substitute *1959"
The motion was adopted.
Mr. Deputy-Speaker: The question
15
“That clause 5, as amended,
stand part of the Bill”
The motwon was adopted.

Clauge 5, as amended, was added to
the Bill

Clause 6~ (Amendment of section 11)
Amendment made’

Page 3, for lines 33 and 34, substitute—

“6 In section 11 of the principal
Act, in sub-section (2), for the
portion other than the proviso, the
following shall be substituted,
namely —"

[Shr Datar]
Mr. Deputy-Speaker: The question
is:
“That clause 6, as amended,
stand part of the Bill"™
The motion was adopted

Clause 6, as amended, was added to
the Bill

Clauses 7 to 11 were added to the Bill
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Clanse 18- (Sudstitudion of new sec-
tion for sectwon 33)

Mr. Depuly-Speaker: Any amend-
ments to clause 12?7

8hri C. K. Nair: I want the deletion
of this clause

Mr. Deputy-Speaker: When did he
give the amendment?

Bhri C. K. Nair: Just now

Mr. Deputy-Speaker: That cannot be
admitted unless 1t 1s acceptable to
the Minister My difficuluy 1s that the
rules do not permit me

Bhri C. K, Nair: I can speak on the
clause This clause puts a restriction
on the sale of land by a bhumidar who
possesses less than 8 acres In a city
like Delhs, especially in the periphery,
there 1» a great race for the purchase
of land The poor kisan cannot make
humself self-supporting with 8 acres,
Janless 1t 15 an economic umt If he
sells even one acie, he may earn per-
haps Rs 10,000, wh.ch he can invest
1 some business and carry on his
livehhood So, I wonder why this
restriction should be put on the poor
kisen who owns less than 8 acres of
land

As a matter of fact, there are many
people who possess less than 8 acres
But this restriction 1s put on those
who possess more than 8 acres, but
still are prohibited to sell land which
may reduce their possession 1o less
than 8 acres So, I appeal to the hon
Mmster to reconsider this matter
After all we are not gomg to gain
much by this nor are we gomng to en-
courage cultivation Of course, we
are very much mterested in agricul-
tural production, but will this small
restriction on the poor land-owner
inerease our production much® The
hon Minster may kindly reconsider
this

Shri Datar: May I point out that
what the hon, Member has suggested

(Amindment) BE bz

will do the greatest disservice to the
agriculturists? The demre is that
they should have a minimum screage
of land with them for agriculture v,
That 18 the reason why there
has been a prahibition in respect of
transfers below 8 acres. As you will
find, these 8 acres are “standard acres”
in the sense that their quality, yield-
ing capacity, etc. have been taken into
consuderation The original Act makes
it clear that the desire 1s that it should
be an economic holding for a proper
livelilhood of an ordinary family of
about 5 persons So, the hon Mem-
er's suggestion cannot be accepted

Shri Radha Raman: 1 want a word
of clarification

Mr. Deputy-Speaker:
Min ster's specch?

After the

Shri Radha Raman: Yes In the
case of less than 8 acres of land, 1s
acqu sition by the Government also
prohibited?

That 15 an entirely different ques-
tion It will be governed by the
Land Acqusition Act That 15 en-
tirely immaterial here

Mr Deputiy-Speaker: The question

*“That clause 12 stand part of
the Bul1 "

The motion was adopted.

Clause 12 was added to the Biil
Clauses 13 to 18 were aded to the Bill

New Clause 18A

Shri K. 8. Ramaswamy: I have got
my amendment No €

Shri Datar: 1 am going to accept 1t
Shrl K. B. Ramaswamy: I beg to

move*

Page T~
after hne 11, insert—

“18A In section 191 of the prin-
cipal Act, after sub-section (3)
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the following sub-section shall be
added, namely: —

‘(8) All rules made under this
Act shall be laid for not less than
thirty days before both Houses of
Parliament as soon as possible
after they are made and shall be
subject to such modifications as
Parliament may make during the
session In which they are so laid

o;nr the session immediately follow-
‘ or

Mr. Depuiy-Speaker: The gquestion

Page 7.—
after line 11, ngert—

“18A In section 191 of the prin-

cipal Act, after sub-section (2)
the following sub-section shall be
added, namely —
‘(3) All rules made under this
Act shall be laid for not less than
thirty days before both Houses of
Parliament as soon as  possible
after they are made and shall be
subject to such modifications as
Parliament may make during the
session m which they are so laid
or the session immediately follow-
ln‘ L1

The motion wae adopted

Mr. Deputy-Speaker

1%

The question

“That clause 18A stand part of
the BiI”

The motion was adopted
Clause 18A was added to the Bull
Clause 19 was added to the Bull

Clause 20— (Certain  decrees and
orders to be null and voiud)

Amendment made

Page 8, lines 16 and 17 —

for “on the date of the commence-
ment of this Act” substitute “im-

mediately before the date on which
this section comes into foree”

[Shn Datar]
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Mr. Doputy-Speaker: The question
1L

“That clause 20, as amended,
stand part of the Bill"

The motion was adopted

(lause 20, as amended, was
to the Bill

added

Clanse 1— (Short title and com-
mencement)

Amendment made
Page 1, line 4,—
for “1958" substitute “1959"
[Shmt Datar)

Mr Deputy-Speaker
15

The question

“That clause 1, as
stand part of the Bill”

amended,

The motion was adopted

Clause 1, as amended, was udded to
the Bill

Enacting Formula
Amendment made
Page 1 lime 1 —

for ‘minth Year” substiuute *Tenth
vear”.

{Shrm Datar]

Mr Deputy-Speaker The que-tio
1%

“That the Enacting Formula as
amended stand part of the Bill”

The motion w1« adopted

The Enacting Formula av amended
was added to the Bill

The Title was added to the Bill
Shr: Datar. 1 move

“That the B.ll as amended be
passed”
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Mr. Deputy-Bpeaker: The question BUSINESS ADVISORY COMMITTEE
is:

THIRTY-FOUNTH REPORT i
Shri Rane (Buldana): I beg to pre-
“That the Bill, as amended, be sent the Thirty-fourth Report of the
passed”, Business Advisory Committee.
17 hrs.

The motion was adopted. The Lok Sabha then adjourned il

Eleven of the Clock on Wednesday,
the 1lth February, 1059 Magha 22,
1880 (Saka)
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Indian Embassics
ilhfuld .
47. Release of
Sudha Joshi
48. Hotel Janpath

49. Rebate on Handloom
Products. .

so. Kuth (costus) oil

ar.

lndimr_v

Shriman

s1. Kuth Medicinal Herb
2. Meghliband Tea
2 Moo T

MO'I‘IB?‘N FOR ADJOURN.

to the moving of an
ment motion vﬁ: of
and K. T. K. T
sing out of the o
ominmm‘mdm-

o

CoLumms™ |

120-27
12
131

I21-32
122-33
134

128
135-26

136
126-27
127

127
128

128-29
129
139

129-30

130-31

131-33
133

133
133-34
134-35

135

136—40
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MOTIQN OF PRIVILEGE

The Speaker held to be in order

the matter of pri

letter to the Prime Minister

a8 m the press on

the 17th January, 1959,

pve his consent to the

member asking for leave of

the House to rmise the ques-
tion,

As objection was taken to feave

bemg mmed, the Speaker
those who were
in avour of leave being gran-
ted to nisc in  their places.
Not less than 25 members
having rsen accordingly, the
Speaker declared that the
House had grante ! leave.

Shr Ihirendra Nath Mukhenee

then moved the following
mouon -

“That the attention of the
Houve having been drawn
by some honourable Mem
bers on Feoruary 10, 1959,
to a letter written 1o the
Priume Mumister v has
Socual Awastant shn
M O Mathat arui male
pablie vy January 17,
g~y, Lwoarh pro« re-
fease 1y the Pnim M-
nister’s  Scuretanat  and
the I'ress Intormaton
Bureau of the (5 wernment
of In hia 1in whah the sait
M O Mathay, inter alia,
remark .

‘But the ever mounting ten-
Jdeney moour Parhament
and our Press ‘o atlack
pablic sorsams without
Gang wveniy tadis s
having a Jevastatingiy Jde-
moralvng erifec Under
such depl rabl vonditions
very few st spocting
perss will ware o entay
GVEIme sl o or
publi ht,

The IHouse resises that the

matter be referred to the
Commuttee of 'nvileges tor
investigation  and  report
whether the above mentioned
remarks of Shui M. 0. Ma-
thm made pasblic through
the Pnme nnuster’s  Se-
cretaniat and the Press In-
formation Bureau of the Gu-
vernment of India constitu-
te an adverse reflecton on

319 LSD—8

Corumns
140--T72

! 52§ ¥xey Skt ]

the disni Jof the

Members and

theSpﬂleroftluI_kal-
and whether

smute '} conumpt“ﬁhn-
hament and alse to recom-
mend what further steps the
House may take in the

PAPERS LAID ON THE
LE. . . . .
The followming were
laid on the —
(A y of the Notfica.
tion No., GSR. 40 dated
the 10th January, 1959,

under  sub-seclion )
of Section 3» of the In-
dustrial Disputes  Act,
1947 making certain fur-
ther amendment to the
Industnal Disputes (Cen-
tral) Rules, 1957,

(2) A copv of each of the fol-
lowing Notfications under
sub-section (3) of Secuon
40 of the Displaced Per-
sons (Compensation and
Rehabalitation;  \ct, 1954,
making certam  lurther
amendments to the Dis-
placed  Persons (Compen-
sation and  Rehaoihtation)

Rules, 1955
Y GS,RONo, 213 R-
Amdt, XXVIII dated

the 20th December. 1955

2) GAS R, No. 103 R-
Amdt, XXIX dated the
24th Januarv, 1959

3 A copy of Noufica-
ation Nuo 50. 11
dated the 3rd Jan,, ‘s9
under sab-section 6, of
Sectwon 3 of the Essential
Commodities Act, 19§s
naking sertan tarther
amendm "nts to the Cot-
ton  lextiles | Pridue-
tuon by Handloom)
Conteol Onder, 1956

(4" A copy of Nouhw-
cation No. G S.R. 56
Jdated the 171h January,
1959, under sub-secuon
3" of Settion 25 of the
Rubber  Awt, 194,
making cernn turther
amendments tothe Rub-
ber Rules. 1953,

.
2
.. Cort. Mns
MOTION OF PRIVILEGE—~
contd,

173-74



CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

sttention of the Munister
of Foad and Agniculture to
the soaring prices in
the country resulting in dis-

tress to e 1 general,
“The Mmml of Fool and

M- 82

(Dastx Dumet )
Corosys
BILL PASSED
The Ministew of Home

AGENDA FOR WEDNESDAY,
FEBRUARY 11, 1959/MAGHA
22,1880 (SAKA)—
Consideration and  psssing of

the Dellu Panchayst Ray (Am-
endment) Bill, 1948 * and
the Indian  Rallways (Am-
en. ment) Hill, 1948,





